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Shri D. C. Sharma: I never stand
up because the list is followed—

Shri Radhelal Vyas (Ujjain): ¥ven
if the Members are sitting here, some
‘incy, other are called. (Imterrup-
tion).

12.37 hrs,
FINANCE BILL, 1965—contd,

Shri M. R. Masani (Rajkot): Sir,
may We have an indication as to when
you propose to call upon the Finance
Minister to reply to the debate?

Mr, Speaker: When should I call
on the hon. Finance Minister? Five
hours are left,

The Minister of Finance (Shri T. T.
Krishnamachari): Quarter past five.

Mr. Speaker: Very well.

ot was f6E (W0TT) oW ¥
Fgafs A d et & w R
LAV

weoy wavEy : foee & At # qeen
ey o ordt fgw & qfed
The House will now resume dis-

cussion on the Finance Bill. Shri
Jyotishi.

ot varo wo waifemlt (&TX) :
o foer fadas &1 wwda w@ qu &
7 fadzw frar q1 fi6 wmea & oY fom
e Talt wk mefr w qoftafomT o A
A a ¥ fag wafy fife e,
Iq aT qufs qf favam A & ... ..

Shri D. C. Sharma (Gurdaspur): Sir,
a point of order. Somebody is lean-
ing over the bench to talk to the Prime
Minister. Is that conducive to the
decorum or the dignity of the House?

Shri Raghumath Bingh (Varanasi):
1 think there is no harm in it. (Inter-
ruption). P i

Mr, Speaker: Order, order. Shri
Jyotishi will continue his speech.

ot vato wo wifinet : & frdew wT
@ a1 5 mafy A/ @ T 9w
T fs femww T dd W
e g & fF Favh goft Y ame
¥z w7 I, Ffe fer oY, e 91 2w
FT ATATACT § T EH ATATALT F Y
g9 9% 9Tg ¢ 6 3m ¥ ofar A WA
dar &, §u FY s da &, 74 faew
T E, e el qE e Gt a A i
dzr §@ A& s W1E W1 q@wT o we-
g #¢ fr 39% arg 7= Y v
&, Saw qtwm fear o <@ E, sEwr
@y g & A qwwfer w1 oofew
T fedt #1 g s om
FHY & ATY AT FIATgH ALY ATEA
&1 gard s Aw & www franfeat
FY AT A FT AT ATEAT | A
Tt I ST A ¥y q wyafE g g e
#aer wiE Zw & fAm sfa 1 4, 3+
TE & o 797 ¢ foF 7w = qodt e
™ W A v & fom wfw %, fom
& grar AR s § F woet wfor
wrwen &, fom & e e a0 T ar ady
TH Y, ez dWyrwmar g, &
Wy, fAFmafgad dam
afz o= ¥ g7 2w ¥ Fmior #.0w 3w Y
faeft wffrgi & 9} & @4 & =y
# o grram &% 1 g fadet afwmr
7 ¥ F1 7% & fAQ §F W oA a1
A s fus s aff o @
W & W7 A e v & fa
Havg g Wag A
fae weft aro A weTA T@T MAn g
gofrafemt grr woeft avafe # anfg
w0 w1 99 51 i fear | e ew
g =g & fr wraw o wafa & qweng
o AW # OF wot w1 e friaw
T | gamY W WM WA A
2t &, 39 1 ufos & wiis aomm
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[ﬂ"'l qTo He W“m]
T A | H A favame g e -

| gAN WAt @ woar & 1 |TH T
WY W 1 Afaat ot aem & g
it & wfer £z o A7 w1 o agw
AT A AT g 1 A ot raw
W@, WX ag AOgAT ¥ 9% g9 H e
AL AT § A1 A WTEA FEATT EpT §,
FE #qrft T At | & A g fE
TAT FOHTC 5T & G0 F 9% T4
AT FORT @, W w8, Af
arg § |§ qW ¥ it o oF wedn
T | IR g wramdt feerE )z ford
7AT? gl ¥ ' 5w 3w F wifiqa gedt
anifa aR I g wamTe | Ffww e
At T BW H R FOT 11T e
W TR &, g v Am r wfe Y
W\ T AW #) 7 AT & g
‘qgeeAT AT FA groqAgE |
wfaw: wfaar: o qa gadEd o
@AM A 0F B F F1 g0 0 g
AT § | WA T X g wTEE
FEIL ATHA THET §, WA T A gATe
|EA 4 WIEH ORI g W e fifas
fag 7 gt 3W & qT9 ag wew o
® | T AW T WrE 9T A=A qvew A
g 1 ZW T4 W H gw gwie A fEar
s aEa £ I f& omw
HIT GRGT EET FTH F7 W7 OF 2T
F9 FC K AAG A |

# wgm g f& @t et edwa
AEAT 7 §, FF WEE AT TFG
feq mr @Y7 wa @l @ ofea fer
T UF F1, 99 &1 g0 9 wfus qwe
a1 A% qg U4, N TG qORT 7
gt et nar &, g8 gitaw & o |
AW & 1w H own ww | & A s
f& @& 7 7t qufa & four & @@
{9 0T ¥ 1y 71 39 F faes e
Yomey wT@T A oy, 99 A1 St
o & AT T ) oard W e
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ArEt s A1 qrw | K gmaw g fE
Uy TNAG AT TG § | 9T AWEFE A
21 W &wm ¥ oy aweE 7 21 A7
I AT AATGE agHl T S W
FC F@ TA F @ T AT AAEA
% ¥ 9T TRET AT A T A
1 O AN # AW w w § AT g
A gHA 7 I F fa=e aey ¥
FTLATE F &7 qaeqT H1 AW ATET
# gt e &3 w1 o 19 A &
got w0 i saferdl w1 qwed W
waz % 3 frard fzar s oifem AT
g g & qu Avwifaw femr amar
Jfgd | ¥ a9 ® WEEq WiE q
wirer &t sy =rfer

7 T AAT F1 A% 79 T smATAT
g W Ug qgd AEA E | qF AHA
% f& w1&E wwrgesiza & qro A feam
foramar o foram wie & 39 Y o 9-
AT FY AT & AfEw aEE g
Iz FA fgEa F7A ¢ 1 ANEE
w7 & | Afe wed | wgw aed
HHRTFE2d 7 74T § WL I & A T4
H9 guTY ATHA 497 g1 & I AT AB-
dm g g 1 & g fr w7 A
aFEeE fFw w & femma @
¥4 gg ATEIT AW ®T | WAT OF A9
F1E AT gaTzeeee faET W o& femma
FT ¥@AT & A1 AT AT IA AEE qE-
FET 1 Iq W F1 F0 garar 7 faar
ary | feetgee wrdd s w1
frgaa fear oy it 3w & feama #1
B | we 9RE AETEE & R0 R
g% 9% qgarw & #1E gl @A arg
A, A1 Iq & wAw (e frar wmy
W 79 & 595 OF & 917 97 IT F
faerms gdt anifaa srianf = w17
W F W O a7 oaE
¥ frr mn G feeT duTT R ®
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o & g awg & waw) #Y qga wAwE
qOwaT § |

&9 o aw & afenfoa gt wre-
&z ¥wzT W afewrw e AT w717
§ o 3o Fmmifer AT & aure
qT WY g7 54 qw &1 fawior s
g & 1 & g5 a1 #1 A A 9 %
Ianm g fa & ofew A &
gt g wl Fmgifer dwr @
gt g, afeq o & 3w F faato 4
AELT Ft IGT T AT AT AT w9
¥ FHFCE § Fafaqi Ty 33N
ot g, AT & awgm g f& a0
daTd & fuvierd ¥ w0 W
Y UF OF O 90TE, 0% UF 4, UF 0h
faor wlx FT@w@ &1 wfuw ¥ wfas
TETT qHAT a3 & fAw IwEnr g
AX WTEAT T W WIEHT E AR
qfes® & T 1 WA g1, fat a1 ot
wg g% T g gy fr ag g m

FaaT
maﬁilﬂ'{aam%m

aife v AR FET & e e
® W A @ | 9§ 0F THr afewfaw

i i o § dae Wl dAoRT
w1 WS I3 @ A | I O e
& W W FTE aw v W fe W7
g e & fedt e ) ey
T | W RW & wheEt ¥y gul
G W w & fmiw & s ofegd
frafor 1 qgsit o 17 & fF o
qar Gt W |

W Tw § fadit gt &1 EAr
wrET T 1 afer & g ag weeATs
aowe 5 @ qw & swnmfy Wk
IR & Junmfy fow &7 guAr @
vam waifew #% AR W AW A
waa foard @m0 faet s #®
agt fre sfemr st wmw gf 4
™ W & el 1 oF weEr 9
argdy gArferat # oF wead), faw w7
W 3w & wr feem dare w300 0w 8
T g ®1 HoT T § 1 & wmAew
A gz, WA A mde @ oaEE &
weam ¥ uw frow qardw A4 T W
Fq7FTEOATE, FIwTARfea A0F T
Wt fet g A% W w7 oaw @,
Afer agr & qawfedi ot faai
qefmfeat grar ¥w # SOW wTeAT™
wt fey o w & sfes 7 aween
£ # W A F e frawr A
AR &

o W 1 o ke € aT gum
sEr s far o, G A
gt ar g & @ st oAl
FUWAT | 94 O Ao o A A% ION
W T KT TEAT B, T EA AW W
& fawii ¥ oy, ag game fay fgasx
a# g ag A% & fEowwer &
A AT g T E wWF
@ ¢9 dur &1 w7 w, afer @
¥ i smafaat vy 1w 7 fird, gt
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st W Enitforew dwe 43 @, 9T wie awiw & ¥ ) qed gw

W@ A F IO Al AR et ¥ A st ea W & Ay

% wW ¥ TN X wgEw T & 9
w1 It F O, 7T A A A -
fir aferes fdmi & 9 #T Fm7 w%
W agt ¥ wmEfwal & saw & o,
w & sfvw 7 s

a T &€ oft Tm, wHE ft gwEE
T I AE wwAT | OR gw gar &
w9 § it &1 mEER F faers w1
T HAT AT § | HETHIC KT ATal-
T gH W aw § fafww s g
|/ 3 /i F fawe g7 $2w w5
q¥} AT WITA FT g &7 & Aofemw
| &1 e F g AT @ Aw A
M A A s g AW &
fordr vt Frz Y wraa whos & ofas
fafrr ®ir &

# 79 918 G a1 FgAT TEN
g A wmw F dig® # aw owrf
M 12 @19 & 3@ gar g fs
FET 30 HT €IAT T FT Iq AHA 6 gH
saEA F ffa 3 aF | & 3 5oy
wiwt W O IT F W@ f@e
AT @ FT T 300 To WA
qFT &« g1 § 9= & 418 &)
& gaarew &t fafg HFa & &
wz § 5 57 oE B O FTE)-
[ F A @ FT I AT T
ot gax wq wfy oFr @ 3@ faw
wEdY & 1 S AN A W e f
I9 F1 ag it a5 917 w= Aw
¥ wmat owy i dwe ot & ) &
at wgar g Fr oF wong e wx fer
Ty WY I@ g & e W@ wfwae
forr St & e wfe AA k37 W

a9

ammd § AW ¥ e ¥ e A ooy
fF & oufr a7aEt & freg & 7 914,
% gg 9 ¥ gg & ¥ 3791 a7 ey
& o1 AW Ay ward & faq I
AT A A AT =R )

% ag fadza o Tgm e oo
A g fa2eir Fw q wfew w5
ater 2 Tar & @1 3Ad femr #owrd
FIT ¢ fr T aw ¥ oA ¥ W@
3 o el & oW fen
i @ aw A@ &, FwT IEW
#r§ s Al ¥ g Aw o
gal &1 3w &, Tl g yat & S
¥ 9¢ &, a9 A @@ 9rf wrf
g ® T & | wfeem & framE
W g owré g e SR
T W T e T e
9% TWAT @ | T A FE @
sqagTe ¥ @@ g, A g 7 T fw
wir wr§ & wrE A qE
AT 9 WO wAT 9T T4 ¥ AR g
Aty R gwIRT § fFag
JUT WY ATHET FET @ NI W
T WO T @ 1 afe
7z qutar & fs a® ow ¥ "wd W=
¥ &1 gw & arf ar #7 37 2
&\ @ A H RETTE T LZ G AT
 ofFea #1 g3 % faq st
T w | afs IE S ogn AW
1 drr w1 wfrwnw fem @ W o
tw ¥ frarfeat & faw o 34T & 0
@ wawT o & awga § fe W A A
fomr &7 & ®TH F7AT g AE g
ram e o wedt g€ afedi e
Wﬂﬂl
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it o wo faardt (wqemEy) :
serer wgrea, & faer w4 o & fagas
9T ITRT gAAR T F R4 SR
TH A & IAZ TH THC qA4T §
e Faar ¢ = go Wt gawr Fghaa
Frfaar ¢ 1 9 A¥ & TAZT FT
Fmry gz Y wrd & oqwE 4r
7 @ w1 awz faar T oamy
Zn A g3f77 8, g% faq faw w@:t
wgrag Far & 9/ €

wa fawr Aat ot & groor A 2
& 91 an # 9% Qezfrar AmEAT FAR
az 99 i &4 § ®7 999 9z &Y
Bz AT | 37 3w % eAfa § foq oF
AT WD FIW IR I50AT §

# 347 gy A N F ag s
=gar § & W gArve Wt W A
gramy waffas 7 o, =
oI ZATY AW 9T At ALrE & A"w
gz 78 & feem S0 awE &
g9 # 9T @ &, A IS gHEe
FCX Y FATY 9T IART ST ¥ ST
®7QT FATAT ST | WIS wrEvgEAr
A I 7 ¢ 6 3W & aramane & aee
@M ¥ fou, 73F mfy T3 & fog
SATET F9AT @9 fRr A Wik o e
AR 9] Iw d9 | fgaew § agr
TR AT # WEAEEAT g, W
IH 9T FUTT T7GT T AT AR
o AR W # wEmem A gfar
Tt wfEr | F AT 9geT gATE
& | 3 97 W wfeR A 599
¥ e # oA wgw A7 o1, A
T FIE qTF F@T N AT | gAY
s fgmera & ot sta gaT vy
§ @1 g% fau o fat & gat fad
s am & e s TEr AT g ) W
w7 ¥ aga # s & awdr §
afr sk o mam d i s §
565 (Ai) LSD—S,

fis w18 31 9T AT & fag 3w 8 W
qCT F1 U &, Afew Fwrs w1 qven
F & fag 13 A gEw wfg

o ¥ ¥ R feg ag A 9
wi§ 9w FF FT ZT A AT WIT gW
9T guar fFar | gHT SFC gF %)
g WY 27 & fF o ofredT 3w gw Ay
qEEAT 3 B T T A A7 &
afew 3 oifeam &1 9 gfaare
T @ g A W 9 orfEem w6
&9 TT g9 gAY a7 Iaq gl 2
g o gu gfaar<t w1 s EWF w7
gart faars Ivgm fear ¢ 1 gafag
o fraew § fe o ofe fae g&r
T FAr & Ao @ w9 §
Faw! A A g § fag g w1 A
agrd ¥ T & fAq @F % at s
osgT gH |

Z0 £ ot ffo U0 480 & Wi
yar faaar &, ¥fesr g9 7 @t
g0 &1 wreafwe g wfge o e
wFT gETY gEr gfaard #r w4y
g IE gFR ¥ WW F AEAH
Wl gATL ATAA AT §FATE 1 W &Y
o ATAA § e A T wfgg
am aw gw & wr gk off &6
ax aF gaTd Iwfy TE g w1

o gATL fF X IrEw AT
F AL H FFT | A WY T &
Fhgdi #1 aTET FT & a1 AmE 0w
it & AT W AR aren fearl
w7 qTeA v &1 F%aT § 61 uw w7
FeqTEA W1 TF AT § | WL AT IEH
AT AT @1 W17 HY 9 Y gV AT
% 1 3w wlftw ®r ¥ T T 9T
300 FaT 9fa oFE @=f grdm o
FJEH! WY TF AT TYAT qfq oww
qT RY 6T § | TAY WW T I
ot agy a3 wwar & .
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[4 e go firard]

e AW GCHIL A T F oAt H
o7 ¥ F AT E | X F FAE wq4qT
M | BT AT K FTH T TCRIC
T & @ @Y § AT IAR A
1 & WY Tq FW T F WY F WK
g9 ¥ 3@ Y T g AR &

wgr aF fe &1 ga™w @, W
garh fmer oot & fr fufem safe
e A1 & oiT 3o 7E F aFar
tafeg 7 gwma @ fF fmen OWT &
fr faamdt ofomlisr 3+ sl s99
Exfra frer &t o @ifs § s
ST FUM # FTH KT F AF | WA
g ag & fr fomy we% wd § aw
a4 Wy A & fag e
g, W A0 7 foem o g F
faams TEa FE E | 9T aF W
o for gafa § woqm oafeda T@
FOT a9 aF Og AWET gA Ag &'
¥t | ¥q wC wmy F) fadiq s
& =fgw

# s & fawq & $© FE T™RAT
g | @ Harag w1 4w & guw W
% F gyt # T AT W A &
i w19 wAT ¥ qTU w09 g2 € WK
AT F WEATHA & @9 A
FoT ®T QAT sgavdT F¢ fF A W A
g% Wg WATH FT OF &1 9T & | G
NTT §6 FfoaTE 1 g7 $9 1% fem
AT aFAT B0

Fat wgwItar & a ¥ ¥ fadea
¥ e ot weET & & fan agErd
afafaat &= w77 Argat &, a5t Famt
%1 ag wa & f& wix @ fema faa
FT AT FLT A IA AT FT AT
TF g0 E AW WR W 3 96
I FT ATTH AT AT IAET G A
"I AT I § O AHC I A
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fem amiety | T gEE & fF qoe At
frari #1 favara feemar =ifgy fe
foq oftq & wgwTd &Y @ wweq,
X A FIET IAX FAT AT ATET
aT 9 AAT g1 WhA § W IAHT AAA
TR A awdt 1 Haamar g &
iz frmret 71 ag fawaw @ amr &
I A FEATC AT AT AT S EEATE

gare furerr "t St 7 etz gAY-
g & wog w1 fa% fear av
W § $B O AW Aeg & fe e
@ a1 agi &, A I fremoaro
qifearT #1 &1 ¥W 9T A FTFIC AT
BT T ey o

gHTL BW ¥ foadt &% & ¥ 7w
AT HAT T q TH FLT § | W
39 &1 ® TLEEOr &< femn am
HYT I 7 1 THGN FLH FHL AT
W & ar fFamt #1399 wex faw
aFdt & | W & awwan § e TR Ew
#1 wfus ward g awdr g

gw W TW A &1 W fEw s
FE & fF g9 FT wTEr FeET 6T
40 @@ 413U | gATE EW &7 AT
AT & wTae # A gfar § qgan
# 1 gaT FeErT WA W A gEa
g A0 fram @ fs aq
1965-66 ¥ FWTL FAT 2763.80
FUT FTFAT &7 AT W T faear 77
T T w1 7841, 58 ®UE
® AT | WAL W TAAT FAT WA
st i e f pfr 4 )
Fofmama g 5w w5 %1 &0 fear
a1 | wdt dt g7 waen g oW
T UL ZW I ATATAT 436 FOT €947
deqma FTE ETIEATR | WU fAEEw
fragaamsa faaramd | ARt
FAAL AT & AL TER FAAIC
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gume § WX IEW wegr femg &
agl @A | wwfag gw w1 wEEEEE
aat wfegn W gat Ot & mw Ad
T =fgm

T & 13§ 0% 99 wfeArd
g § 6 et g aga wE E
A IEE WG §H g AG W WY
ad A%k | gafwy A fader @ f
o faw Al ¥ 81 g1 A qaEny
Yo o e 2 ¥ g g war
= 1

13 hrs.

W, €9 a1T F1 A AW W9 &
fraz wom ¢ f g1 st wem w_Aw
ST AT d &g WC WA F FAwAT
naT A7 | FAIT qeg SR fgrgEOT T
auy azy w2w & faw i et g
1 & 71 FATT 400 FOAH § 1 A
TS FT g AT 41 1 A F faw
®T O WM FAT | FEH A FEF ATE
& 7 %Y wraw & 7 & 9 qw §
qif g TF g TET AT ARW )
& W fadt diamT w7 wvEr gaw fzar
war 2, foear & fau soar faan mam A
giaT ag ¢ & T2H HTF aqam # ag
woqT @ £ AT & | a7 1% & forerr 9
frm s wlr s wmA A AT
T YT 4T 9§ ammy Fwfwar §
gaTU uE fawer gAT WM & W9 @gi
T 34 sfawa:  wifgawl @\®E
ow fagd & s agi 9 wfe-
Y S @A o gEE A fat
ot AW 2, O ageEr
faar & | &7 w1 A § 5 9 wewea
dxat ¢ fqa%) ff a7 g & 1 AE
fa #rer fadea @ fr mem 93w & fam
800 FUT ¥ FIT &1 g HAL FY
A {1 TrATag faw T s fe
ST WY A SR W 4 qFATE |

weq w2 F gl #1 W oF T
st &=t gE & 1 fivow, adan o snast
& gAvEl H T # e frmma g
# 1 7|t X Tt afafafagi aga
a7 W & e A e e ke
ww fermr & W wowwm A7 W T
fewm =gt & wwnfam § W fiw
ot gAY 7t 3 9T fGar ar F Ew
TEHT A AAET R OATAN R
& fau ox 71 a1 7 & A A 3w
ot frare Fm A ag A g e am
AT T FT FEW A A
aWedT Ft ead W g Ay A A &
Fwwan g i agt & S &1 s wifa-
7 st §1 W

w77 uF fadea ag W 2 i wew
S X MU 60 G I ATEA A
& s T & fav fzar & w7 & a=-
w1 g & wore agt & 37 Aoy & fag
wra faan g At & quwan g fF aw 3w
& fu ot samEr feaws &

wro, &Y & are # qA 913y faam
*TAT § 17 g a7 & 6 gewr &4 5)
awwt & fru @ graamat w1 fanfraa
F | SNl gTETT FE TET grAATH H
1o =i gk & fomy fr ag ®or g A
g amar & | it 78T W AT e g
g1 %o vF A0 on3 ) o faa€
AIAATHT F1 qJewT 714 # frar g A
15, 20 1% 30 %YZ 77 OHT fae qEaT
¢ THi #1794 fRar sma o 3 Ay
w17 T @ ) agh 97 79w 49
Y AT | wew g2 faw+ w7 gy
¢ o7 Ayl g7 Al ¥ faoet o #T
T a e w o Fm fFm AT 8 4
ET 97 Weq WAW § Fa fawAr €71 gAAT
STAET §, SO0 AMZEA ¥ A1 wIETT WY
I¥ q{T A7g FAW § A AT AT
ZaFAT T w7 fawer 7 fagrf w7
=g | gt 97 ¥l ) A, aﬂ."\' LG
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[t &o frardy]

® Qo a F< Fewrg & ww F eman
T ? B Srde i wer w3 A A
e fear S ) aw A w7 7§
HIAT TG WEW FTATE |

Shri K. D. Malaviya (Basti): Mr.
Speaker, Sir, while the Finance Bill
is before us, for the consideration
of the House, with your permission,
I would like {o take this opportunity
to draw the attention of the Govern-
ment to cerimin aspects of our social
und economic problems which as
usual, I have been doing always.
This time I would like to draw the
attention of the Government to the
unbalanced and excessive import of
capital and know-how,

Last time while I was zpeuking on
the general budget, I quoted Kurt
Mendesson, who was specially re-
quested by the late Prime Minister
to come here and see how our in-
dustries and technology were deve-
loping in relation to the scientific
research that was going om, and he
gave use a clear assessment, which
he made after comparing our pro-
grame of work with that of China,
that we were depending too much
on foreipn know-how and not giving
that encouragement which was based
o self-reliance, and in its totality it
was going to do us damage. I think
it is high time that we should give
serious consideration to this aspect
which, I learnt later on the Council
of Scientific Research had placed
before the Governbent and it wants
Indian technology, indigenoug though
it is and not as developed, perhaps,
as we would like it to be, to be given
all encouragement.

Now, as a policy, we are depend-
ing on foreign know-how on a turn-
key basis. I am sure it is a wrong
approach and this effort to get rich
quick by depending angd leaning on
foreign efforts, fToreign know ho0wW
and foreign money is not a very for-
tunate aspect of our programme.

collaborators who come
import foreign

Foreigh
here, as you know,
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know-how. But they do not impart
that foreign knowledge ag quickly
and as easily as we would like them
to do. Another gentleman, who has re-
cently carried out a survey of our work
needs to be quoted, It is Mr. Michael
Kidron, who has been moving in the
country to examing how Indian tec-
nology and industries were growing
and what was wrong with them, if
there was anything wrong.  Mr.
Michael Kidron got the assistance of

the University Grants Commission
and certain other  departments
of the Government and also
of the British Council. I am quoting
one  sentence {rom an article
which was contributed by him to

one of the magazines. He travelled
throughout the country to see how
our industries were being built up
with foreign collaboration and he
says:

“....v...in almost every plant I
vigited and in which the foreign
collaborator had a  singnificant
equity stake, new equipments
were seen gtanding idle.”
It this ig foreign colaboration, where
the initiative has been left to the
foreign collaborator to bring or im=
port capital, of course with our con-
sent, where new machines are lying

idle, it must cause serious concern
to all of us.
Shri Himatsingka (Godda): Has

he quoted any instance?

Shrl K, D. Malaviya: I need not
quote any  instance. This one
sentence “in almost every plant I
visited and in which the foreign col-
laborator had & significant equity
stake, new equipments were seen
standing idle” is enough.

Then, dependence of Indian share-
holders on foreign collaboration in
foreign technical skill has become so
obsessive that they do not mind
paying much more salaries, 10 to 20
timeg the gsalaries to the forelgn

technicians. The Government of
India also emcourages this  policy.
What does it do? It encourages
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frustration, biterness and all sorts
of intrigues in the groups of those
talented young boys. One can say
that there is no dearth of good
talented boys with intiative and
umagination. Why are they not en-
couraged? They are not encouraged
simply because we want to build up
an industry very quickly, and to
build up an industry very quickly
we have to depend upon foreign col-
laborators and foreign know-how. i
will not take much of your time. I
would only like to draw your atten-
tion and the attention of the Govern-
ment to thig gtate of affairs and say
that this tendency must stop.

Then, there is the question of
patents which hazr been almnst
shamelessly protecting foreign  col-
loborators in their effort to drain
out as much profits as ey would
like to. It is not only the Soviet
Union which has done away  wiih
all this sophisticated working undec
the protection of patent laws but
many of the capitalist countries also
have done away with this patent
system and they have made use of
the processes that have come to them
while they were in search of those
processes.

There is no policy of the Govern-
ment of India so far as a direction for
the Indian technologists is con-
cerned. We must make up our
mind whether we have at this stage
to care more for prices, foreign col-
laboration and turnkey job basis or
whether we have to buildg up our
own cadre of technicians—in some
time, of course—angd also not care so
much for the cost structure while we
are seriously trying to build up some
technology, because there is a ten-
dency, a fashion, grown amongst us
that we fcel that everything that is
manufactured in India and by
Indiang is not as good as it will be
if manufactured by a foreigner even
in India and that everything that is
manufactured here must be more
costly and anything that iz produced
oy a foreign collaboration in India is
less costly. I do not think we have
to view all these problems from that
angle. If we want to build up our

own cadre of techmicians, we have to
put up with one thing, namely, that
every time this process of get-rich-
quick is not good and that we have
to put up with the situation in whici
there is bound to be spent g little
time in which we are going to build
up our own technology.

I would mow like to come to an-
other aspect in which I am interested,
namely, the oil industry. I would
like to draw your attention to the
fact, as I understand it, that the Gov-
ernment is going on fairly satisfac-
torily in pursuing the policy of the
Government of India with regard to
oil being developed under the pubnc
sector. It is only in details that one
could find something to suggest for
a change. One thing which is now
noleworthy is with regard to the
activities ang the attitude of the
Assam Qil Company who are equal
partners of the Government of Indic
in a big venture which is going on
in the eastern part of our country
in Assam. It is whispered, of course,
slowly, slowly and silently, that the
0Oi] and Natural Gas Commission
which is the creation of the Govern-
ment of India is not working as
satisfactorily in Assam as the Assym
Oil Company are doing and that their
drilling is very fast, satisfactory, less
costly, more efficient and all that, T
have not much knowledge of the
activities of the Oil and Natural Gas
Commission recently, but this is a
very exaggerated picture of the real
things that are happening there.

The Assam Oil Company came
here some time in the 705 or the 80s
of the last century and today, in the
year 1865, they are not in a position
to promise to give India more than
2.75 million tonnes of oil per an-
num. After having put in all their
efforts, mone and know-how and the
import of their knowledge ang ex-
perience in India, they are not in a
position to supply India more than
2.75 million tonnes of oil per annum.
Even that is not supplied because
our refineries are not ready. Ewven
if all the refineries come wp and if
we ask for oil from the Oil India
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Limited in which they are 50 per
cent partners and they are masters
of technology, they will not be able
to give us more than 275 million
tonnes or 3 million tonnes of oil,
whereas the Oil and Natural Gas
Commission, which started its activity
in Assam only in 1958—it was sus-
pended during the Chinese aggres-
sion for a couple of years or so; peo-
ple forget it conveniently and say
that the Oil and Natural Gas Com-
mission is very slow in itg activilies
which js not likely: they had to
withdraw their heavy equipment to
the hinterland and had to take it
back again—even after the lapse of
all that time, the Oi] and Natural
Gas Commission, I am quite sure and
confident will be in a position to
produce more oil than what the As-
sam Di] Company will be able {o
produce after 70 years of their
cfforts. The only thing is that the
0i] and Natural Gas Commission now
have to develop the oil fields which
they have discovered. So, it is not
quite correct to say that they are
more efficient, less expensive, more
painstaking and are more sincere
and all this. The fact is that they
are interested in profits, They are
not interested in producing more oil
in order to get more profitsa When
the question of profit comes before
them, they have not only to tuke wil
exploration into consideration but oil
exploration, import of petroieam
products and all that and refineries—
everything hag got to be taken into
consideration. I think, it is  high
time that the Government of India
should consider and give a new look
to the functioning and working of Oil
India Limited. If we feel that the
tempp of work is not ag fast as it
ought to be and if we feel that they
are not as efficient as they ought to
be or that they are not producing
as much oil as they ought to, we
should press them and, if nocessary,
we ghould take over Oil India Limi-
ted completely in our own hands.

What I find today is that the Gov=
ernment of India have not sent their
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expert representative on the Board
of Directors. It is not & very good
thing, I think, the Government of
India should send its oil peologists
or technicians for the Board of
Directors. It is no good sending
Your Secretariat people top be on the
tli:’ard of Directors of Oil India Limi-

Recently I have seen gome contro-
versy raging round the expansion
capacity of our refineries. We are
today consuming about 12 or 13 mil-
lion tonneg of petroleum products in
our country and we are not lhikely
to consume more than 18 or 19 mil-
lion tonnes at the most by the end of
the Fourth Plan period—it might go
up two million more or a million less.
The rate of consumption of petroleum
products in the country has not been
going very fast in recent years. I
said that about eight months back,
about a year back also, that accord-”
ing to my own calculation the con-
sumption of petroleum products is not
going to be as high as the forcign il
companie; were trying to make out
Why were they trying to make out
that the consumption was going up
very much iz because they wanted
more refineries and they wanted
their own refineries to expand. I
think, the safer thing and the wise
thing for the Government of India to
do will be to confine their attention
to expand the capacity of the public
sector refineries and to put the new
refineries only when more eil is in
sight.

I have recently come across the cri-
ticism of the Public Undertakings
Committee which has been appointed
by this august House. Perhaps, .hey
were not properly informed. 1 may
be permitted to say that. To erti-
cize the Oil and Natural Gas Com-
mission for the slow discovery of o1l
is not a very correct assessment of
the subject of o1l exploration. 0il
will be discovereq only when il
will be found in the bowels of earth
and in order tp find oil one has to
drill and drill They should be pre-
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pared for fallures also. Once an oil
well is drilled you have got to wait
for a certain minimum period of time
in order tpo know how much oil is
likely to be produced from that well
and how far the ONGC can assess the
quantity of oil in that region. There-
fore the quantity of oil that is to be
found out in India depends only upon
the discovery of oil.

Recently oil has been discovered
in Lakwa and in certain areas, Naba-
gram and Sanand in Gujarat, ad-
ditional oil has been discovered. As
reports show, the prospects are good.
If the prospecis are good, the Koyali
Reflnery can very easily be expand-
ed to 4 million tonnes nang the
Barauni Refinery can very easily be
expanded to more than4 mililon
tonnes. To think of having a Te-
finery in Haldia, I think, we have to
be a little more cautious because
once we decide upon a refinery in
Haldia, we will have to depend upon
imported crude oil. Oil from Assam
cannot be taken  economically to
Haldia. All the Assam oil has got fo
go to Barauni or tp further west in
the hinterland in order to have more
refineries or to expand or increase
the capacity of the Barauni Refinery.
If oil from Assam js taken to Haldia, it
will become very costly after trans-
port, If all the oil js refined in
Assam, even then the transport of
petroleum products from Assam to
the hinterland right up to Amritsar
will be frightfully costly and we will
not be able to consume that oil.

Shri Basumatarl (Goalpara): Assam
Refinery can be expanded.

Shri K. D. Malaviya: Assam Re-
finery, naturally, according to the
view that I hold, should not be ex-
panded beyond & decent and reason-
able level. So far as I remember
and T know the Government of India
is alsp thinking of expanding or in-
creasing the capacity of the Assam
Refinery. The point that I want to
make out here, is that if we hasten to

locate refineries at these places now,
very soon we might have to realise
that oil has been discovered at places
from where either it has to be ex-
ported or we will have to put up
another refinery. We have not got
too much money in our pocket {o goO
on adding to the number of refine-
ries, We have reflneries at Koyal,
Barauni and Noonmati and at
Cochin, and we are going to have it
in Madras. All these reflnzries can
very conveniently be expanded to
double their capacity so that India
can take care of its consumption of
oil in the Fourth Plan peried and
right well in the Fifth Plan period,
if we plan for about 25 million tonsof
oil right from now and do it quickly
and not hanker after papers and filcs
here and there. If we just tackle
the whole problem and see that if
we can produce about 25 million
tons of oil from these refineries, it
should be enough till the end of the
Fourth Plan and right well to the
Fifth  Plan, Marginally we  will
always have to import oil.

There is one more point to which
I would like to draw the attention
of the Government. The foreign oil
companies naturally are anxious to
expand their capacity. If it is a
profitable proposition, by all means
let us examine jt. But to give ex-
pansion capacity to Bombay re=
fineries will not be in the interest
of our public sector oil industry. All
the oil that will be consumed in the
Bombay region, the western region
exclusive of Cochin region, has al-
ready been taken care of. If you
give them more refining capacity to
Bombay, that oll will have to be
sold to Amritsar or to  northern
India. Now, if you are cxpanding
your refinery in Barauni if you are
having your expansion capacity in
Koyall, where is that oil to be sold?
Naturally you will have tp compete
with the western oil companies
which are located in Bombay, and
because of their  well-esiablished
position, it may be that for a couple
of years, for four or five years, you
may not be able to competg with
them as smoothly as one would like
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to. Therefore, you have got to give
preference, you have got to take
care of the jndustry which you are
just building up and from that point

of view to go on giving Jxpanczion
capacity at this period of t¢ime to
Bombay refineries will be  Larmful

for our refineries that are coming up
in Koyali, in Barauni and in other
parts of India, specially in Cochin
also and the one that is to come in
Madras. I for one, thereforc,
think that enough refineries have been
planned and that no more shou!d be
planned right now in the next two
vears' time, What we should do s
to care for expasion, quick program-
me of expansion and expedile our
programme of oil exploration. They
are bound to find more oil in Gujarat
much more gil in Assam, and 1
Will not be surprised about Lakwa
which is one of the richest and big-
gest oil-fields of India because the re-
sults, ag I am told, as I see from the
reporis, are very encouraging.

Shri Kam'anayan Bajaj (Wardha):
What about Rajasthan and Kutch?

Shri K. D. Malaviya: I dn not
know. Sir, I was only referring 1o
certain aspects of oil industry.

The last point that T would like to
refer to with your permission is wilh
regard to fertilisers, I strongly be-
lieve that we should have in the past
purchased certain patents of processcs
for instance, the gas ammonia pro-
cess. I want to put this question to
Government. Why is it that we have
not purchased gas ammonia process to
get the same amount of ferliliser or
the latest gas oxygenation process?
Why are we not prepaved to take
bit by bit the processes and  then
undertake to producc fertilisers by
ourselves? We have got the Engi-
neering, Designing and Manufactur-
ing section in our country. It can
be built up faster than what we are
going to do today. But somehow or
other Government wantg the public-
sector Fertiliser Corporation either
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to purchase the whole of all the pro-
cesses of fertiliser or to let it go to
the private sector. This is not a cor-
rect approach. The Fertiliser Cor-
poration, [ am told, are not in a
position to have gas ammonia plant
and they are not in & position tp do
it. We can very well easily pur-

chase this process from  someone
from outside by paying a
rolayty or by paying the fees
which could be paid back in

two or three years' time and then we
can master our own process and our
own designing and we can g0 ahead.
Quite possibly we may take a littie
longer time. But we should not think
that if we do not get as much ferti-
liser as my freind Mr. Subramaniam
has planned, we are not going to get
more food, Whether more fertiliser
comes at the proper time, according
to our schedule, is not very relevant
to the greater increase in focd pro-
duction, although technologically we
can say that you will have this ap-
proach that you will have so much
fertilizer, so much insecticides, =o
much water and, therelore, you will
get so much food. All that does not
go that way. Therefore, in order to
build up fertiliser industry in the
public sector—we should not worry
that it may be delayed by one or two
years more—we should stick to the
programme of building a fertilizer
industry in the public sector. If we
do that tenaciously, we will manu-
facture fertilizer according to our
programme in four or five years' time
and if not in four or five years' time,
in six years' time as we want today,
Today, according to our schedule the
Bechtals are not coming and they are
not giving vou 1 million tons of
nitrogen in four years' time or five
vears' time. T am quite gure they
will take more than flve years' t{ime.
If we lean on our own bovs, on our
own technology, on our own system,
on our own things, we might take
seven years’ time. But we will have
it in our own hands. Therfore, I
would urge the Government to con-
sider to apply initiative, to leave the
initiative to our own people and to
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build the fertiliser industry in the
public gector on thig basis.

Shri Alvares (Punjim): Mr. Speak-
er, Sir, the Budget and the Finance
Bill that is under discussion just now
come: at the trme when we are on
the threshold of the Fourth Five Year
Plan and, therefure, 1 think that it
would have been very important if
the Government had indicated how
;:;c Fourth Plan is going to be usher-

in.

Sir, the Finance Bill is like an eco-
nomic catalyst of the economy of the
country and I thought that in the
Finance Bill which makes certain re-
lative changes to give directions to
the economy, the Finance Minister
would have made a very clear indi-
cation. In the Mid-term Appraisal
of the Third Plan, we were confront-
ed with a certain amount of shortfall
that overtook our expectations and
crippled our economy to a very large
extent. If we are not to suffer from
this same malady againthe economic
planners have suggested that there
must be two types of planning, a
long-term planning and a medium-
term planning, the medium term plan-
ning is the budget planning and it fits
into the long-term planning sn that
year by eyar, as the capital inputs are
calculated, they may be able to indi-
cate to us in which precise field, and
in which precise sector, the economy
is growing.

13.28 hrs,

| Mg, DepuTY-SPEAKER in the Chair]

Therefore, this gne great lacuna in
the Finance Bill and in the Budget
must come in for immediate conside-
ration and I do hope that this new
trend in economic thinking of relating
the Budget expenditure to precise im-
plementation of the Plan for that
particular year must be given effect
to lest we may be confronted once
again with & mid-term appraisal
where we have a shortfall in imple-
mentation.

I had gaid earlier that the Finance
Bill is the economic catalyst of the
budget and the economy. 1 do hope
that in presenting the Finance Bill,
the Finance Minister had kept be-
fore himself the gveral] consideration
of the manner of the economy and
the type of the economy which the
Indian people and this Parliament
are committed to. ‘There are four
main criteria in this respect. There
is the criterion of production; there
is the criterion of diversification of
initiative; there is the ecriterion of
curbing monopolistic tendencies and
finally there is the socialist criterion
of egalitarianism. If the Finance Bill
does not fulfil all these four criterla,
it has failed to dp justice to the
socialist pledge we took in this House
many years ago. Therefore, I propose
1o analyse the Finance Bill on the
basis of these four criteria and to find
out whether it satisfles all the pre-
sumptiong that we have given thought
to. The first thing is about the as-
sumptions. There are three main as-
sumptions in this budget, all of which
will not be justified.

First, there is the assumption about
the suceess of an appeal to the con-
science of the blackmarketeer to un-
carth a large amount of money, about
Rs. 3000 crores, which is today run-
ning a parallel oconomy in the coun-
try. We have made certain overtures
to the blackmarketecrs. Have they
been justiied? The hon. Minister has
placed certain statistics before us re-
lating to the three-months® period,
out of the six months' period, which
he had allowed for the purpose of
making declaration of unaccounted
money. He himself has admitted that
there has been a failure and he says
that he will take further measures.
This is one assumplion that is wrong.

The second assumption is of a simi-
lar nature. The assumption is that
between the import price of raw mate-
rials and that of the manufactured
goods, there is an area of profitability
which Government cannot tackle.
The hon. Minister hag increased not
only the price of the imported raw



12887 Finance Bill, 1965

[Shri Alvares]

materials but alsp the axcise on the
price of copper, for instance. The
price of copper has been increased,
and the excise duty has been increas-
ed on copper from Rs. 300 to Rs. 1000.
What is the assumption here? The
assumption is that the profit that was
being made was being kept by the
manufacturer, So far as thal assump-
tion goes, that is correct, and the step
that has been taken is a step in the
right direction. But may I ask whe-
ther the rmanufacturers who are more
profit-orienteq than production-ort-
ented givee a consideration tp this
suggestion that the excise guty has
been imposed in order that Govern-
ment may mop up that extra area of
profitabilily between the prife of the
raw material and the final profit? I
do not think so.

Similar is the case in regard to the
other concessions that he has announc-
ed two days ago. In all these, the
assumption is entirely wrong. We are
dealing with an economy that is en-
tirely profit-oriented, and in a profit-
oriented economy, there are no social
considerations and there are no pro-
duction considerations. Therefore, to
rely upon these assumptions is to my
mind highly fallacious.

Let us take the question of produc-
tion mow. After all, the country must
produce, and we have to distribute it
also. In regard to production we find
that the industrial production has dec-
lined from 9.4 per cent in 1988 to 6.7
per cent in 1964; and agricultural
production has risen only by three
points from 137 to 140 during the
same period. What does this mean?
For some reason or the other, as I
shall presently show, this decline in
industrial production has been pur-
posely entginecred, because the eco-
nomy todiy is showing a sign of
buoyancy in different sections in seve-
ral ways, 1 7hich shows that industrial
production can pick up. But there is
a group of people in this country who
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tion can only be
manner.

explained in that

Agricultural production hag Tagged
be_hjnd. It has risen only by three
points. We all know that the pro-
ductivity has risen by one point only;
the increase by two points has been
because of the increase in the total
acreage under preduction in the agri-
cultural sphere. Therefore, the Fin-
ance Minister has not been able to
determine how the production must
grow in this country, for, production
is very necessary to satisfy the tre-
mendous demand which iz there. The
demand curve, according io the econo-

mic indicators, is +nuch higher
than the supply curve todav.
In such w situation, when the

supply not only cannout catch up with
the demand, but cannot hope to do s0
in the present circumstances, the eco-
nomy must be production-oriented
and every gingle change in the Fin-
ance Bill must be in the direction of
both greater production and better
distribution. For, as I have said,
production is very crucial. But what
do we see? We gee that when pro-
duction has been stagnant, Govern=
ment have tried to bypass the main
issue, Let ug take one example, The
production in the centralised sector
of the textile industry has been stag-
nant for many years, while the pro-
duction in the decentralised sector,
namely the powerloom, khadj and
the handloom has increased phenume-
nally, and yet instead of giving en-
couragement to the decentralised sec-
tor of the textile industry so that pro-
duetion could be encouraged and
liversification of the economy .also can
fake place, the Finance Minister has
imposed three types of penalties which
tre hampering the production in the
nowerloom or in the decentralised
nector. For intsance, where is the
necessity to have a registration fee of
Rs. 25 in the case of those who pos-
ness less than four looms? Where is
the necessity to penalise any transfer
of loomg above four, if for a mere

want tp i \d the economy to T 1,
and the i :line in industrial produc-

e, they have changed the
purpose of

location either for the
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thanging a residence or for the pur-
poses of taking advantage of more
inodern production processes?  This
is one instance where Government
liave not encouraged production of a
cliversified character on which we can
rely and which can play the game in
the economy that has to be produc-
tion-oriented.

Ag far as the question of the power-
loom is concerned. Government would
be well advised to give immediate
effect to the recommendations of the
Ashoka Mehta Committee's report,
which has recommended an expan-
sion of the decentralised sector by
Eiving a certain amount of production
ecapacity to the powerlooms, and se-
condly by passing on all the excise
fo the production-end of yarn in the
centralised gector.

Now, let us see what the fiscal poli-
ties of Government are. The result
of successive budget proposals has
heen that there has been a strengthen-
ing of the monopolist tendencles.
"fhe late Prime Minister Jawaharlal
Wehru had appeinted the Mahalanobis
Committes of prestige famg to find
nut where all the wealth that had
heen created in the first two Plans
had gone, into whose pockets it had
npone, down which drain it had been
‘ost or whether it had been accumu-
lateq in a particular sector. The
Mahalonobis Committee in their pre-
liminary report has stated that there
nre certain monopolist tendencies
yrowing and has indicated how these
{endencies have grown. The propo-
wals in the Finance Bill strengthens
fhese monopolist tendencies, as I shall
try to prove in a moment.

It is a curious fact that the efforts
1hat we made some time ago in order
to diversify investment and thereby
give the smal] man a greater share
in the control of the economy of the
country have failed. Today, the small
investor, for some reason or the other,
does not find it worth the while to
o to the market. I do agree, how-
ever, that there is a very socialist
measure that this Government have
brought about, which is one of the

few things that I do support, and
that is the Unit Trust. The Unit
Trust plus the small savings schemes
nnd the increase in the bank rate
have prompted the small investor to
pull out his investments from the
equity shares and to divert them into
the large-scale operations through
'which Government can operate. This
is one good tendency at one end. But
‘what is the tendency at the other
end? At the other end, there is
monopolist concentration. The Indus-
frial Credit and Investment Corpora-
tion of India under-wrote sharcs dur-
ing the last year to the extent of
Hs. 122 crores out of Rs. 134 crores.
Obviously, this corporation is a big
financial undertaking run by the big
industrialists and capitalists in this
country, and for some reason or the
other, they have been forced to un-
der-write Rs. 122 crores out of Rs, 134
crores. I shall not go into the rea-
song now. It is gbvious, however,
that the monopolist tendencies have
been strengthened, because all these
under-writings are on behalf of the
very companies that have floated
these shares. Let us understand this
that the under writing of shares to
the extent of Rs. 122 erores of equity
capital through the ICICI is nothing
else than the promoters of those big
companies buying out all the shares
through this devious method.

Then, let us take the question of
interlocking.

1 will not take much time of the
‘House on that. But may I say that
the Government of India's recent
decision to give a letter of intent to
the foreign investor and ask him to
choose his Indian counterpart will
again Jead to the strengthening of
monopolistic tendencies?  After all,
if there is a big foreign investor—the
foreign investor must be a big_mnu:
he cannot be a meximum-sized inves-
tor, he cannot be a gmall investor—it is
obvious his contacts in this country
must be with big business. He is not
going to seek out a small shy entre-
preneur. He must seek established
houses. Therefore, by the very fact
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\hat the Government of India is giv-
ing a letter of intent to the foreign
Investor, jt will automatically will go
lo indicate that monopolistic tenden-
cies in the country will be accen-
tuated.

On the question of dear money
policy, may I say that both on ac-
count of unaccounteq money and on
account of jncreased supplies of
money with the public and over-
capitalisation in companies, the policy
of dear money that the Government
of India and the Reserve Bank of
India had initialed wil] necessarily
pay dividends, and in spite of the
pressures that the capital market may
put upon them on this issue of dear
money, my own suggestion to Govern-
ment would be that they should not
relent on this issue unless Gowvern-
ment first gets up & higher power
committee to investigate industrial
costs structure, and only when they
are satisfled that industrial costs have
been kept within reasonable bounds
should the policy of dear money be
done away with and an era of cheap
money ushered in.

I had said earlier thal the economy
is buoyant, that the quantum of tax
collection indicates that there has
been a great flow of income to Gov-
ernment. Where 1s, therefore, the
need for Government to go in for or
invite forcign capital to this country.
Let us examine thig position. In the
beginning foreign investment was im-
ported on a government lo Bovern-
ment basis, and government top EOV-
ernment basis importation of foreign
investment did not ving foreign
political pressures; it was naturally
a form of aid. But an individual
foreign investor, when he iz wanting
to invest, hag no altruistic motives.
His motive is profitability; because he
finds it more profitable to invest capi-
tal in forcign countries. therefore. he
is sending capita] abroad

Let us examine the quantum of
profitability of forelgn investments in
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this country. In an investigation
conducted by the Reserve Bank of
251 foreign companies with branches.
here‘_tnere was shown an impressive
rise of profits by Rs. 10 crores to
Rs. 45 crores in 1961-62. Therefore,
the profitability ratio or the margin
of profit rose from 5.3 per cent to
6.2 per cent for the foreign investor,
In foreign controlled rupee companies,
the position is even better; the profit
rose to Rs. B4 crores in 1962-63 as
against Rs. 82 crores in the previous
year. Compareq to the Indian rupee
companies, the profitability ratio of
foreign companies, either branches of
foreign companies or rupee companies,
is 11.3 as against only 9.1. There-
fore, there is no justification for gv-
ing a letter of intent. After all. as
I have said if it is profitable, they
come; if it is not, let us give encour-
agement as much as we can to the
Indian investor. Therefore let us be
satisfied with this.

Let me take the Jast point—cgalitu-
rianism. No economy, no socialist
economy, can be finally satisfactory
if it does not try to bring about an
erosion of the peaks of incomes and
raise the nadirs of poverty. There-
fore, I say that there is no justifica-
tion, in present circumstances, for the
Finance Minister to have given such
a large measure of reliel in personal
taxation. I have been trying to work
out the figures of per capita notional
income. The per capita national in-
come has been fluctuating in the last
five years, sometimes declining, some-
times increasing; now it has increased
to Rs. 300. This is the annual ave-
rage, from those who draw crores of
rupees to those whp starve. If we
take the lower 40 per cent, we will
find that the national income is Rs. 200
per capita per annum. If we go still
further down, to the lowest slab, we
find that for the lowest 20 per cent,
the daily income per capita is not
more than 20P, and this on the basis
that today the rupee is only 16P.

Therefore, I can only say this—I
have had to curtail my observations
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a lot for want of time—that the Bud-
get is only industry-oriented. It does
not take note of the various other
sectors of the economy. After read-
ing the Finance Bill I can only say
that poverty is mnot a part of the
national consciousness of this pnation.

Shri Firodia (Ahmednagar): 1 must
congralulate the Finance Minister on
the good ideas that he hag really
brought inty thig year's Budget. At
the same time, I must say that he is
bringing their impact haltingly, and
that definitely reduces the real impact
which they should have on the eco-
nomy of this country.

Hp has said in his budget speech
that it is a production-oriented bud-
get. 1 think we will have to test it
on that. Let us see what has hap-
pened during the last two months,
after the budget was introduced. We
have always seen that at the present
juncture the villain in the present
economic affairs is not defence ex-
penditure, but it is the rising prices.
‘Could we reduce the prices during
the last two months? Have we got
any inclination to see or could we sce
anywhere, either in the industrial
sector gr in the agricultural sector or
any other sector, whether the trend
of prices is such that they are going
down?

Fortunately for us, this year the
crops are very good. But we gee that
government policies are such that
prices go on rising month after month.
Very recently, about four or flve
months back, by a stroke of pen, Gov-
ernment increased the price of jm-
ported wheat by about 14-18 per cent.
Nobody felt it at that time, but the
impact of that increase is generally
found out in the price rise, because
we know that today in the whole
country one-third of the wheat which
is consumed or which is gdistributed
is imported wheat, and so it has that
impact on the general budget of the
common man.

Let us see what is the investment
potential or investment market after

the budget. It is said that the share
market is the barometer. We have
seen that it did not get any fllip.
But leave the share market. We have
seen that new companies which are
coming out are very shy, because
during last year 84 per cent of the
share of new companies Wwere pur-
chased either by public sector under-
takings or by institutional investors.
Only 16 per cent of the ghare capital
wags taken by private investors. In
this budget, the Finance Minister has
given a tax credit certificate facility
to those people whp buy shares in
new companies. As the concession
goes, 8 man will get some Rs. 1100 if
he buys shares upto Rs. 35,000 This
works put to 3.5 per cent inierest.
Two months back Government has
increased the bank rate to six per
cent and the banks also have increas-
ed their deposit rates to 7 or 7.5 per
cent on five year deposits. How can
we expect any individual to go and
invest his money in any new company
from which he will get about 3.5 per
cent income, It is also curious that
the Government is coming out in the
field of starting of tompanies in this
way from the tax payer's money:
Government wants to support the
investment market in this way. 1
do not think it is a very good sign
of a good economy of opur country.
We have geen by having ten per cent
extra import duty very recently the
price of industrial production has
also gone up and generally we find
that the price trends in industries is
alsp such that we do not expect the
price of industrial products to come
down. Fortunately, he has included
in the Finance Bill some industries
which would deflnitely help agricul-
tural economy. The most important
problem is to induce the farmer to
take to scientific and technological
methods and by giving some induce-
ment to the industries to help agricul-
ture, he has done a very good thing.

Today we have become target
minded and expenditure-minded. We
give a certain target to the block and
the block officer knows that within
five years he has to give a report like
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[Shri Firodia]

that and while sitting in his office—
this happens in many places—he
sends a report to the Government and
the statistical department of the Gov-
ernment takes note of that and makes
out a case that production has in-
creased by so much., Similarly, with
regard to expenditure also. There is
this sort of mentality. In @ planned
economy the target must be there but
there must also be a very good orga-
nisation to, supervise whether the tar-
gets are really fulfilleg or not in real
terms, and not on paper only. Simi-
larly, all departments go out to pur-
chase things in the month of March,
irrespective of whether they need
them or not. This develops some
shortages in respect of some of the
important articles like steel, cement,
etc, When we formulate our plans,
whatever amount is kept for the indi-
vidual projects should not be allowed
to lapse on 31st March; it should be
carried over to the next year and
they may be allowed to purchase the
things even after 31st March.

Very recently Government has
formed the agricultural refinance
corporation and an appcal was made
to the joint stock Banks to take the
help of this corporation and help the
agricultural field.

st farmr wen s (021) : 9= gE
# wredg a7 v femmma gt wr & ar
wrEAq femedz %1 £1% o7 fafaet
AR AT AR AAR |
THhe Minister of Cultural Affairs in
the Ministry of FEducation (Shri

HMajarnavis): Sir, I am here ang it is
a joint responsibility.

ot fasr @ w5 : A1 F0o0 AT
T g # Faw O faETe R # Wi
g I & fr fam weam & wead
3% gA %1 gufeaq 7F arfE 4 39 97
I T FaTT T AT |

Dr, L, M, Singhvi (Jodhpur): Sir,
even the hon. Speaker has ruled
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several times that it is necessary in
any discussion that at least gne Cabi-
net Minister should be present, I
have very great respect for my friend
Mr. Hajarnavis but he belongs to a
different Ministry. At least, if the
Cabinet Minister could not be pre-
sent, the Deputy Minister of the con-
cerned Ministry should be present.
We take very great exception to this
wholesale absence. I think ycu should
lay down that some of them should
be present in the House,

Shri Hajarnavis: May [ respect-
fully submit a point, Sir? I hope my
learned friend Dr. Singhvi will appre-
ciate that in this House, we are all
Members of Parliament and one M.P.
is not greater than another. The only
question that could be asked is whe-
ther there is a person to speak on
behalf of the Government or listen
on behalf of the Government and
whether he has the authority to re-
present the Government or not.
Since we have a joint responsibility
any of us can be present here.

Shri N, Dandeker (Gonda): Sir, A
highly technical subject is being dis-
cussed and observations are being
made which are wvery relevant and
which go to the root of the matter.
1 support the observations made by
my hon. friend Dr. Singhvi

Mr. Deputy-Speaker: Every word
that is spoken is reported and it is
on record. There is joint responsibi-
lity of the Government and a Minister
ig here. Government is represented. ..
(Interruptions).

Shri Sinhasan Singh (Gorakhpur):
Sir, this does not concern one of two
ministers and the hor.. Minister who
is sitting here is not so much concern-
ed with this. He may know about it
or he may not know about it. What-
ever i; spoken may be taken down but
this report is not immediately passed
an to the Minister.

Dr. L, M. Singhvi: Nobody Teads it
all; it is too much to expect that the
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verbatim proceedings are read by the
Minister. Besides the Minister with
reply today. (Interruptions.)

Shri Sinhasan Singh: If this is the
position, what is the use of our com-
Ing and sitting here and we go on
speaking here? It is petter if we had
no meeting at all during the lunch
hour.

Mr. Deputy-Speaker:
point of order.

There is no

Shri Firodia: I was saying that
very few joint stock banks had come
out to help the agricultural projects in
the country. The agricultural refin-
ance corporation must send their
own men where there are big pro-
jects taken in hand, such as big river
valley projects. Some survey flnance
requirements must be done before the
projects are completed then alone the
agricultural refinance corporation
will be of some use {o the farmers of
this country.

I now come to the taxation on co-
operative institutions. At the time of
1961 Budget, Shri Morurji Desai sajd
that the revenue out of these co-ope-
rative institutions will be negligible.
This is what he said But he said
that he found that thc¢ cooperative
sector was taking up big projects, not
that they might make much money
out of that. But it was felt that -ome
money out of that must go to the
State. Co-operative undertakings are
coming up in the rural areas, where
there are ng industries. We are wed-
ded to a policy of agro-industrial so=-
ciey and if we mop up whatever sur-
plus the co-operative institutions have
out of their investment in sugar fac-
tories or spinning mills, etc., new in-
dustries will not come up in the
rural areas. We must not also forget
that these co-operative undertakings
wre giving an impetus and flllip for
investment in the rural sector or in
the agricultural field. Investment in
the agricultural field is the lowest.
Nobody who has any money
wants to go to the agricultural field

and invest his money there, He wants
to go to some industry and invest
there. So, it is necessary that for at
least 10—20 years till we have indus-
tries gispersed in the iura] sector, we
should not charge any income-tax on
the co-operative sector. As a matter
of fact, many times the income-tax
officers take a view while charging
income-tax on the cu-operative fac-
tories, a view which is not consistent
with the policy of the Government, I
will give you an instance. In the case
of the co-operative sugar factory
which was started in 1950, they had
an accounting system of paying to the
tarmers who supplied continuously
cane to them at the besy possible rate
which they could give out of the
proflts earned in that year. Income
tax officers took exceplion to this. For
the last 5-6 years State Governments
are announeing minimum prices which.
should be paig to ihe farmers who
supply sugarcane to the factories
and the Income-tax officer had taken
this minimum price as the base and
whatever extra was paid was added
to the profits of the co-vperative sugar
factory ang it was taxed. They also
dig not allow as expenses the trans-
portation charges or the field super-
vision charges which the sugar fac-
lories in the co-operative sector had
to spenq to sce that they get the best
kind of crop and sugarcane al the
proper time. So, even if we say that
we are looking to the co-operative
seclor with really good intentions in
actual practice, it turnm: out that the
co-operaive sector is taxed like a
joint-stock sector. So, we will have
to see that {he department concerned
thould get somg instruction from the
Finance Ministry thal while taxing
the co-operative sugar factories, it
must give attention to this &-pect of
ro-operative principles,

14 hrs.

Mr. Deputy-Speaker: The hon.

Member's time is up.

Shri Flrodia: Sir, 1 had lost two
or three minutes. B
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Mr, Deputy-Speaker: Two minutes
wmore,

Shri Firodia: I want to say a few
wards abouy import policy. The im-
vort policy is out usually sometime
during the end of April or in the
month of May. But sc far, nothing
has come out. The industrialists also
do not know whal is going to be the
Amport policy. They have very little
slocks with them to produce goods
during the next threc or four months
and they cannot plan their production
‘because the import policy is not out.
8o you must decide that the import
policy, whatever it may be, should be
out at the proper time.

I was mentioning about the grains.
We are importing every day grains
worth about a crore of rupees from
foreign countries. We cannot say how
much amount we are spending out of
the FL 480 imports on agriculture. 1
have seen a report and I have my-
gelf seen in Sweden that they have
good +torage arrangements. They
were really surpriseg that on account
of your fsu.;.lt:,r storage we are losing
15 per cent of our grains. Even if
You improve our storage our imports
Will go down and ~ur economy will
grow, I request that out of PL 480,
we should spend as much as we could
on the improvement of storage and
thus save gur economy from this trou-
ble of importing grains,

I have to say something about the
ICICI and the IFC and the State Bank,
“They give loans to industrialists for
the purpose of the industries, but all
of them have become such that they
want all things to be mortgaged with
them; they are mortgaged with them.
But evep if there is a little lacuna in
the title or anywhere, they just stop
‘giving loans,

it sifeToaTe goan (F1=7) 0 IT-
o WEIA, STTEqT FT AT § | A
et
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Mr, Deputy-Speaker: The bell is
ringing—Now, there is quorum. The
hon, Member may continue his speech.

Shri Firodia: The State Bank of
India last year had only given a loan
of Rs. 68 lakhs to 79 institutions in
the whole country. Thi was medium-
term loan. We can find from thi: that
the State Bank or the ICICI or the
IFC are juit going very slow and they
take a very long time in looking to
the formalities of granting loans. The
industrialists are also put to much in-
convenience, and we cannot also
achieve the production which we real-
ly want to do,

st Ho ®WIe fraft (zge):
IS WEIRA, AHT §G RIAATT TIEG|
¥ W & wena o grdar @ B o
afadt &1 7ew ga fadaw ¥ 2, 3 59
Tza # gofegq a@df WA | WC IF wAT
T i qwA ¥ O A 43 go &, @) A
| AgF &, @ AT wEr & oAmA
azeq ag am gafAg g9 § s faw
weaT ot faer gemrera & R FAET T
FYgA F AT IT 97 9= w1 4g A
wgr AT § fF "l AEET & 9 agtn
FY S ATEY 7 OF OF WX AT AT
arfir sva ag & i wm farey st o el
%1 qIF W & | 720 a1 9 sgraq Sf-
ad BT s “Re % wwr @M a4
AT g7 TE

sft yorcdtw : & wrAArs AEl W@
fawara fammar srgar g fe & gonw max
g7 I E ACAR 7 @8 |

Shri Prabhat Kar (Hooghly): A big
fleld is discussed. So many Minis-
tries are being gi-cusscd,

sft ®o mo&i‘ﬂ:wﬁfm
A 5T @ &, Afew ag Ot faor a=i)
T
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IRy AAEA, & g Wr frasa
F7r g § e forw qom faer wat
wgRT ozl 45 f ¥, a7 a7 IFT ZAT
afaai & T w73 @ | g g @
BF @ N AL g R 4 geifer
ag §F FET 8 | TN AAAG q=Y A
et #Y A gAAT §, A g7 o w3
IR T g Al F1 G gAY We
IAFT qCH S AT 2AT &, A1 feT og
AEH AFTC & W TH F[ GATT FT AT

ArfgT 1

st e (wTrnAT) o AEdAE
IR IR T I M s g § ! A
arfz & gug & ad ¢

Shri Hajarnavis: May I assure the
‘hon. House that before the Minister
replies he reads every word spoken
in the debate?

st wo o fradt : gt aw faw
Fadas w1 w39 ¢, & wg1 9 §
Fe gomar Y wrma &, ag ow w0 8, faad
HAT T g1 7 U § | IT WIS AT
aAmH—ug—faT g, I fe fav qeT
aqr fam gmraq & gra ¥ §—-faw weat
9 F Aot § ) foad gra & araa
F w0 w7 7w 3, aft ag wrdr §r A
=am, at {67 WA &1 W Ay S
|Tg § = ?

oft arevitet (gaf) : oo 1 wgfer
AATGATA 1

st ®/o Ao fg@dt : WX 39 7
AT AT ARHT G, AT g T, AT
STEY F7

i) arestel ; ag WA W AqATE

st 7o @to fgAdY c Az HIA W
i d, A fearaigwa 3
Ty 1 e faw FETaE g, Y d o
THT TFY, TAM T TFT
365 (Ai) LSD—8.
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ag fam fadas q1¢ ™ F AT
o @ W1 AT a9 FT AR A
AT | FF A Hwg 4egq fer me,
IR W a1 w1 v Ad) T T e
FATL AW 97 OF T WiKI §HE |7 74T
FiagaTe faT g ! gL OwH B ¥
qfft 2w, afeeama, & gaTe AW 9%
"o fegr @) afr ag wgr ol
foa wwaerg & gEET w1 A §—
TawT FEaw a1 Nfawdr gmTE v
T I AT WERE ¥ §, M AT FgAR
f& gt afamves w1 angErfas Swe-
Tifaen &, arz eifefafsd § 1w
for gat g% uF waew w1 Afgd
f& ag et Afa wog fe frgd 3w o
favame gew 1 7%, O W W T
TN §F G2YZ AT F7 {g-arg T4 faar
A {6 WX gH WIT 3w A Sfacww
AT §H Y6 wT 4% fn fanr
T & gTEg IAEr-ANY 9w W
TR 7 dar FTHE

WMo wuvitwes Tomly | It
A A FT 59T $q9 fatdr a9 &
et A Y A v | vl o awe
ot dar w0

oft 7o wro fyddt : g% wodt wfy-
TAT 3EYT {1 Ad-G #1 Tq IH
Ifam &1 & s Tifgy fF o2 W2
wi F gArdy a<® @A AT AT A
faw

far medt 7 aamay § fe S W
frdtas & s g g § 1 K gw AT W@
e w g e SgA @ o Qe
Tz wega fear g, oY fe o2 &1 qw
qg¢ & | AT AET-ATE awel # @
F¢ =g g, forady gt 2w w1 g
3= W wiaT sqear aRgfom
T &, I FH F w1 frww A o) aw
sswaffwse gy

12602
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[#Y ®e ®To ﬁiﬂ']

W 4% ®g1 Y & W & |
wet & Seaw g, @Y & @@ awat g 5
guT Aw ¥ qaT Q) a=faat o= w0 8,
for Y e g foay amd, @Y wry aga
¥ AFAT & | IR & fAT I W
¥ a7 9ET & aro 4% e
o @, SEF TAGEE T I § |
w17 Hifeg e e gt ¥ T Fr o

BT 5 e WA AT, ) TF A0 T

- ared F1 gAATE o famn WA ) e
fora awa faedt gor ot T §, 39 T
ug gaTaE w8 fzan San @ ) 9w 0w
ST HA &1 §AATAN &1 I A @
WX uw ga & e # feamar amar
& 1 xEwT AT ag AT & 5 99,000
w1 fgama i €Y 1 7Y g @,
T8 |1T Fed & F1 (% & faramay
¥ 7 X1 & 1 god TAEN 29 wrfe W
I W19 984T § | a8 ATTRI fAear
w#r | ¥ wgan § i fre e ik =
TRATHY T WG ¥ AT g7 Afeq,
@ ®1% wawy g afgd fored foman
WIE qF g1 IHF! OF A9 fad Farg
¥ 9 W W aifE IER mAw W@
fir faraar o gl W% frem sEY
w1z fFar, e & 96 31 Wi e
dmafr s v fAae sw A &
omIET AT §F | Y9 3 "eATAhl § W
*1§ geey &) AR § | gETT TeEae
wfrafea & 1 e afinfas soeifoe
& o qdr TE T Tafaai 9§
WIETHT & THET AT GHAT g, FUT AT
W T Y HT A, GERT ATEAT A
QAT 99 qgAT § | &% Af7 ¥ gEw
v o1 gt @1 & =gt § fw o A1
QAT 5§ W EmAE | 99 A0
wagFram s a # frma @y 9
qefae W QAR & g STy Ay
q% 1 9F 7T §, I1T I e
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T fyerar & £ 99 % BT w1 9T
o @ A A @ TArEs s
7 g gy F faw AT #7 e
diar € w7 g gz gaa awi & fE
qE 59 AT T I HGFATE |

&7 Fr wafy & AT F gasr g
qzor T femet A §1 7w
framd :gm a=fy gt §1 o
oy i af g F 3w §7 s+l
w femr s & m oy &1 @frw oY
T faorwm § @ w® §
fir gara o faFe & ag dqfaa 40 &
72T g 91 T & 1 afy ww et e Y
¥ o7 feedt e aF 4 gAL A A
¥ At wrw o3W frogw us OF w
¥ ov & foewt werr g gy
#1 9 gt § 1 AfFT af7 7w g #
a1 At ¥ 9 ¥ 7 FRg A g Y
g% Tt IEt oY A g7 W= o gt
JedT § WIT WTgE SavEr &) IEAT i e
% ag W wga wgar § fw A AT
& 7 o Qe SEl o< Sy o § W 9
TE T § 1 gt 9T g 9§, AR
Tk wqfad e T fam s 2
ZRAT & AT A | A AwAIw
fasrara § 7€y gdm faawe § Y ogw
) | 7@ IEH "o 97 miew wewar
fagam &1 gara 3 wEafae faem
FrAT T @ &\ ag wwen faw
wary w1 A & fF oag W
fis 2w wT w1 fasw oFEafoa e &
& 5% Faw Ard w1 & faww A g
9T AT, AT w1 A faF @ wF
¥F T w1 fawre Y @Y Afew |1 e
gl e w1 fawr W g

& foa wamETT AT AW SR
ot femrt e @ 2mw # 8
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wfawm arfioroaT 31 &9 85 wiowm
AT FT qrfaE & I9T § g A
wrq forg s ¥ fag ot wwar @i
AT AT AT A ] Y S Iy
oA FaTaToral § 9@r gem fi 3t
da # 7o afgaril ¥ gor TG K
v W rqwn & v §fe iy
FY FT AT AT A g AT 3w
¥ fag @7 fad &) AoqEw IR
& @rfac wfw ey 31 ag @
[T FT ATAT FT VT | g HAGH ALY
AT W A9 FYF a% IA FT 3
F FATC ) A WOAT A AW 2R
& faq darc & 1 Aafes 9o% fawm #
ST fast arer 1 W eqta o gy )
AT FEET oA IN WAL R | g
faedeard ¥ avqofas fawm damg
9T g1 2 1 fr welt wET ot g ¥y
t 3z xafav 3 § fs gwa 3o agi
9 9 FT fgar 31 gEEt 6 oy
7 R ) 7@ o7 A% suw Avw @,
REFT 97 A FT Frferwr A Ay
B %3 | e o Y faerr wow
& wfowfar w1 9 1€ § g% Ieim
& uvt aferdl ®) fadr fememy &
fag, afsat adar & fag, i@
A A A X% foq aur gak ok wmi
% fow +2 &1 wTd w0 ¥ fao
IAFT IR AZT FH AT ¥ | gAY
AT qFrE T A o g v @
w7 & afaw dawm Fw@rd
BATE I HeT WERE A qroew ¥ oy
€ 18 &7 § drown Fr ot fr gw Ay
aifas fawra darrm 7 o9 ® B
qT | SHEN G T g T s gh
ot | gR T W & o6 T 39 & Ty
B &t Wi 1 afy g e R, ok
SN I Al FT w0 AwET ¥ 9w
wHAT &, AT FQ ¥ T g2z ® awdt
& T w1 fag qae e
0 & @t AT I @ wAer @A
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wfgd | Afe @ ol w1 e
) A T § an g o
M AT wfgg 1 IR 9 g9 faqw
ST T A IeanT g F a1 At
gEst ft woEr AT w1fgd ) fae
Harerg w1 qg o ¥gAr wifgd fn forw
wx 77 & fow o & fag v aw
AT §, SEWT g I FTW A A agy
CRATT FT | IH TIX K A qEATA
oY Ta% w0 Wfgd | X AT SEW
qu A geT & a1 sas 9ay o
1 wifgg o ga Q¥ #7491 A aw
fwar s arfed famd JmsTwan @,
fored 2w & gmfa )

srsfaq Y o138 &1 wro q | AraaAf
®Y I FOATT F | TEIHT AT F@E
¥ wamaron A A qfg Eraf g o
T FTO7 ¥ FAr FAY qAEIg AT, T
w2 sqaaTdY |FT g Awy Irqfa e
79 § I W weqw WK 7O AT ¥
0 & A% A A0 F Sfaw @ @
R EI mATd, Hifaa @A AW W T
A WY F AL A § ) AT T
gfer 7t eroar oY ga ¥ @ & 1 Frat
F1 Tham & fag ey dicd aif
i sy oot AT Y T} 1 3T
T ey K s agm g feg
frdan amd & Wik gafad ama § fe
A1 #7 § A IAw fraor Sw Ay
g @6 | frd af gare agi wmrAl
T w4 T AT WA 9 g
frrdam sprat gzt w7 T EY A E
TT TEAT I KT SqATGT HEAT TR}
UF ATEA O & | I QF sy
F gz 1 gad faAr @A T At
fs dram 7 37 a1 g1 1 T =
a Fmar mar gt F e g fe
fegar wrlt ama g% g@r 0 & A
far & I AF1 IFEATET E 4
nt f7y # 1z sma frard § 1 AT
A {1 AT A ard Fq AR e
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[T wo AT fyadr]

AT H gy § 1 frad A QX
forr 1 4 et & I@wr oA wfawa &)
e @t ¥ fagr oAt § WK ¥ 7w
sfrma dr tgmwr fearamar g 1 sw
w1 7 og ¢ el @ oF A
=¥ & faq oY gu ¥ 9+ wwar 99
% foo qfemer ) srar & 1 T wEe
H ¥ g AT A9 § ogeeanw agt
g 7 o gageer & Rt 4T
TF FEATE A FEA F qOHA CF Ao
AT AT W 4 | afqg 7 987 age
T 7 A ¥ A R, T S fa,
s 1t qre dar € 4 &, e § Y
1 IET AR Ter gE 9T
fraa ot & 1 99 wgr oo 0 99
F 3EE O FT AT e 2 fad Wi
wF ¥ H #7 & fgama & gewr W)
K fear slx Fr R O FT SR
ATHT @ AR | 9T T IA Afgr A
7o+ qre @ fad w3\ v oA
#T & €Y1 (9 a9 ¥ qg wwwiee
=T geaTfe & g Wr &1 " awar
W ¥ e IO G § ) oaw e
T ¥ wefaw @Er 4 @ O |\
2 unfew o fagewr 7 @1 @
fom &Y savasar gt ag A foae
a8 grit ag A ma afew g @
o o A @ ¢ o wravawar
R 9@ I A FT FA qWT X qF
st g | & frdgw & S §
/@ waTaT W fa= waem ® oW
| AT Anfgy 1 fdavi £ g
e ag & fie form ox g w23 §
& fadaw w7 3t 30 9 fagaw £ fn
arat & W frm we Fg W E A w9,
o w A& fem oo 3 fw
# TR WATH G & g frw Faw
w7 far 9 & Sue & ffaa w¢
Faar arar & 1 o o2 fderor g aman
&, IgF W wEERe 3 ¥ @ TN
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g frdaor ¥ @y 9 wT oI ooF
T AR W AT A A T e i
fraor % amx gweT T ¥ owET ¥
w49 g1 T a1 OF F9AT ST AT
& 2 mr

oft i W (Iee) ;g A
EICCEE -l

st wo wro foaat: Jomer ¥
AT 99 & EHT WA § | XA HAY
wafs faor fatas 9 agq €1 W@ 2
oY 3w W A syaegr O g fa=re F
T & aY faw welt w OF qu o F
afgd famr & wwaT Tgw &1 @w &,
FHEI HAIT g1 W WETHIT F1 79T
7 fadr i & # mifew swaeay gut
fardtg T Tt J=ar 7 AfF goe @
=1 {7 ® g ¥

faft Fafrremmr £ amar & v =g
£ T8 O¥ fafateda & ardr &
& fom #v ww fa2why fafm amge o
F forg 3 3% § A o srod AT
= fa3wl ¥ ¥orwT I ¥ et wfz
¥ wANEAe 3T ¥ a9 FEA §)
Tawl B wtw gt Ag g g
e ¥ form w1 ¥ o ey faferg
&t ATt § THET TW W F I g
gar i ST d, qER A M AT € 4
wax1 & ool faa & gwar g1 aF
a2 fafere grefam wx waifal #t
ATET A 2 § W R AT A AF grewi
% zgz w% W v € form w0 & fag
wquT fear w147 &, I FW F IqET I0-
Tnr A § T ATAIG FAIR F FOH
T =g & faar smar §

<t Fearaa &) @1 & g e wEm
quaT & gawt ot wrg 3 | g fade
=T &0 g @ & | Chfmar &
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nfee w1 i+ 7= 7 owT T ¥
AqIF  TEFT IeaTEA B HEAT THATE
YT ZATA /g | gH drwAr Erm fE
frm W & 59 =TT w fAdfas e
o T W 9 IEET TN A J2r A
Fa ZwY ¥ off gard awgd o wrfed |

wa ¥ e #Y 19 FTT w@
g1 faaeh fafrmm 7 sfead & somr
A T B2 G TAW F=H ATH & AW
H 397 g1 T § 1 3A%! F5AT A K
forerer &) Gt s F ¥ A
vy 7 Wk § ¥w ow@m
waw fadews wiw@ «f fee £
ag foewer gar gamer & A 3 8
T ¥ A AT AT F T AW A
& FT 7 qTy @ oA A AT § e
q¥ 7EA #1F9 GG A 7 97 q94 §
ST TAF O AT WA & AL FAT R
g9 W W7 groe earq *AT SUfEA

TH 79 T Aga # a7 § fam
W7 qTOFT g AT AT wE_T E )
afem sfF awa @1 71 3, wafaw %
AT & wgAr Sgan g R Al Hwne
1A e Y § 3t 95 S A
oA §9 419 F7 s Agt @ fedw
& |THA ) HFET § IEET qEAAT FA
& fav o guadt & qeEen w1 &
fow g% fem wfos gt &1 wravs-
s &1 IR Sz wr wfE,
I faq amew g & wam wife,
W FY T sOAYT A A Y A wrfEw
arfe gart sfoem W& % gg wowa
&1, ST Helt ¥ g9 wEAT K W gW
WA F1 TR FTH AW 1wl amr
w%, 2w £ ufed g2m w7 A8

w1 ¥ & fam &=l %1 wafaw quré
A g § fr I w12 w1 a9 e
aqf fear & s & wrm wv § fE
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wiwsy # @Y 419 g7 Tg HEA E, IAC
AW W T WL 9T 9T A FA
wY Fifew FG1) d
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Dr, L. M. Singhvi: Mr. Depuly<
Speaker, Sir, the budgel proposals as
indeed the Financg Bili bear the im-~
print of our Finance Minister's pers
sonality. I hope however that the ap=
proval and the economic which he
has received on accoun| of his budget
proposals wil] not mislead him into
thinking that all is well on the vital
front; of our economy., The pivotal
question with regard to the basic ob<
jectives of our budger proposal; and
the Finance Bill have yet to be ans-"
wered. The promises which were con.’
tained in the President's Address
have yet to be fulfilicd. Therefore,
while I appreciate that this was a
budget of respite, Biving some breath-
ing upace to the peuvple of India gene=
rally at all levels tlicre is a  great
deal thal needs g0 be done in terms
of streamlining the administration of
the country. and indeed. in improving
the financia] management itself, of the’
povernment, and of he public under-
takings which are rur by the Govern<
ment or are under jis control. The
basic question is whetlier it would be
postble for us to take = stride ahead,
whether the flnancial policies ang the
ecconomic policies of th, government
are oriented towards greater produc-
tion and accelerated growih of our
economy, and whether these policies
are designed to stabilise prices in our
countiry.

Mr. Depuly-Speaker, Sir the con-
cerp that most of us have expresied in
respect of this spiral of inflation iy &
very legitimate concern_and I am sure,
the Finance Minister will concede
that during the last two years the
proportion and the gimension of in-
flation have been much greater per-
haps than in the whols  of the
preceding decade: 1 hope thai the
Finance Minister would be able to tell
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s how he proposes (0 tackle this pro-
lem,

‘Only last year, a distinguished cco-
womist who ig teaching at the Univer-
wity of Allahabad came out with the
finding that the real wvalue of the
wypee had come to about one-fifth of
‘dts value at the begiuning of thg se-
cong world war. Internally we find
‘khat our currency has been consider-
ably weakened. Internationally, 1 am
sure, the Finance Minister (who is
mot inclined to accept the existence of
a free market or to acknowledge at
‘what level and at what rate it
operates, will concede that the rupee
‘tias been in somewhat of a bad way.
&f that is so, Sir, our concern is legi-
timute, and therefore, our query is
all the more pres-ing, as to what does
e propose to do. He had given some
indication of his mind at the time of
the President's Address. Through
the President's address, the Finance
Mini-ter saig very clearly that there
would be an abandonment of the poli-
cies of dificit financing. If I may quote
thim_from the Economic Survey for
1964-65, this is what he says:

“Fiscal policy, while attempt-
ing to provide for larger plan
outlays and a stimulus to private
investment, has becen geared in-
creasingly to the task of reduc-
ing the scales of deficit financ-

ing......

Even more important, whatever
the pace at which resources mobi-
lisation is to be carrieq out it
must avoid scrupulously, ip the
interest of hoth higher saving; and
more rational investment any
element of inflationary financing.”

In spite of this clear indication of
the policies of the Government which
the Finance Minister promiseq to
follow. we fing that a spokesman of
the Planning Commission =oon after
said that further deficit financing
would be pecessary in our country.
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He admitteg that by mid-January,
1965, the extent of deficit financing
had risen to the fantastic total of Rs.
783 crores. It was averred by the
spokesmen of the Planning Com-
mision that this treng was likely to
continue. I should like to know, Sir,
as to whether it is the Planning
Commission which Jays down the
economic policies of this Govern-
ment or, it is the Finance Minister
who speaks for the economic and fis-
cal policies of this Government. I
should like to know whether we have
a parallel government in the form ot
the Planning Commission which make
pronouncements on golicy matlers in
a manner which is quite contrary to
the enunciation of policy made by the
Finance Minister himselr,

I would also like ty know as to
whether the Government is really
serious about taking prices stabilisa-
tion es. For a number of years
now the Government has been pro-
miing year in and year put that they
propose to establish a Price Stabilisa-
tion Board. We have yet to see the
beginning of such an agency. No
effory has been made to bring such an
agency into existence. Np effort what.
ever has been made even to go into
the question of defining the possible
functions and the prospective work
that such an agency could do. It does
appear that these ideas have been
trotteq out before us mainly to give
us an indication of tlhe possibilitie:
which however never mature. The
Government conceives much to often
though it delivers very rarely indeed.

I should also like to express my
concern on the increasingly diminish-
ing share that the Parliament of thi:
country has in framing and formulat-
ing economic and finaneial policies of
this country, This is a matter of very
great concern, a malicr which is of
fundamental importance, a maiter of
which we should be scizeg in a spirit
of urgency and concern. It appears
to me that we have no effective way of
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<contributing towards framing and for-
mmulating these policies. We have no
effective way of unmasking and un-
veiling the facades gf certain general
glogans and general ideas. I would
like to suggest that the time has come
when in view of lhe increasing com-
plexity of the economic ang financial
problems, there shculd be a little
economic  Parliament, or a Stand-
ing Commitiee of Parliament on Eco-
nomic and Fiscal Policies and on
Planning which can eflectively func-
tion in these fields. I hope the hon.
Finance Minister would have some-
thing to say on this niatter, particu-
larly because I am sure he would
be one with me when I say that the
Informal Consultative Committees
have not been able to function as
effectively as they perhaps conceivab-
ly could because they meet sporadi-
<cally, their agenda is cluttered up
with a number of items which are not
always taken up and they do nothing
more than furnishing us with some
useful materials and background
papers.

Coming to the specifies of the Fin-
ance Bill, I should like to raise a few
points. I should like to ask the
Finance Mini-ter who is an expert in
the fleld, whether he really thinks
that, at the present juncture, it is
helpful to continue the distinction
beween earned ang uncarned income.
It may be that this is a far-reachig
question, but I know that the Finance
Minister would not shirk tackling this
far-reaching question in a far-reach-
ing manner. It seems (o me that in
the context in which we operate _to-
day, to achieve the goals of increasing
productivity to which we are all com-
mitted it would be usefu] to consider
whether the distinction between earn-
ed ang unearned Income could be re-
moved and the particularly in Invidous
distinction which is made against divi-
dend income could be abandoned. If
investment in productive activity &
considered necessary. as the Finance
Minister has times without number
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acknowledged, it is unly fair to consi-
der whether gdividend income should
at leasy not be exempteq from the
higher surcharge.
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Sir, in respect of the development
rebate, I should like to make a brief
observation. It seems to me, Mr.
Deputy-Speaker, thay unless this mat-
ter is reviewed unle:s the standardi-
sation of the rate which is sought to
be done at 15 per ceny is not enhanced
it may present serious problems to in-
dustry, particularly in view bof the
fact that prices of machinery and
plants have tended to ri-e and depre-
ciation funds are much tog inadequate
to offset the rise of prices and to pro-
vide incentive for developmental In-
vestment.

1 should ealsp like, in passing, to
make a reference .0 a reprecentation
which has peen circulatcd, it appears,
to many Members of Parliament on
behalt of the Screen Aclors’ Guild of
India. All T have with me here is
a brief representation, but it does ap~
pear to make sense to me, and I hope
that the hon, the Finance Minister
would make some observation in this
regard and would be prepared to con-
gider the demang that they have made,
The demand Mr. Deputy-Speaker, is
made mainly on the basis of the provi-
sion contained in the clause 80C of the
Finance Bill, 1965. Tlie idea under-
lying clause 80C is to provide for re-
lief relating to paymeni for securing
retirement annuities (o chartereq ac-
countant®, solicitors, lawyers, archi-
tects, or such other professional ser-
vices as may be notifleg in this behalf
by the Central Government o1
courar, 1 do nol 'ike this last phryse
which leave: unchanneled discretion
in the hands of certain administrative
e~helons. However it docs make sensé
that screen artistes and sctors whose
working life 1s extremely rextricted
in point of time should receive some
consideration, partirularly if retire-
ment annuities are =ought tg be en-
couraged. Not all the screen artistes
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are very rich people not all of them
oan save enough for the rainy day in
their live;. There is a large number
of ‘those screen artistes and actors
who really make very litlle during
the brief span of their working life,
and then they have ®v retire into ob-
livion. I do hope that the hon, the
Finance Minister woulg consider their
demand sympathetically,

Another matter about which 1 am
very greatly concerned is the proli-
feration and increase of idle capacity
in al] walks of indusirial activity in
our country. It seewns that we have
& large numbey of Inlus eaters in
various segmenis of industry, both
public and private. A great deal of
it has been brought about, it secms
to me. Mr. Deputy-Speaker, by the
defective licensing policies of the
Government, by an wirmost unplanned
proliferation of licences, and by an

unplanned procreation of industrial
projects which are not supplied
with sufficient raw materials or
sufficient capital equipment to con-
tinue lo operate at the opti-
mum level. This is a matter
to which I have drawn the attention

of the Government on & number of
occasions, and 1 would like the hon.
the Finance Minister tg say as to
whether Governmeay propose: {o do
anything specific about (a) ascertain-
ing the axtent of idle capacity in
various segments of our industry und
{b) how he propose: to cradicate this
large segment of lotus eating idle
capacity in our industry, Ii seems; to
me that with all the teik of develop-
ment and defence and the exigencies
which are enjoined on us as a conse-
quence of the problems of develop-
ment ang defence, it is quite uncon-
scionable that such lurge idle capa-
city should continue in our country
and that it should go without heing
harnessed to the cause of the nation.

1 would also like the hon. Finance
Miniater to say a worj as o whether
ihe former Ministry of Eeonomic and
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Defence Co-ordination, of which he
was in charge, has gisappeared alto-
gether, We do not find much evi-
dence of its activities. ] think that.
this Minitry had o great deal o
contribute, and 1 still think that the
activities of such g Ministry shoulds
be energised.

1 have another query. to make of
the hon. the Finance Minister, a query
which, I think, must have been caus—
ing him considerable concern. My
query pertains tp the PL 480 funds
brought in this couniry, I think, there
is a kind of an alarm in respect of
the huge accumulations of these PL
480 funds. What iz the position 1o
respect of these fund3? Whether, as
proposed by the U.S. Ambassador to-
India, it is proposeq 10 ronstitute and
establish a Foundation ia this country
to take care of these funds and to
spend them usefully in this country;
whether such a Founciation may not
become another pocket of patronage.
These are matters of very consider-
able concern because the PL 480 funds
are a staggering amount of money inr
our country and they represent. I think
a problem which we cannot evade for
too long,

I am concernggd ahout the way in
which the Finance Mimsiry has tend-
ed to interfere in some of the essen—
tial matters concerning other Minis-
tries and the technical advice on which
i{hese Ministries formwulated certaim
policies. For example, only the other
day we read about the move on the
part of the Food ang Agriculture
Ministry to embark upon a farmx
management study in order to arrive
at a proper pricing of agricultural
products. T am told {hat the Financ=
Minicter vetoeq the proposal on the
ground that there is alrcady an Agri-
cultural Prices Commission which will
go inta the matter. Surely, the hon
the Finance Minister with all his ex-
perience ang hackgrounéd knows that
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the objectives of the (wg are quite

different,

Similarly, 1 am tuig thay the idea
that the Food and Agriculture Minis-
try had, of launching a desert dewve-
lopment authorily to co-ordinate de-
sert development piogrammes and to
embark on a real'vy comprehensive
and integrateq programme for the
development of decert areas of the
Punjab, West Rajasthan and Gujarat,
has been smothered, if not altogether
consigned to the limbo of oblivion. 1
would plead with hon. the Finance
Minister to view Lhesg projects more
generously than hii Ministry has
tended to d¢ hitherto. These are the
project; pon which our hopes for the
future are fixed; these are the projects
on which the future prosperity of this
country cap be built; these are the
projects on which the food and agri-
cultural problems of this country can
in a very large measurce be solved. In
the circumstances [ would like to
know from the hon. the Finance
Minister as to whether he proposes to
give his ungrudging agproval tp the
idea of a desert development autho-
rity, in the sponsoring of which 1 had
myself an active and considerable
part.

Mr. Depuly-Speaker, before 1 con-
clude 1 have only this ty say that
the manner in which the public un-
dertakings have functioned and the
small profits thay they have yielded
is a matter of concern to us. What i
more, these public undertakings have
not, in a very large measure, even re-
duceg the spira] of inflation or the
cost of the product nor have they in-
creased the efficiency of operalions or
augmented production in an appreci-
gble measure. Public undertakings
have to be judged on the same criteria
that any industrial and economic un-
dertaking is judged. I am aure the
Finance Minister, the good business-
man that he is, would see to it that
the public undertakings sre made 1o
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vield much more. It is the common
lax payer's money and it is very me-
cessary for us lo voice concern in this
matter. I shoulq like gnce again to
ask the Finance Miniiter to consider
the proposal of some direct sharehold-
ing participation of the public at
large in these public undertakings
There was a proposal at one time which
was made, I belicve, by the Esti-
mates Committee of FFarliament, that
there should be a perticipation of up
to 25 per cent in these public under-
takings which shoulg Le available to
the common investors in the country.
I should like to know whether this
idea has not been altogether abandon-
ed for good, or whether the Finance
Minister expects to be able to give
some consideration to this idea.

Much has been saig of socialism
and of the promise it holds for recons-
truction of our society. If such a re-
construction could be brought about
by socialism, T am alj for it. I would.
however, like to emphasise that
mere religious adherence 1o any
dogma never brings abou; the resulls.
Results are brought about by hard
work, by diligence and not by con-
tinuing to be captives of mere slogan.
Let us give to the idea of socialism
the content of social justice. However
attractive the slogan of socialism may
be, I am sure that the pragmatism
with which the hon. Finance Minister
has sought to approach the problems
confronting the country would be
brought to bear upon the policies of
the Government at large and in every
walk and that the policies of the Gov-
ermment would improve to that extent
and in that manner.

Mr. Deputy-Speaker:
nayan Bajaj.

Shri Xamal-

Shri Radhelal Vyas: Sir, on a point
of order. It has already been decided
and assured by the hon. Speaker that
only the Memberg who will be eatch-
ing the eye of the Chair will be given
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a chance. The Members cannot catch
the eye by sitting in their seats.

Mr, Deputy-Speaker: I will
to you.

Shri Radhelal Vyas: This time
when you called the name of the hon.
Member, he 'was sitting. There were
other Members who were standing.
I would request the Chair

come

Mr. Deputy-Speaker: He was not
standing with his full height but he
was standing. Shri Kamalnayan
Bajaj.

st wxafn sw AEh (wgar)
IqTETE WEIR, R WY T A EN
T # W qTRgT FOm g R Oy
fegwt St fF ol 9% g7 qwe dvw H
G AN E 3T A e faw o
oy w1 q@r fagr s iz
o7 gg & fam frafam-aai & a7 s
w1 & 3T FY GFETHI B W 957 & g0
FERHFEn A aF TR § we o
sExad i Jn f5 e
wY T &, TP 7 =W T fuew & sror
TA FT TAGTL T AN I § 1 gATE TF
deti #1 i #1 v ga o 7 oot a5
stg 3 frem @ 99 1 qF@ I &
T & R i g AT g |

st g " wgam (W) ¢
qeEg gzer gfom d=T § 9T &t
FET FrT AT AT fT oI

FereTer AigfrRm - AwL gy fam
ATTAT |

Shri HKamalnayan Bajaj: Mr.
Deputy Speaker, Sir, the Finance
Minister deserves our congratulations
for simplifving, and reducing the
pérsonal taxes 1o whatever exfent
po:sible. It must, however, be stated
that a part of the tax relicf or almost
all tax relief given in the personal
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taxation will be more than off-set by
the price rise in the country. Even
the relief which has been given is
not more than what iy was in the
1961-62 budget, if I mistake not
except probably for the income group
of Rs, 10,000 or roundabout that.
Otherwise, the relief given in respect
of one or two items is more today
than what it was in the 1061-62
budget. The total reliefs given to
the personal sector or to the indivi-
duals do not amount to more than 3
to 5 per cent, depending upon the
different ranges of taxation. That, as
I have said, is more than off-set by
the rise in prices. Just as rate strue-
ture is simplified, it iz imperative
that the increasing complexity and
ambiguity and incomprehensibility of
our tax law must be corrected. We
still have multiple systems of taxation
which require to be readjusted.

In regargq to computation of income
for the purpose of taxation, our laws
have been creating a good deal of
hardship. In genuine cases, it makes
non-taxable amount liable to tax.
Hence, it is essential to examine our
tax laws from thir point of view and
remove at an early date all anomalies
and inequities. The taxation proposals
no doubt have gone in the right
direction bug not to the right extent.
There is a controversy about the
public and the private sectors. In the
last so many years, people have come
to realise that there is really one
national sector and wherever the
development takes place—whether it
is in the private or the public sector—
is should be beneficial to the country.
1 would, however, like to re-define
the private and public sectors.
Private sector itself has a public
sector. Because {t is a privately
owned and narrowly held company,
you may say it is a private sector,
If you take the co-operative societies
is that not a public sector or a large
public limited company where the
shareholders arg 25,000, 50,000 or
even more—if that is managed well,
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1s that not a public sector company? An hon. Member: Because they

Here an ordinary sharcholder more only know their responsibility. You

often than not is a conimoner, this give them the responsibility.

is also a public sector company.

According to me, what is today called Shri Kamalnayan Baja): I would

‘public sector’ is an official govern-
mental and a bureaucratic set-up; it
has al! the disadvantages which the
private gector has. Nepotism and
corruption prevail here also. The
private sector company is run
efficiently whereas we have not been
eble to build up that efficiency in the
so-called public sector or the bureau-
cratic sector as I would like tp define
it. It is not, of course, the fault
really of the Administration. Until
the British had left, the Administra-
tion was called upon to do the polic-
ing of the States. They had nothing
more to do in the country. They have
always spent money and have ncver
earned or made money. If you call
upon them all of a sudden tp creute
money for which they have no experi-
ence or have no training, how can
they do s0? If you want to utilise
them I have no objection. But young
people who are brilliant and who
have the intuition and instinct for the
business and industry should be re-
cruited, given training and should
have experience for three or flve
years or whatever it may be. What
is essential is to man them. If you
have a properly trained personnel in
the so-called public sector, you may
make them more efficient and make
them earn well. If a systematic pro-
gramme for training of personne] is
taken up, I am sure, that the present
bureaucratic sector as I call it will
also be proving profitable to us. The
public sector at present is not cost con-
scious; they are moneyminded. But.
one has to be cost conscious as well
a3 money-conscious. That can only
be done by a properly experienced
and trained personnel. There is no
secret about it that the private sector
manage thelr affairs well because the
people there are all highly intelligent.
Ir is not that *»~ bureaucrats or the
administrators lnck any intelligence
or commongense but they lack some-
thing in a particular direction. (In-
terruption).

not go to that extent. What I mean
to say is that we must give them the
wherewithal, the knowledge ang the
background so that they can improve
the administration in the public
sector.

In the corporate sector, the reliefs
that have been given amount to
5 crores of rupees in the total. Pro-
bably it may work out to a little
more. That is roughly the figure that
I could get from the papers obtained
from the Finance Ministry and other
papers that were given to us. As
against that additional Rs. 80-100
crores have been taken away by the
Customs Duty.

Then, there has been an increase
in the railway freight; there is  an
increase in the bank rate. If you
put the costs of all of these together,
that woulg be very substantial
There has been a general belief that
the private seclor has been given
relief, which is really non-existent.
In comparison to the other increased
cost, the corporate sector has got
practically nothing. There is more
burden on it. That is the reason why
the money marklet has become 50
tight today. About the money
market, T will give you one example.
One of the topmost banks in America
which has a branch in India lent
money probably in March or about
that time to another international
big bank for a period of one month
or so at the rate of 9 per cent inter-
est. One of the big foreign banks
approached one of the big Indian
banks for a loan for a month's period;
they were prepared to give 94 per
eent. interest. But, the Indian Bank—
one of the top banks—was not able
to accommodate. Although the rate
was so high, il was so tempting.
These are some of the things which
can explain to yYou how the .money
market has become so tight and why
it has become so tight because of lack
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of confidence in the market. It has we are going to achieve through them

to be restored especially when we
have a danger from our enemy on
our bf:rders. and we must generate
a national economy which will not
onlly be productive and development
oriented but which will really create
money.

Our taxation, the total quantum of
taxation or the incidence of taxation
has become so high that our returns
has become diminutive, It is not
increasing returns that we are getting
with higher taxation. If we were
getting that I would have been very
happy. As a matter of fact, when
Kennedy was the President of
America he came 1o realise that the
taxation in that country had gone
high to such ap extent that he
fradually made them less and iess.
The result was this, that while the
intidenze of taxation were reduced
the quantum of taxes or the revenue
was more b the diminishing
return that was operating there was
turned into increasing return on tuxes.
1 personally believe that that is also
true in our country. If the total
incidence of taxation can be reduced
I thirk we will get more. Today if
we are getting about Rs. 1,500 crores
or Rs 2,000 crores as revenue, we
must plan in such a way that our
total revenue will become Rs 5,000
croves or Rs. 10,000 crores instead of
somebody getting a little bit more
here or a little bit less there. We
should not be so very touchy about
il. If we want to build up our nation
with greater speed, we must look for
money which is created and we must
assist where money could be created.

1 have no doubt, there is sufficient
talent in the country. There are
resources, but they have to be
mobilised, properly manned, en.
couraged and incentives given. 1
will give you one example. Take the
case of the raids. 1 should say these
raids are legally ang morally justified.
But let us also examine as to what

and how much we have got. After
all these raids we have gol some
Rs 10 erores or Hs, 15 crores. How
far they will stand legal scrutiny we
do not know. Supposing they do
stand legal scrutiny, we have thcreby
created a climate in the country which
is so bad that the loss togcther is
very much great. Now we are offer-
ing 10 per cent and I believe there
is a move that even this 10 per cent
should be given tax free as a tempta-
tion or incentive to those who may
come ang report to the Government
about raeids or unaccounted money.
Thereby we are giving this incentive
or templation for somebody who is
disloyal. 1 do not say that people
should not report, if their are bad
people in the society, about them.
But the people who are serving these
businessmen are part and parcel of
whatever they havg been doing. You
give them an incentive so that they
will reveal and thus become disloyal.
What are we generating thereby?
What sort of climate are we creating
in the country? 1Is it g morai climate
that we are creating?

On the other hand, in the top level
of taxation what are we doing? 1
have a chart here in the book pub-
lished by Shri N, A. Palkhivala who
is an experl on taxation. The book
is called The Highest Taxed Nation.
Herein he gives a chart which is like
this. The dotal incidence of 1lax
where A Ltd. is a company liable in
the aggregate to taxes (including
Dividend-tax) at 70 per cent, B Litd.
beneficially holds the entire share
capital of A Ltd., and the shareholders
of B Litd. are liable to tax at the
maximum rate. Ip that circumstance,
for A Lid, where there is an income
of Rs. 100 the tax payable is Rs 70.
Rs. 30 is received by B Ltd. by way
of dividend. Out of that Rs. 30.
Rs. 750 is paid again as taxes. Then
Rs. 22:50 remains, Out of thai, the
individual shareholder, if he is liable
to pay at the highest rate of taxation,
pays Rs. 19-83 by way of taxes. So
the residue that remains is Rs. 2:67
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in the hands of that sharehold exp out of that money. There-

where the taxation is the highest in
the company leve] and also in the
individual level. When _he creates
Rs. 100 as profit by effort what he
gets is Rs. 2:67. This is what an
expert has saig in this chart. When
somebody makes Rs. 100 by his own
effort we give him Rs, 2°67 whereas
when somebody reveals something we
are prepared to pay him 10 per cent.
If he gives information about Rs 1
lakh you give him Rs. 10,000 tax free.
I believe, Sir, that if you want to
develop the country, the incentive
should be there for creating wealth
ang not for finding faults here and
there in the country because that is
likely to have a demoralising effect.

Sir, I will take some time speaking
about this unaccounted money because
that is really playing in a very bad
way with our economy. I never
realised that unaccounted money can
do to such ap cxtent harm the deve-
lopment and growth of the country
till T studied the whole thing recently.
Actually I spoke to some businessmen
and associations criticising them very
badly, but when 1 studied the whole
thing 1 found that they are really to
be more pitied than punished. T will
give you one example. Supposing a
businessman starts his shop with @
capital of Rs. 10,000. If he makes a
gross profit of 25 per cent, he earns
Re. 2500. When he has to expand
his business, if he has no ‘white’
money, he takes unaccounted money,
say, to the tune of Rs. 5000. The
turnover of the accounted money will
be three times, but the turnover of
the unaccounted money wil] be six
times or even eight times because
there you save the sales tax and
many other things. Now there I8
income on the official Rs. 2,500 and
also similar amount on the Rs. 5000
black money. The same thing will go
on and there will be a greater return
on the unaccounted money because in
the case of the accounted monev he
has fo pay all the taxes and he hardly
saves anything whereas in the case
of unaccounted money he saves the
whole thing because there are no

fore, in ten years' time if you examine
the accounts of that shop you will
find that there is hardly any account-
ed money because the percentage of
unaccounted money gradually in.
creases and the result is that whether
he wants it or not, willy-nilly, he is
caught in a vicious circle, and it is
the duty of the Government and the
society to remove the vicious circle
so that this money could be accounted
for some way or the other. The
Finance Minister was kind enough to
enunciate a scheme. But I am very
doubtful, as I gaid so even at that
time, and I do not think it is likely
to achieve any result because it is
ill-conceived and badly executed.

Sir, as long as unaccounted money
remains our figures and statistics will
go wrong, our prices will not be
easily controllable and it will play
mischief with the whole economy and
socia] order in the country. If
somebody’s average tax is 40 per cent,
is he likely to give you 60 per cent
by way of taxation? It is not possible.

15 hrs.

Another thing is, when this Bill
was Introduced the Finance Minister
was king enough to announce that if
somebody declares the unacecounted
money before 31st March he will be
given 5 per cent rebate on 60 per
cent. Now some people have dis-
closed wvoluntarily and they have got
the benefit. Now, this Bill has not
become law as yet. Supposing, for
some reason, some modification takes
place or it does not become law.
What will be the fate of those people
who  have voluntarily disclosed?
Supposing Parliament, or Lok Sabha,
is faced with this fait accompli, the
promise or assurance that has been
given by the Finance Minister. Be.
cause of the moral pressure as the
Finance Minister has given an assur-
ance and because of the majority of
the Congress, it will be passed. So,
it there ia any modification and these
people are affected, 1 personally
think, though I am not a legal man,
that it may be bad in law, *
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Then, because of this policy, there
is a flight of money outside India
The value of pound was Rs. 21 before
the raidg started. After the raids, the
valug of pound became about Rs. 27
or 28. 1 do not know the exact rate
today. Even in Pakistan the value
of our rupee was Rs. T0 as against
Rs. 100 of Pakistan. So, even the
Pakistan rupee is one or two Tupee
better than ours and, internationally,
we are losing becausc all this money
has gone out of our country.

The foreign exchange which we
were getling from the Indian settlers
abroag was round about Rs. 25 crores
annually, if my figure is correct.
Even that source is drying up because
of the recent fear and insecurily that
have been created by this policy. All
this money, at least a major portion
of it, is lying without interest in
Switzerland or other foreign coun-
tries. I had some general talks with
the bankers in Switzerlang and 1
happened to express my view that in
South Fast Asia the greatest amount
of corruption was in Indonesia. The
bankers there immediately said:
excuse me for saying so, but the
amount of unaccounted money that
we have got from India is something
enormous, though I cannot reveal it,
and no other country, including Indo-
nesia, can be compared with India in
this respect. It was a very revealing
and illuminating remark to me. Now
they have started charging § per
cent or some such amount for keeping
that deposit there.

So, T would request the Finance
Minister to apply his mind to the pro-
blem of bringing back that money
which has gone out of India volun-
tarilv. Even in Pakistan, whatever
may be the official rate, Rs, 13-1|3 or
so por pound. they allow foreign
exchange to come into that country
and officially offer Rs. 18 for that
So, a lot of foreign exchange js com-
ing to that country.

st wemf o g FITEE
warRy, W wrerw faw dwoger
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Shri N. Dandekar: Mr. Deputy-
Speaker, Sir, within the narrow
ambit set by the Finance Bill my own
reactions are very considerably mix-
ed. There are matters in respect of
which, I think, the Finance Minister
is to be congratulated and there are
others in respect of which there is
a good deal of criticism that is possi-
ble. Let me deal first with one or
two of those things in respect of which
I personally feel, I think, that he
deserves our wvery best congratula-
tions.

For instance, it was, I think, a very
brave decision of his to which he
referred both in the Budget specch
as well as there are provisions in the
Finance Bill concerning the amnesty,
almost, in respect of voluntary dis-
closures of concealed income. Every-
body has different opinions on this
subject mainly geared to the moral
aspect of it ang I am perfectly certain
that there must have becn grave
doubts and difficulties which the
Finance Minister himself had to
resolve before he took this particular
decision. It is a decision which
support with a good deal of know-
ledge about the kind of action that
is necessary if this sort of thing is to
be put down, but I do like to say
that I think this is a good idea which
is being killed by a tremendous
amount of obscurity in regard to
various points of doubts and difficul-
ties which people disposed to making
voluntary  disclosures have in their
mind. Since the introduction of the
Finance Bill 1 have hag occasion to
go to Madras, Calcutta. Hyderabad,
Bombay and various other places and
many people have come to me with
very many difficulties mostly as to
procedure, as; regards doubts and
various other kinds of difficulties. I
would ecarnestly suggest to the
Finance Minister that, if as I am sure
he wants to make this measure a
great success, he shoulg invite one or
two of the professional institutions,
for example, the Institute of Charter-
ed Accountants to appoint a commit~
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tee to go into the question of what
are the difficulties so that they can
sit with him and his advisers and see
how many of those difficulties can be
resolved. They are mostly proce-
dural and, I believe, if an effort is
made on those lines, this scheme will
be far more successful than it
presently seems to be likely to be.

Secondly, on the matter of personal
taxation again there is something in
broad principle for congratulations
and yet, again this is a matter in
which in terms of detail, most unfor-
tunately, there is so much niggard-
lines, in regard to wvarious reliefs,
rebates ang so on. They are hedged
in with so many quite unnecessary
restrictions which 1 shall go into
when [ go into the various amena-
ments which I have proposed, which
I think go to detract greatly from an
otherwise admirable scheme.

One particular aspect of personal
taxation which I intensely dislike how-
cver is the Annuity Deposit Scheme.
This Scheme which is suppused to be
voluntary is, in fact, utterly compul-
sory because non-payment of Annuity
Deposit attracts not only and quite
properly, the Additional tax payable
if the deposit is not made, but a very
considerable penalty which, 1 think, is
altogether unjustified. It ought to be
voluntary in terms of the tax benefit
that the assessee gets who makes a
deposit and it ought to be left there.
But if it is to be in the form in which
it is, I do urge again what I said in
mv earlier speech on this Budget that
it should not be compulsory, or vir-
tually compulsory, for people over 45
years of age. For instince, with refer-
ence to the Compulsory Deposit
Scheme of the Finance Act, 1963, my
wife has been trying to get a refund
of the compulsory deposit which she
mistakenly made during tHe last
assessmoent vear and she is going from
piller to post—I am deliberately not
exercising mv influenee on her behalf
—to get back the compulsory deposit
of something Jlike Re 250 and odd
which she made in the pos! office, and
1 am really waiting to see when finally

she is ever going to get it back. I
shudder to think what would happen,
in fact, to the Annuity Deposits
because these Annuity Deposits, if they
go on to be made by persons over 45
years of age, most of the claimants in
regard to them would be widows and
orphans and I frankly think it is going
to be a ‘hardship of @ kind which
would be eruel to impose upon them.
1 would, therefore, repeat that in
respect of persons over 45 years of age,
at least the Annuity Deposil Scheme
ought to be voluntary in every sense
of the term.

The third aspect of the Finance Bill,
again, for which, in so far as the main
ideas are concerncd, the Finance Min-
ister has to be warmly congratulated
in regard to their principles, is the
whole scheme of tax credit certificates,
There are tax credit certificales to
promote investments on new issues, to
encourage shifting of industrial under-
takings from urban areas, to increase
production activity generally in all
industries covered by the First Sche-
dule to the Industries (Development
and Regulation) Act, to promote
exports, to promote increased produc-
tion in excisable articles. When one
studies this thing. one comes to the
conclusion that it is a very mixed bag
of tricks and in many of these matters
1 have wondered whether it was
necessary (o wrap them up in so many
limitations of so mony sbstruse
character and, in particular, whether
it is necessary that the main outlines
of the scheme should be left to be
frameq by rules. In this connection,
Mr, Masani made the point that it is
a kind of delegateq legislation that
ought to be very carefully scrutinised
because there has been a tendency of
late, undey the pguise of delegated
legislation, to delegate in fact sub-
stance of the matter. In that connec-
tion. I want to invite vour al'ention
to what hag been done bv the Finance
Minister, I think, in gross breach of
faith in regard to the issue of notifi-
cations under Section 58 and Section
62 of the Finance Act of 1964 by issu-
ing regulatory notiflcations for the
purpose which had nothing to do with




2939 Finagnce Bill, 1965 MAY 4, 1965

|Shri N. Dandeker]

the purposes for which these Sections
were intended. 1 have in this connec-
tion taken the liberty of sending a
mote to the Speaker and I have in-
fol_'rned him that I should be making
this stalement in the House which I

will presently read:

“On the 17th February, 1965,
two notifications were issued, one
imposing Regulatory Duties of
‘Customg under Section 58 of the
Finance Act, 1884 and the other
imposing Regulatory Duties of
Excisp under Section 62 of that
Act, at the maximum permissible
Tates,

Corresponding provisions for the
levy of Regulatory Customs Duty
and Excise Duty are proposed to
be enacted by Clause 77 and
‘Clause 81 of the Finance Bill,
1965, :

This type of provisions [or the
imposition of Regulatory Customs
and Excise Duties were introdue-
‘ed for the first time in the
Finance Act 1863. The reasons
then given in the “nofes on
wclauses” were as follows: —

“Clause 24: .... the intention
is to regulate the quantity of
‘goods imported.”

“Clause 28: .... the intention
is to regulate the demand for
such goods in the country.”

Thus, when thesg provisions
were first introduced in the
Finance Act, 1963, they were
never intended to be a source of
revenue but only to confer addi-
‘tiona] powers by way of fiscal
devices for regulating either “e
quantity of goods imported or the
volume of demand for excisable
goods produced within the coun-
try, or both.

Tt ig plain that apart from some
wonceivably regulatory function,

Finance Bill, 1865 12940

quantity-wise which the imposi-
tion of such duties might achieve,
and which other modes of con-
trolling the quantity of imports or
the demand for internally produc-
ed excisable goods might not be
able to secure, it was neither the
intention of the Finance Minister
nor the sanction of Parliament
that the power to levy such duties,
under the guise of an emergency
measure, should be misused by
Government as a meang for secur-
ing large contributiong to
revenues outside the Annual
Budget and the annual Finance
Act.

It is equally plain, however, that
the issue of the notifications
(already referred to) on 17th Feb-
ruary 1965 was g deliberate breach
of faith towards Parliament, if
not indeed a serious inroad into
the rights, privileges and prero-
gatives of this House as the sole
authority invested with the power
to impose taxes in that the gaid
Notifications were in fact issued
mainly, if not solely, for the pur-
poses of securing substantial
revenues.”

I submit jt is in the light of actions
of that kind that Mr. Masani expressed
grave apprehensions as regards these
sutordinate legislation powers that are
sought to be conferred by the scheme
which is not within the scope of the
Finance Bil] at the moment in regard
to these various tax certificates,

Sir, the shortage of time does not
allow me to develop some of the
other matters. But I would like to
sav a word or two on one aspect of
the Finance Bill about which I am
utterly unhappy. 1 said that most of
the other things, although they were
excellent in principle, have unfor-
tunately been whittled down by the
excessive zeal, so to speak, of the
Revenue authorities—in other words,
brilliant idens of the Finance Minister
cut short at birth by technical
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obstacles of various kinds. But one
thing about which the Bill in my
judgment is terribly wanting is in
regard to corporate taxation. So much
has been said in this House about the
state of the capita] market, the state
of the investment market, the state of
the money market, and so on. One
has only to look back to about three
or four years ago to see how buoyant
the state of capital market was and
to ascertain why and what is the
difference between the state of affairs
then and the state of affairs now. It
does not require a good deal of com-
plicated thinking to spot at once, so
to speak, niggers in the wood pile.
The niggers in the wood pile are the
dividend tax which is imposed even
on norma] divideng and mnot upon
excess dividend. One would not ques-
tion the legitimacy of & tax on excess
payment of dividends at a time when
there is great need to curb inflation.
But {0 impose a tax on ordinary pay-
ment of dividends is just no justifica-
tion whatsoever that one can think of.
Similarly, there is a tax upon the issue
of bonus shares by companies and,
thirdly, there is the taxation on bonus
issue shares in the hands of share-
holders as canital gains before such
gains have been realised. 1 myself
have always been of the opinion that
when shareholders get bonus shares
from companies, they ought to be
taxed when such shares are sold be-
cause they do constitute capital gains
undoubtedly. But to impose the
capita] gains tax when the share-
holders have not, in fact, realised any
capital gains in the sense of money
gains out of which they would pay the
tax. seems to me an utterly unjustifi-
able proposition. If one adds to this
the sur-tax proposals imposed last
year in substitution of the super
profits tax. you get an undue b_urden
jmposed either on the companies or
on the shareholders which take away
those things that used to exist in the
capita! market four years ago _nﬂd
which used to attract a very consider-
able flow of savings and inves_lments
towards new invesiments. a'4 invest=
ments, on all kinds of shares and
serips of various companies. The state

of the capital market is such that it
is no longer possible to revive it by
merely carrots of a long-lerm pature,
however, good they might be, such as
these warious tax credit cerlificate
schemes. 1 think they are good
schemes, but I do not think that
carrots of this kind can revive a
patient that is so badly down. What
are actually requireq are stimulants of
a direct kind, numely the removal of
those inhibitory factors which have
been responsible for the state of the:
capital market today.

Finally, I would say one word about
the memorandum that was tabled
yesterday by the hon. Finance Minis~-
ter on the PL-4B0 problem. 1 was
responsible for having raised this:
debale about the PL-480 transactions
during the budget discussion. and I
beg lo leave that at some convenient
time before this session is over, I may
be permitied to table a counter-memo-
randum on this. I would not like to
take the time of the House in making
an oral statement on this. I would
like to study this very carefully and
then submit @ memorandum to be
tabled in the House.

Shri Radhelal Vyas: [ suppoitl the
Finance Bil] that has been moved for
consideralion by the Finance Minister:
We are in the last year of the Third
Five Year Plan. These annual budgets
are the instruments to take us in the
direction of the economic develop-
ment and progress of the country.

If we look at the question from
this point of view, then I would like
to submit that some of the States in
our country are lagging far behind
in some important flelds. For example,
in my State of Madhya Pradesh, the
rale of literacy per thousand is the
lcast in the country, except for Rajas-
than where it is 152 and Jammu and
Kashmir where it is 110. The rate of
literary in Madhya Pradesh is 171
wherens in the other States the flgures
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are much higher; the figures for the
‘other States are as follows:

Name of State Rate of

literacy

per thousang
Kerala 5 468
Madras 314
Gujarat 305
Maharashtra 208
“West Bengal 203
Asgam 274
Mysore 254
Punjab 242
Orissa 217
Andhra Pradesh 212
Bihar 184
uP e 176

This important and elementary factor
must be taken into consideration while
framing the Fourth Plan. We are
committed to remowve illiteracy from
our country. If some of the States
lag far behind, that cannot be appre-
ciated. So, something must be done
in this regard.

15,33 hrs.
[Surr SonAvANE in the Chair]

It might be stated that this is a State
subject and probably the State Gov-
ernment have failed to tackle this
question. I would submit that in the
field of primary education expansion,
the State of Madhya Pradesh will be
one of those backward States which
will have about 67:50 per cent of non-
attending children in the age group
6 to 11 years in the Third Plan. Only
50 per cent of the required number
of primary school teachers could be
appointed there. Thirdly, 80 per cent
of the elementary schools in the rural
areas are under very sub-standard
accommodation conditions.

This low rate of literary ang the
absence of a wider coverage in the
field of primary education affects the
leve] of (expansion and the respon-
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siveness in the State and causes hesi-
tation on the part of the people of
that State to co-operate in the deve-
lopmental schemes.

I would like to point out that the
State of Madhya Pradesh had done its
best. The income by way of revenue
in that State was only Rs. 50 crores
when the State was first formed. S»,
that State has done its best to
increase the revenue income, and today
the income from revenue is Rs. 102
crores, In gpite of that, it has not
been able to find enough resources to
remove illiteracy. So, the Central
Government must help the State Gov-
ernment to come up in this matter on
a par with the other States.

I would also like to draw the atten-
tion of the hon, Minister to the fact
that this vast State which is in the
middle of the country is lagging far
behind in the matter of communica-
tions also. Communmication lacilities
are the lowest in our States, ard there
are only 18 miles of roag per 100
square miles. f I woulg point out the
figures in the other Statcs. they would
be very revealing, and they are as
follows:

Name of State No. of miles

per. 100 £q.
miles
West Bengal o 118
Kerala 82
Bihar s
Madras 59
up 54
Mysore 52
Punjab 40
Assam 39
Andhra Pradesh 32
Maharashtra 27
Gujarat 21
Rajasthan . 18

In the State of Madhya Pradesh which
is a very vast tract, the density of
population is very low, and there are
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foreits over a very large area, and a
large portion of the State is inhabited
by the Scheduled Tribes, So, I would
submit that in the matter of com-
#unications, this State should not be
allowed to lag far behind.

In the last two Plans, we could not
do much. The roads that were taken
up in the First Plan are still under
<construction. In the Secong Plan,
wery little resources were allocated for
the construction of roads. Thousands
of bridges are to be built, and, there
are parts of the State where during
the rainy season the people cannot
move, and they cannot go even to the
hospitals for want of roads. During
these days, the people want that there
shoulg be roads, and these ordinary
amenities should be made available to
them. I would, therefore, request that
in the Fourth Plan, special provision
should be made to make allocations to
this State which is lagging far behind
in this matter,

As regardsg agricultural production,
1 would invite the altention of the
Finance Minister to the fact that agri-
cultura] production in our country is
the lowest as compared to other coun=
tries of the world. Ewven in our coun-
try, it is the lowest in Madhya Pra-
desh. Even though this State has vast
resources, the yield is the lowest per
acre. In the matter of irrigation, I
would like to point out that it ig only
¢ per cent of the cultivated area
which has been brought under irriga-
tion. For increasing the acreage
under irrigation we need money,

In the matter of electricity also, the
resources are great, and the potential
is great in our State. Hydel as well
as thermal power if produced could
be the cheapest in our country. That
will not only add to the development
of the country but also add to the
development of the State. But these
things could be done only if enough
resources are made available to the
State. With increase in the supply of

electricity we could give an impetus
to agricultural production.

I would like to draw the attention
of the hon. Finance Minister to one
special point in thig connection, name=
ly, that even the short-term loans pro-
vided by the Central Government are
not made available to us. Last year,
it was the responsibility of the Central
Government because the money could
not be provided for in the annual
plans; last year we were told that the
State Government had failed to make
the demand in time, and, therefore,
requirements could not be fully met.
During this year I am constrained to
say that the State Government had
approached the Centra]l] Government
well in time, but the Central Govern-
ment have expressed their inability
to meet the ful] requirements of short-
term loans by the State Government.
1 would personally plead with the hon,
Minister that in regard to making
available the amount of short-term
loans needed by the State, there
should not be any reluct:nce on the
part of the Centra] Goverrnen!, and
the requirements of the State ghould
be fully met.

Qut of 631 lakhs acras ip Madhya
Pradesh, only aiocut 100 lakhs ames
could be brought under cultivation.
We need heavy tractors and also small
and medium-size traclors, But we
cannot purcnise thesp ibings vuniecs
money is made available to us. So, I
woulg request the hon, Minister to
give special consideration to this pro-
blem.

There is backwardness in my State
in another respect alsn. The popula-
tion of Scheduled Castes and Schedul-
ecd Tribes in my State is 34 per cenl
There is already a complaint that some
of the castes have been omitted, and
there is a demand for their inclusion
in the list of scheduled tribes. If the
list is revised, the flgure wiil go up.
This vast population of scheduled
tribes, which is most backward as
compared to scheduled tribes of other
states, has to be brought up to the
level of others, They have %o be
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educated and uplifted. This cannot be
done without funds. So more invest-
meni of funds is necessary. This is a
special problem of the State. The
population of scheduleq tribes in my
State is the largest in the whole
country. So special attention is neces-
sary for their uplift.

In spite of sizeable effort and back-
wardness of the economy in Madhya
Pradesh, there is only a very small
increase in the quantum of central
gran{ in aid for the period 1957—61.
While the figures for other states have
increased considerably, it is not so in
the case of Madhya Pradesh. The
figures are very interesting. With
regard to Madhya Pradesh, the in-
crease was only 1 times, during this
period; the Agures for other Stales are
as follows: Assam about 25 times,
Bihar a little over 2} times, Bombay
34 times, Madras a little over 4} times,
Mysore a little over 2} times.
Orissa a little over 2 1 times, UP a
little over 4 times and West Bengal
a little over 3 times.

I would therefore request that this
state, which is a problem state, which
is the largest state in the country with
the largest resources and polentialities
should not be allowed to lag behind.
If it has to come up and make pro-
gress and develop economically, large
funds have to be made available. It
is the responsibilities of the Central
Government. This state was formed
under the SRC scheme as the higgest
state and the Commission had made
it the responsibility of the Central
Government; they pointed oul that it
was a very backward state with the
largest resources and with very bright
prospects. They presented a rosy
picture and said that if it could be
properly developed. it would be very
beneficial to the country. Therefore,
1 request special attention for  the
deve'opmaent of the State.

There are also certain other states
which are backward, some in com-
weriettion, some in education, some
w sorienltural production, some  in
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irrigation and some in other spheres.
What should be dune? It is not
enough in the Fourth Plan to double
its size as compareq to the Third. We
cannot afford 1o see some Stales going.
on making progress whereas others.
remain far behind. 1 wouldq suggest
that in the Fourth Plan, at least
Rs. 1,000 crores should be kcpt apart
for the development, and flor the-
specia] problems of states which are
lagging behind. If this is not done,
while some states will go ahead, others.
like Madhya Pradesh will remain far
behind. Therefore, I submit that
while framing the Fourth Plan, special
consideration should be given to the
development of the very much back—
ward states like Madhya Pradesh and
other States.

Mr. Chairman: Shri Morarka.

oft fysawa |5 (var) . wamiy
T, AR AT wg FEATE )
of) wresrely ; awiafy oft, ¥
#1 ZT R AT AT RIG |

Mr, Chairman: I have called Shrli

Morarka,

Shri Morarka (Jhunjhunu): The
hon. Méember, Shri Dandeker, said!
the present Finance Bill has many

features for which the hon, Finance
Minister deserves congratulations. T
respectfully agree with him,

Skri D. C. Sharma:
you gol the chance.

That is why

Shri Morarka: Please keep quiet.

Mr. Chairman: I will see to it. He-
may g0 on.

Shri D. C, Sharma: 1 am not golng
to keep -quiet under his orders. He got
a chance because Shri Satya Narayan
Sinha went up to you. We should also
get our chance.

Shri R. S. Pandey
have given  thg

Yo
Shrt.

(Guna):
chance to



12949 Finance Bill, 1965 VAISAKHA 14, 1887 (SAKA) Finance Bill, 196512950

Morarka, not anybody else.
should Shri Sharma grudge?

Why

Shri D. C. Sharma:
quiet.

1 am keeping

Shri Morarka: In factilbe criticism
one can make against the Finance
Minister is that he has no! gone far
enough in some respects and therefore
he has not helped either to revive the
capital market or to provide the neces-
sary incentives which were needed
most urgently at the present moment.
If therefore, I offer my criticism in the
limited time at my disposal, it is only
with a view to draw the attention of
the Finance Minister to some of the
lacunae which need to be uargently
corrected.

First, 1 wish to deal with the cor-
porate sector, particularly what are
known as Section 23A companies.
The Finance Minister's proposal is to
make the structure of income tax, the
scheme of incomg tax, more simple.
So far as the persomal tax structure
is concerned, no doubt, he has moved
in thal direction and he has made a
good beginning. At the same time, 1
am sorry to say, that so far as the
company scheme of taxation is con-
cerned, he has made the tax struc-
ture more cumbersome and more
clumsy.

Formerly, there used to be two
type: of companies—public and pri-
vate. Now he has divided private
companies, that is, 23A companies into
further categories namely  those
which are industrial, those which are
producing goods of key industries.
then those which are trading and
those which are non-trading, apart
from these which are investment
companies etc. The tax rate for all
these companies is different, ranging
trom 45 per cent in the case of key
infustries and going up to 60 per
cent in the case of trading companies.

Not only this, but even sp far as
the penal rate of taxation is concern-
ed, he has made a distinction now bet-
ween g trading company and a non-

trading company. For trading com-
panies, the penal rate is 37} per cent,
for pon-trading companies, industria!
or manufacturing companies, it js 25
per cent. )

The point is that today these com-
panies are taxed at rates higher than
individuals, these companies are tax-
ed at rates higher than those for re-
gistered firms, they are taxed at a
rate higher than that for public com-
panies, they are taxed at e rate higher
than that of industrial companies.
Why this apathy, why this lack of
sympathy for this particular class of
companies, 1 cannot understand.

The Finance Minister has prescrib-
ed a ceiling on corporation tax at T0
per cent. Even thisg ceiling is not.
applicable to these private 23A com-
panies. In faci private compaines or
23A companies are the oniy companics
which should have got some benefit
under this ceiling; otherwise, the
prescription of a ceiling is, to say the
least, meaningless.

As 1 was saying, even in the case
of companies where he has given con=
cession, that is, for companies engag-
ed in the production of key articles
or companies engaged in the manufac-
ture of ordinary articles or compunies
which are not manufacturing com-
panies, there are different rates of tax
prescribed. The definition  for cale-
gorising thes; companies inlg manu-
facturing companies or companies
engaged in the manufacture of key
articles ele. is that the income from
such industry or the manufacture of
such product should be more fhan 51
per cent of the total income of the
company. Thai, according to me, is—
wilh great respect—a very unsalisfac-
tory and {rrational definition. 1 will
give two or three cxamples to make
this point good. TFirst of all 1 take
the companies which are onlv simple
manufa: turing companies, not the key

industries. If a company earns a
profit of Rs. 3 lakhe from ordinary
business and a profiy of four lakhe

from manufacturing businass, then this
company a hineft ogf A
cent tax. That meany the vompany

aots T
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will have to pay tax at the rate of
fifty per cent on four lakhs. But, it
by any chance, the income of this
company is three lakhs from 'manu-
facturing business and 3.5 lakhs from
oher business, then this very company
will have to pay sixty per cent of its
entire income, merely because the
profits from the manufacturing acti-
vities of this company are not 51 per
cent of the total business.

Take another example of those com-
panies which are engaged in the
manufacture of key articles. There,
if & company earns a profit of Rs. 11
lakhs from The manufacturing busi-
ness on key articles and Rs. 10.5 lakhs
from other business, this company
will have to pay tax at 45 per cent
on the Rs, 10 lakhs which the com-
tany gets from key industry’s busi-
ness. But, if by any chance, the
same company has a profit of Rs. 10
lakhs from these key industries and
Rs. 10.5 lakhs from trading sources,
it would nullify the entire benefit of
this concession and it will have to
pay a tax of 54 per cent as against 45
per cent, that is, 9 per cent more.
The point here is this. The defini-
tion is so defective, the definition of
giving this concession, or facility or
incentive is so defective that unless
the company people deliberately man-
oeuvre their books, they would easily
lose the entire benefit which the Fin-
ance Minister seeks to give. When I
say benefit, it is not a benefit in the
real sense of the term but il is a hard-
ship which the Finance Act imposed
last year and which is sought 1o be
removed partially this year.

Similarly, there are other defects
about the structure of taxation, With-
out going into too many examples, 1
would like to quote what Mr. Palkhi-
wala says about 23A companies. He
has given an example of one company
which because of the defective defl-
nition hag to suffer. A case started
in 1944-45 and even today it has rot
been scttled whether it is & private
company or public company. Per-
mit me to read a few lines from page
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20 of this book: (The Highest Taxed
Nation—N. A. Palkhiwala).

“The legal quibbles which arise
put of the definition of ‘con*pany”’
in which the public are substan-
tially interested, some ties entail a
litigation co-extensive with the
best part of a businessman’s life,
For instance, in the case of Raghu-
t{aﬂahi Millg Litd., the only ques-
tion invelved was whether the
company was one in which the
public were substantially jnterest-
ed and the dispute related to the
assessment year 1943-44. The
case had to go to the Income-tax
Tribunal three times, to the Bom-
bay High Court three times and
to the Supreme Court once, and is
still undecided. In 1965 the final
conclusion is not yet reached as
to whether for the year 1943-44
the company should be treated as
one in which the #iablic were
substantially interested!™.

In this context, I would like to quote
what Prof. Kaldor whose tax struc-
ture and tax system we readily adopt-
ed in this country, has hud to say
about the company taxation in this
country. On page 85 of his report he
says;

"“The company taxation provi-
sions of India (perhaps even more
than that of other countries) are
apt to strike a detached observer
as a perfect maze of unnecessary
complications, the accretion of
years of futile endeavour to re-
concile fundamentally contradie-
tory objectives.”

I beg to submit further that every
year, the Finance Bill increases this
maze, increases these complications
and tries to reconcile fundamentally
contradictory objectives.

Leaving that aside, I would like to
quote one or two judicial opinions as
to what our Judges have to say about
this type of law and I would gquote
what Mr, Justice D. N. Sinha had said
recently, He said that our laws are
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#0 made that they are beyond the
grap of the average person. He laid
down a very fine rule: a law to be a
good law, rnust be simple to under-
stand and easy to administer. In his
long experience both these things
were lacking in the Indian law. Jus-
tice Sinha further said: “it has al-
ways been i matter of wonder tp me
that whether it be in the region of
commercial Law or taxation, it is
thought that the best way of legislat-
ing is to make the law so compicx that
it becomes more and more incom-
prehensible to the ordinary men whose
needs it is intended to serve.” You
would be interested to know what an
American authority jn the 18th cen-
turay says about tax laws. I am quot-
ing Alexander Hamilton:

“It will be of little avail to the
people that the laws are made by
men of their own choice, if the
laws be so voluminous that they
cannot be read, or so incoherent,
that they cannot be understood, if
they be repealed or revised before
ithey are promulgated or under-
go such ircessant changes, that no
man knows what the law is today
or ean puess what it will be to-
morrow."

The mere fact that the Finance Minis-
ter has to move 87 amendments soon
after the introduction of the Bill in-
dicates how these laws are made in
this country. I would leave this point
here with the request that the Fin-
ance Minister may kindly give his
careful consideration to these points,
on the need for simplifying the com-
pany structure of taxation.

‘Another point that [ wanted to
make was about the tax credit certi-
ficates. I respectfully agree with the
views expressed that so far as tax
certificates sre concerned, in any way,
these are taxation; whefher you give
a concession after flxing a high ceil-
ing of taxation or whether you ac-
tually give a low rate of taxation,
makes no iffarence. As you may
remember our whole system of com-
pany taxation was fixed at eighty per

cent. Out of that eighty per cent,
they have heen given thig tax relief.
Therefore, effectiva’ rate of taxation
comes to 45 or 50 or 60 per cent. But
the main or basic rate of tax is 80
per cent. Therefore, to say that these
tax certificates are intended tp give
relief and therefore, they are not the
tax laws, is begging the quesfion.
After all, when you give relief from
tax, it is tax in any case.

Mr. Chalrman: The hon,
time is up.

Moember's

Shri Morarka: 1 wanted to say
something about the voluntary disclo-
sures because I have given an amend-
ment,

Mr. Chairman: You could say it in
two minutes and finish the speech.

Shri Morarka: The valuntary dis-
closure scheme which has been put
forward by the Finance Minister and
which Mr. Dandeker referreq 1o is
certainly a bold Scheme devised, to
mect an exigency, a sort of a malady
which, whelher we admit it or not,
exists in society. Once you accept
this fact, we have to find a remedy
for this malady. Then you must make
the remedy a practical one and you
must give the people @ chance to re-
turn to the path of civic responsibi-
lity as the Finance Minister has cal-
led it. If you make this schemc so
theoretical and so impractical, though
in name it is a scheme designed to
give the people a chance to come back
to the path of civil responsibility but
if nobody can take advantage of it, I
think then it would be self-defeating.
What is the effect of this scheme dur-
ing the last eight weeks of its cxis-
tence? Still very few people have
made declarations, hardly Ru. 18-17
crores have come. My proposal is
that instead of sixty per cent levy
which the Government has proposed,
you may charge even seventy per
cent, len per cent more because it
is not a question of sixty per cent or
seventy per cent but it is a question
of the facility-time which you give to
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the asscssees for payment. You would

remember that in  the case of the
Income Tax Investigation Commission
also, the settlements were made at as
high a rate as 75 per cent and yet
the people could pay them. Why?
Because, for the payment of the
amounts convenient instalments were
given 1p the asgessees. I am not ask-
ing for any concession so far as the
tax is concerned. The Pinance Minis-
ter's scheme is 60 per cent. I am sug-
gesting that you charge 70 per cent
but take 20 per cent immediately from
them and for the remaining 50 per
cent give them convenient instal-
ments for which I have tabled an
amendment. 1 hope if it has the
support of the House and if the Fin-
ance Minister could kindly consider
that amendinent of mine, i! mav go
a long way to make the scheme a
real success.

1€ hrs,

Dr, M. S. Aney (Nugpur): What is
the conscquence if there is a default
in the payment of one instalment?

Shri Morarka: There i3 no guestion
uof defaulting because you have to give
time only after taking security. There
is a provision in my amendment.

e T ANET A (whaT—
M7 aamafr  aErEw,  ofer
#1 fa=1 ®@@ =2 owEHl W
HETERT MY FT ATH TET AT WX
FAA K | IAV AT qAGT @R
gazyraA T A e g AHE
94 FTHAT A 7T B AT F0 A,
Fiifs F7oAt o7 fegeam & 78 7w
ATET ATAA g4 @, W17 a7 & Y st
%1 wifer A% Fwmr F1 | A 0w
T qed g o1 & f& 1520 TEH
¥ AT7 3N U F e # AT W
AT |

mE AT mredT w1 Az 7 oar &
A1 FE7 AT 7w fE ua ag g

M # AT I 917 0F qret gred
¥ afafe Zre7 2, afev gswr &1 9
feram & vwr & w B v
Wl agt 1 Aw-Awr AL AT %
T f& 3@ % gwmrAAg afafg ¥
aw fegmam & & Amm g az 2
A7EE AL AEIRE A\

Shri Basumatari: How is it relevant
here?

ﬂommw: arfar
goarAa wfafa o7 dar W= Fv
9Tal § w1 B wEY § R oag Taw ad
T |

Mr. Chairman: Pleasc do not mind
the interruption.

Mo TW AAT Afgar - =na &
£ fzemn "asi ) Aw-Ad F1 9z
T AmAl g 1 A7 7w fAr amAr
a1 fx 3 Aof 8 F97 7919 647 A=F
o1 ¥ 471 fF§ v avndr @ e
GAA ATV TA 0 7 8E, jua0 T
7% 9 & W7 F1 7 AT ogA T
wgar z S AWA AFK-AA 7 frar
qr | Fwr #30 F6T cema fw & was
T 7, Afwd az ¥ gz adr a1 7
FAFT A1 YAAT AET T FHT 40, AT IH
THT HAAT AlF-A9T ¥ 2/ TEE (A
70 arfeal & & 9 1 wEA T2

“If hon. Members feel {hat the

proseculion of the war is not effec-
tive and do not say so, they are
playsng into  the hands of the
envmy far more effectively than
by creating disturbance in this
House.”

faefw v wrvenfors gresm wot (st
we Fo ¥W) @ WY HIA FA B
A 3
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o T wARE WMfgan ;& ogw
M F1 A AAr 7 afE T8 aris
T T R T oAE ¢ fE oA @
A7 f AT M A qaT g A 7w
wAA  qE qZA AT TE A gEwr
o1 T

Shri A. K. Sen: I was only express-
ing my simple admiration.

To T wWARET «ifgm : §9

72 A Og AEr £ #A AEA |

Shri A. K. Sen: [ only wanl to say
that he hag done it so well, better
than many of us,

Mr. Chairman: Dr. Lohia, you have
only 15 minutés out of which you
have already taken four minutes.

Mo T wARY wifgan - awfa
werm, o 7w gw & agy
RgF FIE AT E |

A1 TA% A% AT A & fF oA
¥ qr1-dre, w9 7 g W f-fgg
A 7o A ek W oA R
;AT TIT JUT AE A g T 8-
ZmT Y TS g9 § 98 Fgr ovn fw
7 TET § FEAT AN wATET  wEsr

2

oq CET & a1q @19 § wOR 0F
w7 wreAt F1 m, 36) fA wLEAm
g, el a1 & aga &m0 wmy g,
qE TGT WTHT T WO T GH Y
ag & ot afqm | #fa7 agw 7 w74

“Great resentment has been
felt in the House yesterday and
today concerning what hon. mem-
bers in all parts of the House
consider the absence of impar-
tiality from the Chair",

F & w4 & & weme qwvE FEr
3, afew 39% 57 woaw & 97 T
TE &1 9T, a8 eW AA A §T ¥T
OGRS (O E B C i ol
T T )

1A 4l A & qewfy ¥ oaw
T qg a ag wg @ e e g
%Y grere 3w, o fredt Y o g=er
U &R FT4 A 74 &, T FORICHY,
7 qr-8wT 41,7 dfagi €1, 7 g,
T weggT w7 1 fedT # w17 w O w5
=21 TG EEY | AT 9gAT wAT A ag
Iz § 5w ww qw &Y arw owfr
w6, aTF W W g, T Qe
wt aardd ww fedy Y w0 w00 A
o A g | 9 FH F FF gveT
w1 A T ? wifs amedE ¥ o
e ¥ e O, dgmT s
¥ adt 1 gay oA sror § afew g
w77 & | AfEw q & agy o &
qTE! TS fF ¥ FEET F awer
¥4 W Al v, qfeai &0 w1
Ay § s wmm v avg g e §
ST At I AG 41 FTA Adaft ¥ fadw
wHT ®H ¥ FH T4 AN, IOFHT F W}
et & 1 W § wodr oy o ¥
wWt ¥ @t ¥ ey g | wegR W
T & T AT AT HT T FTAT A5
§, 0 ¥k €} ) &) W A o A
faam Fwar § & frw a@ & W A7®
¥ 0 oW e apan g |

WR a9 §a9 S A AY9ET @
qrfferm &1 91T A7 &1 ¢ ag ww@r i
39 gva" ¥ @ faRw udr aw ¥
o §18 Fg1 & 5 9= aF gurdy Aifa
JUR aWT T =E FT 7§ | W g
wifge #rd wie q=% waT v A
T wAWAa 1A agar afesE w1
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[=1e Tm w7 & fzmr)

gz T 8, I9F FALC A f A Wy
ATE7. HEA FT, I GG FT a1 7I4q
oTga &1 a7 faca agA T g1 | qg &
JUI fA%T | 18 0 F fegma A
AR wAT & 37 fadw o wwAfy
FATAT HYAT § | A ATHAT WA A
AR U (T |

sT w2 ot aw & wiw ¥ wgan
g &t &% ¥ az¥ afeema & @eay
Foraasz g I asar ¢ 5 5o
it # aaasan gidn f8 & 4g
HEar g # 4§ A€t qmgan, afwa
L 11 S

Q& wiadta wTeq: g3 & S wifs
T F owwA

o TW WAL wtfgar: F sgar
g f& wify @, o &), wgww 21 7wt
a% & s &1 & wwar @ e ofemm
AT A 9 9 FTIHFE F | T
¥y YT A wrdy & #7 gar | oy AT
w3 G 4 | &Y 39 fzA wyq amw # oy
WI #7711 fF #ga aea T F §gE
T &1 qedrw fggrara w1 far ar
I O FT fggram w1 A A
TgT 3 WA i, s A gww
gafar f& 7 gure wws o W
Al F=TarT FA &, W19 AT o 99

A A gAFT WER HIA 1 wif
Y 7Y fF Fordr & fgza 1 F==-
F3a1 wify A ¥ @ew T 7 Fifew
F A1 | gz FrERE, O 6
N1 JALT ATFT 9T IS F1 5T QAT
g P oA safan # wmy wn AT ¥ 9@
Wz & a7 Ty 37 Al § AN
AF A1 § WY wrEd T@aT g | aga
F3 32t w1 & § AF Arwn fw
g O A I § wWif agi w1
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7 % g $} afusr ga ffgam
o

Y gt uF wevgsAT wwA fam
q7 719 & wgM # w98 f #HweR
7t fFar man afew wrwar gam @Uw
qr, § A9 & FAwTSM, TE7 & faRw
Harag § w4 F a7 OF AEH
g1 faad f& foied & oF v
i ot § S agF g4 arer agt
TEY "I GO FET & 1 99 #1489
T CHIT 7 UF HIZC AL g4 & d1K
9T WY | A q1F I FITCATE FT AR
a% & 1 ag & aqenar fFF § 1 oF wew AT
s faar o, 39T g w e § afdm
AT T8 A€ fAaweer | g & & amen
@ a1 5 ag #= fegram gaads
qF 2 WIEA 1964 FIC IAT THAL
it o o 483 WIT ATH T 613 2
g afwa o 3 & wrd & va¥ dva w
T §o dte ¥o 6285 & 1 WA THI
g 81 A1 gt FTH g 7 A% wT @
& wod ¥ &1 7w gEEArFOT ?

Faw gy wq K o7 4 g0 qTg™m
aTEE F1 ot FEAT @A § Wh TW
I FTET AT TG F AT TS )
AFIT WG gATL T@T AT § 1 22 A
1 I FAH AFEL 516 A HA gD
o1 &1 F=9 3 T FE | HW F4AT q1
fr qar s # fegmrd famifeai wr
wE & sarEr gAerrg 41 i Wk dm
TR A IAAT qAene wzr & af ?
wE ¥ I qAEATE, F A E A g,
T @@ aasarg & Tf WE e
Y 4y | IAFT FArT 91 ALY | S AAA
¥ gAwT warT 47 AL | OF AT W1 A
A T AT HIAT 1 T4 ANFA F FAT
B E | A9 § wara &3 § 1 A7 g HEAT
F 1§ mo¥ 1 stacw, 5w FgeA IW
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HACH FY AT ATOF FAT W g, AAT
e fodl, oife dawe g F agt &
afyg & gAY gemesR &, 97 ¥ v
e w fom T g qar o § e st
% qw ¥ gank fanfedi wt guk faorfgl
Y g, §EL wAW 4g WA, A 1g
¥, wwe wnil # g gx faw 20 TA
foem #33 &, wa aed w2 2 T A
g o g

U% WRA ST
Mo I wAtge ®ifgar : =@k

I | A gRO A & fF 5T A 3o
ey fergeam & feama & oY et
& a8 T wer A & 1 125 o9 fomd
f& ma £ &, 25 maw afew 2 zEx

c Ty 7

wamfa wig @ AEAE AR
w7 G9T W OB TET R |

TWo W wAgT wWfgmn : wa #
qgT AT AT FEAT | AF ATH-RWT
w1 Fw g wifF e § smarc
BT JIN F7 A A AEH? Y
QA frar smar @ 7 sA sfaqi H @
1% 4T o Fifow Af war & fw
v 3w 7T fegema &1 g5 @y
a1 wEr | 3g FEF A @ @ oA 20
THT UF TAT 600 TAT TEA FT |
w6 g femr v g0 famfegt
&1 WO qG T AEEATT 600 FIAL
o wrAm famfedi F fao s
&aw 2= 2 T | az gar fomfedi
® WA § | 5T AaEEd HUHTA
trmya ¥ s M e ¥
¥€ A & e Wl fF 9 gwagt
" g, gAi adenE w9 &1 | oA
#F are ¥ ¥ S5=T a1 ) swrar d
war | @ & o gl ag w1 E Ay
armaar feafmmr @1 framm mwar
S &7 A7 W FIET £ AT F5T 97 )

¥ #t 9 79 IW ¥ W= gufaat
& s faat w5 o ) weer 7 W
T | e fet sen § G wwEe
T qEAd w1 7N 7 § AT ag Ay
& ol & 9oy dtfaqi w1 o wrda
TEFT T § a9 a7 FA7 wegr A4 @
HFAT | Tq T F HIAAT THIO ATET
F1 FAT Aifgu g

Shri K. C. Sharma (Sardhana): Mr.
Chairman. It is g very objectionable
remark.

Mo TH &AIEY M%7 - F35 Ty |

o A HAT FT a9 F £ AY 7417 A,
gifmare fag e s A7 agrax

sEfagi 1 mx ®340 1 # 37 |l w6

T FAT ATH AL T TEAT FTFAT AT

fam? go v Afa F T Hog agm

ATew % & 5 gw Ay aw w1 ¥

a1 7 faaEl &M AT wgt wndd

o wEf Adl Wi gEw aw Fy § )

faege @8t am =23 & 1 Aifa v W

aa w7t Afaw ag Aifd 9@ a@ o

i mamiiFs s g fw
At ao @ Al ArAE-T_r L

ewwfe WEEQ : ATAAl a3
" & |

wWo TW wArge wifgar - & Y
gH A EE I sA kA Hww
GrEr 9T Mgd F a1t F Agav aGife
fawm wYT @er & A H &7 G
aifgy ag @9 & af famwew & 1 ag
A 48 @uT § 7 w9 @19 ¥ 91
|1 | =BT 141 | 77 frmw ov A w6
ger ¥ 39 ¥ ~a% fao O o o
= e ¥ fou s & o 77 A%
& TIOTnaE & 417 § 3F 91 w=oT
|19 Al ©iT d1 w8 afies
I E I N PECAREE PL R -C
1 @ A an, nw eEd wik
a0 AmamE, g4 Al S T frd
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[37e T wER wfgar)
weiTs fevafaarea § ad) afes fgrgeam winfe wwn . s fiee @

Y 3 fvar § | wewavaTE, foReEd

Mo ww wAWY wifgar ;g8
ars war it gt o faegw g8
HEAT AT 97 W@ § WGed & 9T
zo wfadi ¥ aX ¥ @) qf 1@ @
IR G X T w23 wiw
#1521 a1 5 ot s5ifHe g A1 Fowd
¥ tiifew & anifeez #1 gad sdvan
feam ar ¥t ag woe) gz #r vt
#wm Al $T @ & dar v frm
qr ZATX TG | 23 TG B AE-AET
¥ fzar gom oY s few Te=maw Y 28
ol F1 A 9y Aq Fagdt formd § A
Wi Aol Fa¥ @ qE -

“There {s no rule in the CSIR
according to which no geientist
can be allowed tp do research
work in the laborafori-fTh which

he was working after he became
the Emeritus professor.”

Mr, Chairman: Please conclude
‘now.

WMo W wATCSfgE ¢ awfy
Wit § g9 a97 W9 FT e
@ s ow WA §
o FFE FT G AN W oA
WY ST ¥ AT 48 HF A6 §. ..

gamaf 1 w1y ;o caTiEE Wiowy
oAt o A3 T (4T AfE v e
fame & ar § g4am @@ w7 g
|/ AT

;Mo T wAme Afgar: & ww
& wgT § fF gt S {7 & it &
- E I T S TR L | A

e Wiy

WMo T wAge Mg o fire
¥t ¥ o i w5 awar § Ao
aely weft & w7 5T q@ fiee # aow
for e §

Mr. Chairman: He will have to co-
operate with me by finishing his

speech in gne minute. Otherwise, he
will kindly resume his seat.

wk AT wEET : gver TTgA T
a1 W % faar and

o T wAET Wfgar . ¥
€9 &) @fed ag a7 S oA W E |

umfﬂw:mﬂﬁtl

o TN AT wifgar : 2w ayr
ofaly 1 agr wifer =1 Fif T A
€ aT§ wew 9T ) weEw & ¥
ot @ W 75 vy § 1 e e g
woft & i, s #Y | agt 9T s
g

Mr, Chairman: You are encroach-
ing upon the time of other hon. Mem-~
bers.

wro T wHigr wifipar: g 9%
oErw %1 W & | @A g e o
dr & dodly w8 w § WK w0
wHedra o 1 § 7 e aig w1
WSS AT 37 F ATY § o A Hiw-wy
w e foor v € 1 Ok weTEn
o it AT FaT grEE a9, w
# o ad ®& a1 7T R | S
T weTe SaET St g B O e
Tl wwR FamER ...

Mr, Chalrman:
clude.

Please try to con-
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[Mg. DEPUTY-SPEAKER in the Chair]

o TW AT Wfga ;& s

TME O OFEAT A

AN AAAY ;. GIOHT  ITEA
a7y fame @ e s e fime
TLFE

Remh (fro) - aw e

w % f¥ wiw

AN AEET ;. AEF 1 & AW
faqe ¥ mg g &7 F

WMo OF WA gAY :  g=wr
ot &% &, o fae w7 @ E ot aiw

foe & &

st frer sy off & gk P o
wgar ¢ fr gt @ s far @ fe
w77 & T A1 A § T e &
A% & FE 9 q@0GT AL ™ A AT
faega waa & ol Fwoaw #
¥ g 79 for v W femm &
A W T T 4T 1 T 17
4y dre 9\ 79 @ I 1w
20 3 & @ | g AEW A9 WY
fear wmT 2 7

frer W aTgw #1 Tl qia @
wt 5w Wraer ¥ TR AW R
5 a7 43 S8 @

ot Fo wo AL : FdY
565 (Ai) LS—8
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o W FAIET Sfga A, g
a1 IE WK agl ) AT A
g e 92 9% Fw § | M 9w oIy
o s g fF s frerowe o
gfoaa w1 I gevEm femT g0
o7 ¥ gTw A ¢feT @ A T A
w0 Y, IR o s @ FT @Y
aft aw feger & swwm Y
T @7 Y, A EH OF T I qg
¢ fF I fom @ &7 €, ¥ WY gy
5@ § W A @y T e s @
E1gn A wf goerd gl ¥ qur fw
w1 wr o Iy §, fean ad
fre qarEr wy § Afew o€ A
aft e 1 gy, Kga M S T E
gy § faer weft 7 ag & 2w &7 w1 ww
o

T ¥ qur wdlt AEE A A@TE
ST Hot agE wgo € fvoqw At e
WIRHAT § | I W a8 wg A4 Tifgn
qr | &<, 4 g7 we wwd § )
& ot g1 g 4 g fas 9 ast
e SEFTTNFAMWY
wrelt oft wgrowr AT fewT § QY
art #t W oF e fored g o 1o
o TR T AN AT | 7% 9 aE A
wAtfaat 7 fgar w3 21X @ awg
wa fear ¥

£ vy a4 frard ot ? 3F axg
¥ % AT a1 | TF gF WY HA IqF AR
# a4 wgr 91 1 afes ®wE wrEr o
wgraw F, wodr faedt & A am
wrn &, N I 21 wiT #y Q@ frat
7 ¥ W W ALY §—2 wurA Har &
R E A ¥ agea § fE framewer
W & A w0 ¥ g wraeE Qv
wrfye | 78 3% @ o & qa-ee #
TY FEMQ FOAT § frarmre’ we
w1 waw fwar § 1 & g o fnag
ama ag art fegear w1 a@ry
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[3T0 T wAYET wfgar]

T AYF WWT Y qg qdET 4T
fe @i F1 g O AT w1 g
Afe Fim Fr AFEN AT w1 TATH
fogeam & g0 & 9 & qw ==
o

w@ AT A1 wEHr TE wEaT
fF 92z a7\ ¥ ag AEF AW FT TEETT
&, a1 weaw v am—arg & weqer Fgar
g, @ F7r Awea v FAl ¥ F——mm F
Ia fad wa7 ur fF g 39 1 qreTw
& w9 F w4 Gar A3 wg wifzw
qr 1 % 91t &7 & foe a3 wwa gwar
g o ¢ adf a=w ) afe § 9w faa
gaars av vErdr fFogg A
a1 1 F1E weEd feem w7
wgal ¢ % 78 &\ 3 71 AN, Tag A
£ g g—ag A% A 2
arAEl ® FAE-AEr E )

&5 wret ot %1 99 fr wEy A
f& =), sl o, @9 ¥ 97 97 Wg
¥ AF F oogt ¥ dga Hacafer
udm=t & fau arwiea 77 & fan
FEA AT F A | 78 9% weH A
g, vz wrmt § ) AfeT aw 83 5
aqr fF 241, 727 97 Hadl F 0 A
wiEm &7 w9 ¥ gwdT f, famar
w19 & AFT g1, & 7d § wwA g, ®ifE
T o g 957 q9fw @ & 1 safaw
WH St F1 AT AR FT F AT
wfeg |
it &, R § 9y aga a6t st 2,
Ffsr 37 & a1 99 e 2, 9%
w151 WA ¥ a1 | I ge § &
& 1 &y iy ST & T # vl @
g wEf & o, IFA A 4, @
Ay qU 3 AW FT AE | I wR_Y
& f5 @ i & e ari w7
aw wiem & gom FdT & 1 @ w0
gret @ A wr o w7 dwwlE
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BT § 7 2owifey ww AT @AY &0 A7
gt Adf a3 gu &, AiwA fam g
I IAFT q9Ar & fr qg oAv Qg A
w1, fomdr o gt ® om Sifow
T 7 AG fF o Tl fr WS X
& g1 a0

firer worrerg & el (s o
|IE) : GET FET G ERT

Shri Mohsin (Dharwar South):
Mr. Deputy-Speaker, Sir, I rise to
support the Finance Bill which has
been brought forward by the Finance
Minister to give effect to the Budget
proposals. The Finance Minister
wanis to raise a revenueg income of
Rs. 2,353 crores and the estimated
expenditure is to the tune of Rs. 2,118
crores.

Sir, the whole country jis graleful
1o him for his Budget proposals be-
cause he is not proposing any new
taxation. This time he hag brought
in many reliefs to the common man
in respect of consumer goods. But
still some of the consumer goods are
sold at a higher rate, specially the
things like kerosene sugar and mat-
ches which are required by the com-
mon man. They have not been reliev=
ed of the excise duty. As regards
kerosene we are paying 45 per cent
excise duty on kerosenc. Kerosene
is a thing which is used in cach and
every home angd it is used by special-
ly the lower strata of society. It is
not a proper thing to levy an cxcise
duty on a thing like kerosene. Whem
it was represented to the Finance
Minister, he said that we were im-
porting a large quantity of kerosene
from foreign countries and that we
were getting about Rs. 30 crores
worth of customg duty on kerosene
and we cannot afford to lose that much
revenue. But where is that customs
duty being levied upon? It is passed
on to the consumer. They are actual-
ly recovering that customs duty from
the poor person who lives in a hut
So, that amount of Rs. 30 crores



12969
1865

which we are taking from the traders
or big merchants is passed on to the
PoOOr consumer,

Then, about sugar also, when the
country was short of sugar—I do not
know—we were expoiting sugar to
the foreign countries. But at what
cost? It wag said that it js a com-
modity which is earning foreign gx-
change worth Rs. 10 crores and for
that we had to give Rs. 10 crores of
subsidy to the sugar manufacturers
just to induce them to export it to
foreign countries. So, Rs. 10 crores
are to be spent by the Government
1o earn Rs. 10 crores of foreign ex-

change. 1 do not see whether there
is any reason or logic behind this
move.

The third thing iy matches and that
is also, like kerosene, required by each
and every man and more so in the
rural areas. We are paying 62 per
cent of excise duty on matches also.
This indirect taxation is alsp contri-
huting to the inflation. Even on
sugar, we are paying 50 per cent of
excise duty on each pound of sugar.
So, this is the extent of duty that the
common man is required to pay and
yet we are to call this Budget a
socialistic Budget. 1 do not know why
the common man is asked to pay so
much excise duty on these consumer
goods. I do not know how this could
be called a socialistic Budget.

Sir, today, in the villages, we see
the prices of almost all the consumer
goods rising, and specially of food-
grains. Ewven after the bumper crops
in this year, we see that foodgrains
are not available at the reduced rates.
Even today, in my part of the Karna-
tak area, jowar is sold at Rs. 75 per
quintal, even the coarse variety of
rice is not available for Rs. 115 per
quintal and wheat is also sold at
Rs. 75 per quintal. I read the other
day in newspaperg that in Punjab
the prices have fallen even Tower than
the prices fixed by the Government.
This is all due to the zonal restric-
tions. It was stressed by each and
everybody in this House that zonal
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restrictions should be removed. But,
I say, not only there are zonal restric-
tions, even there are district-wise
restrictions in my State. This has
created bottle-necks in the free move.
ment of the commodities. In some
places, there is scarcity and in certain
places the prices have fallen to a
great cxtent to the disadvantage of
the farmers. 1f this happens soon
after the harvest season, I do not
know what will happen after another
threg or four months. The people
are really frightened at the prices of
the foodgrains that are prevailing to-

day.

12p7

1 now pass on to the subject of the
Kutch border. It has been stated by
many that India's forces will have to
prepare much to safeguard the coun-
try's borders. The Muslims of India
are completely behind the Govern-
ment in thig policy of driving out the
cnemy, whether it be on the Kutch
border or on the Assam border or in
Kashmir. However, I see that in
certain quarters; doubts are being
raised as regards the Indian Muslims,
and I see so many resolutions are
bheing passed by Muslims at several
places to the effect that they are
firmly  behind the Government's
move, 1 do not know why one sus-
pects the Muslims or why this move
shouldg come from the Muslim com-
munity as & whole. If Pakistan at-
tacks somewhere, it is as good as any
country attacking India. We are all
Indians, and India js our own coun-
try. Since all Indians are at one in
this, it is the duty of every person,
whether he be a Hindu or a Musllm
or a Sikh or Christian, to stand solid-
ly behind the Governmcnt and fight
against the enemy. So, I do not know
why there should be such a move on
the part of the Muslim community to
meet separately and pass resvlutions.
That may perhaps be gue to a certain
suspicion created in certain quarters.
When China attacked India I do not
think that anybody suspected the Bud-
dhists in India, even though China
was a Buddhist country. So, when
Pakistan attacks India, I do not see
any reason why the Muslim tommu=~
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nity should be suspected. If any
Christian country attacks us, we shall
not suspect the Christians here. Simi-
larly, if a Hindu country attacks us,
as for instance, Nepal—of course, God
forbid,and I do not think that Nepal
will ever do it

Shri Sham Lal Saraf (Jammu and

Kashmir) : Who is suspeclting the
Muslims?

Shri Mohsin: Certain quarters are
doing that.

Shri Sham Lal Baraf: No,

Shri Mohsin: It is such a happy
thing if nobody doubts the Muulims
of India. If nobody suspecls [then
it is all so good.

Even if somebody does sumething
objectionable and somebody 18 found
spying for any other couniry, that
should be taken only as an individual
offence and that cannot be taken as
an offence by the whole community.
In the Jabalpur incident, it was only
one Muslim who had commutled an
offence but the whole community was
blamed for that; some thousards of
persons had been punished for it. If
this is the trend then I do not knuw
where we shall go. It an
offence is committed by any indivi-
dual, it should be treated only as an
offence by that individual and not by
a whole community %of people 1
would appeal to the people and to
this House to consider this aspect.
If an offence is commiited by sume-
body, be he a Muslim or a Christian
or a Hindu, by accident, it should be
confined to him If we look to the
previous incidents, we find \nat those
who spled for Pakistan were only
Hindus, and we heard the naine of
Bhattacharaya and some others; nou
Indian Muslim has been involved in
that at least to my knowledge. If at
all anybody introduced in epylng,
therefore, it may be only a
Hindu and not the whole community,
and, therefore, the whole comriunity
should ;not be blamed for that.

Even regarding the Kashmir ques-
tion, the Indian Muslims are solidly
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behind Government. The Muslims
of India will always support every
move taken by Government. Notody
need suspect any Muslim in the
country. That is what T would like
to submit.

Mr. Deputy-Speaker: Shri
Sharma.

D. C

=t o o 95 © IRy WENET,
A OF CATET MF AL | 9T D
fo azd #7 qa@ g4t o A
wET #1 nF fazdY fadr 9 W g
# Fa1 41 f5 & forg wEgmwT w1 W
|q7A § 0F WA qgeT g /e fgrg mgrawn
FT AT§Z |TF T LA AT F FOH W@
® 8 AW fowa afgy o =R
Iq%T qF wAw 7 w7 |/ a7 &
wrow qR fram 91 8 39 wae A
oft segreme fag & av d= fran &
# q¥ z@ qifore W 99 =@ faae ™
BS99 W &A1 §

I WEYAY : W df5y, A
wdl awg A g o

st feawer s o a8 g
7 7 @ A ey W ¥ agr ¥ =S4
T

Shri D. C. Sharma: [ think the
Finance Minister has received his
due share of bouquets and brickbats.
As is usual with any country, this
Budget has been looked at from a
multiplicity of engles. But there
are three things I want to say sbout
the Budget.

The first is that by conducting cer-
tain raids and searches on the pre-
mises and properties of those per-
sons who have been holding black
money and who have been cheating
the Government of India of their due
share of income tax, the Finance
Minister has created a climate which
is not only financially justiflable,
which is not only socially respectatle
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but which, I think is also morally
defensible. I hope he won't be de-
terred from taking further action
after the due date is over for the
declaration of unaccounted income.
I hope he will proceed along that
line so that he is able to put the fear
of God into the hearts of those peo-
ple who believe that their only God
is money and that free India is
meant only for increasing their
riches and for adding to their funds
and capital. I wish the Finance
Minister will have enough of strength
and courage, which he has shown al-
ready, to pursue this line of action
which, I assure him, is approved by
people all over this country.

The second point is this. There
are some persons who have said that
this Budget is industry-oriented. Of
course, there are some Congressmen
on my side who speak for big busi-
ness, who think that the corporate
taxes are too high and should be
diminished, There are some persons
who say that this Budget should
been agriculture-oriented. There are
others who say that we should heve
tried to give more money to educa-
tion. Of course, all kinds of views
have been put forward.

But the Budget of a country has
to be looked at from a long perspec-
tive and also from a short-term an-
gle. Now, somehow in Lhis country
today, or short-term prospective
coincides with bur long-term perss
pective, and I feel that tne Finance
Minister should have taken those
steps which are concurrent in this
matter.

What is our immediate nced today?
‘What is going to be our need for to-
morrow? What is going to be our
need dayr after? What is going to
be the need of this country for per-
haps many many years to come? 1
think the paramount need of this
country is  defence. I! anybody
thinks that economic prosperity is
round the corner, I think he Is not

looking at economic facts from  the -

correct angle.
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People talk of America und say it
is a land of prosperity. Peaople talk
of dollar diplomacy; they talk of bil-
lions of dollars. But there are books
written by Americans and other peo-
ple which say that America is a sick
giant, meaning thereby that even In
America 20 per cent of the people
live below the subsistence margin;
there are some persons who put it
at 33 per cent, others put it at 40
per cent. I do not want to go into
the figures but in America where
priosperity is to be found everywhere,
the economic development has not
been & balanced economic develop=
ment and has not brought welfare
and happiness and joy to every citi-
zen of America. I take the case of
America because that happens to be
the richest country in the world to-
day. But the fact of the matter is
that we take many years to give our
people a minmum salary of Rs. 100
per month. It has been said that we
will take five Plans to do sp and at
the end we will have the minimum
salary of Rs. 100 per month. But
people say that the walue of the
rupee is 17 paise and by that time
I think it may go down to 12 paige.
S0, what is this Rs. 100 going to give
them? I wish that at this time the
economic development of the coun-
try may be taken note vf. We may
provide for it to some extent but the
defence needs of the country must
take precedence over all other kindas
of things and I wish the Finance Min-
1ster had come forward to this House
to present a budget which was defence
oriented. We are face to face with
two big countrles. I do not think
that Pakistan iz a dig country but
when a small country joins hands with
a big country, it also becomes a big
country. China is a big country.
China and Pakistan are bur sworn
enemies and inveterate foes and long-
standing rivals and competitors. What-
ever the United States and United
Kingdom may say to bring about a
cease fire; they mey say this and that,
nothing is going to happen. China has
eyes on our land. Pakistan hag eyes
on our land. China and Pakistan have
now Jotned nands and the trouble has
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arisen everywhere. In our country has jts own might; it has built up ita

we call big things by small names; we
give them euphemistical names. While
fanatical wars are going om, while
signs of a major war are visible in
the horizon, we talk of border cone
flicts, frontier skirmishes and localis-
ed wars. No war is ever localised and
these border skirmishes are not there
to make us strong but they are there
1o grab our territory. What hus been
happening in Kutch? Of course my
friends have been speaking aboul
Kutch and I do not want to go into
that question. They have come to
know our weak points. We do nol
know their weak points. The whole
couniry feels demoralised. The coun-
try felt very: unhappy when we were
confronted with China in 1962. Their
unilateral declaration of withdrawal
was a big slap in our face. It did not
conduce to the national glory of my
country. It showed that our enemies
could enter our house whenever they
wanted and could leave  whenever
they wanted. It meant that our house
wag not a house, was not g citadel;
il was not a fort; it was a serai which
a man could enter whenever he want-
ed and could leave whenever he wanl-
ed. Their unilateral withdrawal, 1
submit respectfully, was very deroga-
tory to our national honour and on
top of it all, the Pakistani forces are
to be found all round our borders.
They say, we have to defend 2,500
miles of our borders with Pakistan.
What does it matter? Therefore, the
the paramount need of this country
is the defence of our country. What
will our five years plans do if we go
under? What will the national in-
come amount to, if we are in a posi-
tion not to give an eye for an eye,
tooth for a tooth and a blow for a
blow to our enemy? I would say tbat
our Finance Minister should bring
forward another Finance Bill  after
three months and that Finance Bill
should be defence-oriented.

Is ‘there any country in Asia which
1 not defence-oriented? Take Japan.
X takes the help of America, China

own might. South Vietnam and
North Vietnam are small countries,
but they are also aligned in one form
'or another with some bloc. Pakistan
is having the best of both the words;
It is having a foot in SEATO and
another foot in CENTO. It is getting
its military hardware from America
and it is getting them to the tune of—
it is worth—one billion dol'ars from
America.

Take UAR. It has built up its mili-
tary potential and its supersonic fleet
with the help of German  experts
First, it was the West German experts
and how they will take the help of
East German experts. They have been
able to build up their supersonic air-
craft; they are embarking on the ven-
ture of having atomic bombs. If UAR
can do all that, I think our country
which does not get help from anybody
and which has to pay for every liltle
thing that it gets, has to be sclf-suffi-
cient. As the Prime Minister said
the other day, if we have to choose
between poverty and freedom, we will
choose freedom. So, I say that in all
these schemes, which the Finance
Minister has brought forward, he has
given some relief to the persons of
the low income group; he has done
well by the people of the middle in-
come group. He has tried to gel some
money from the persons of the uppcr
income brackets, ang about this some
of my Congress friends are squealing
like rabbits in summar. The Finance
Minister has roped in everyone in one
way or another. But I would say to
him that the paramount necessity of
this country is defence. I would ask
him to bring forward another budget
in the next session in which some of
these plans may be put in suspension,
may be held in animated suspension,
it T may say so. If we have some
wherewithal to build our supersonia
aircraft, T do not mind.

I was reading the other day an article
by a military expert. They say that
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China is only 18 months ahead of us.
He said that 18 months is 18 months;
it is not 18 weeks or 18 days br 16
hours or 18 minutes. If a country has
stolen a march over us by 18 months,
it has stolen a march over us for all
time to come. We have decided that
we will develop nuclear enrgy bnly
for peaceful purposes. We have been
talking too much about this, Let us
now talk of defence, a dynamic defence,
and an aggressive defence. Let us
talk of defence which can take us
further.

So far as diplomatic offensive is con-
cerned, I do not think we have given
a very good wecount of ourselves. Do
you mean to say that UK will be more
kind to us than to Pakistan Pakis-
tan is their own child and so, tney
will be more favourable to their ewn
child than to a child that came intn
being without their help. USA also
will not be helpful to us. Which are
the other countries? Our diplomatic
offensive should be carried on not
with the help of UK and USA, whose
record in this matter is not praise-
worthy, but with the help of the Afro-
Asian countries and the pon-aligned
countries. I must say that we have
been found wanting in that diplomatic
offensive.

I would request the Finance Minis-
ter, whose mind is so capacious, whose
outlook is so comprehensive, whose
way of dealing with things js very
efficient that in another three months,
he should bring forward a Bill which
should show that our country is pre-
pared fully armed to the tecth, so
that we can fight Pakistan and China
equally well. I would requecst him
to put an eud to the demoralisation
that is going on in the country. He
is the map to do it, because he gives
money for everything. When money
is given, everything has to follow. I
would reqoest him to bring forward
a budget very soon which should be
defence-oriented.

VAISAKHA 14, 1887 (SAKA)
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Shri K. C. Sharma:
nothing else.

It is abuse;

Shri Kadhelal Vyas: Sir, On a point
of order. There is a special proce-
dure for levelling charges against
Ministers.... (Interruptions).

Mr. Deputy-Speaker: What is this?
Two hon. Members standing and
speaking at the same time?

Shri Radhelal Vyas: Sir, I rise on
a point of order.

Mr. Deputy-Speaker:
point of order?

What is the

Shri Radhelal Vyas: My point of

order is that when specific charges
are being levelled against Thon.
Ministers, there is a special proce-

dure provided for it in the Constitu-
tion and also in the Rules of Proce-
dure, That procedure is not being
followed here. He is making these
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cl-lmrges while he is speaking on the
Finance Bill and he is not entitled
to do that.

Mr. Deputy-Speaker: Yes, he is
not entitled to make these charges
during this discussion, I would re-
quest him to conclude his speech
now,

=it femawas : 331 77 wew 4@
f& wizda fafrez @l 47 oir & Fead
FAGT F2TF TR T § wifewT fraw
&% 7@ gu Y W Foe qerw 27
gurfwa v faw w1 wgEg
g & IAEr 5w Frfd F A
CIEEIC A i ] a3 Tt & gav
7 a1 v wrfa” @@ ¥ &% fee wfaset
¥ Az g ? ag AT syEErT gATHr
gt 2 1 fax o7 gmt ow feardiz 4
FE T & 7 w1 5 Ww wow
aF gt frar ar

Mr. Deputy-Speaker: He wanted
ten minutes and I have given h.n
ten minutes.

o famaea &5 ag a1 i%
wfwa g1, A fazz 41 fevomm 7
frre 0

JqTEqW WERT: aW [T AT WHAT
1T HifwT 1 ot mAo Ho AT

&
3

Shrl K. C. Sharma: [ have stood
up so many times, but I do not know
what sin I have committed that yau
have not cared for me.

Mr, Deputy-Speaker: I am very
sorry, What am I to do? I cannot
accommodate all. There are so many
others who have not spoken at all.

Shri K. C. Sharma: I protest
against it.

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker. ...
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Mr. Deputy-Speaker: Order, order.

Shrl K. N. Pande: What is this?
T want to have my say. You cannot
ask me to sit down.

(Shri K. N. Pande
House.)

then left the

Shri N. C. Chatterjee (Burdwan):
Mr. Deputy-Speaker, Sir we have
listened to many interesting and en-
tertaining speeches but 1 wonder if
this is the time when we should
indulge in a stereotyped debate aad
indulge in c¢riticism of the Finunce
Minister and make g fruit-
less post-mortem examinaticn
of his lapses. Our country is in
danger; our freedom is in dang:;
independence iz in jeopardy. Pak-
aggression is there. It is nogy merely
a question of Kutch. Today the
report is that the acting Chief Minis-
ter of West Bengal has announced
that on 1349 miles of West Bengal
East Pakistan border there is con-
centration of Pak troops and massing
of troops is going on under Chinesc
directions. Chinese  officers are
operating in that area and you know
that there is also Chinese aggression.
China is occupying thousands of
square miles of our territory, In
view of this emergency caused by
this naked and unabasheq Pak ag-
gression and declaration of the Pakis-
tan President, Marshal Ayub Khan
that there shall be a total war i there
is any strong action taken by India,
there should be =ethinking of our
financial policy and of our Plan
priorities.

I think, we should now sinik all
unessential differences and stand by
the Finance Minister provided he
makes one declaration that he shall
make his Plan priorities and  his
financial policles defence-oriented
and production-oriented. I support
Shri Sharma's stand that this is the
time when we should only think in
that line so that we can practically
defend our country and weed out the
aggressor. We should realise the
dangers ghead.
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You know, Sir, Pak aggression has
been caused to sonie extent because
of the help from the Western powers.
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It is a very sad tragedy. We have
got clear evidence that they have
been using American arms. [ wrote

to the Prime Minister that he should
take up the matter with President
Johnson and his Government and
demand an explanation why this has
been done. ‘This is clear violation
of the solemn pledge given by the
American Government that Pakistan
shall never use any American wea-
pons against India. But that has
been viclated. As a matter of fact,
we have allow.d the great General
Tibbett who has been respunsible
for the bombing of Hiroshima to go
to the Indian advance line in Kulch
and we have demonstrated that we
have never wused any American
weapons against Pakistan. But to-
day's report is—you must have noticed
it and hon. friends must have noticed
it—that the Pakistan Foreign Office
has declared that they have not re-
ceived any request from Washington
to alow and American observer to
visit the disputed Ranp of Kutch area
I says:—

“Pakistan Foreign Office spoke-
man commented on the Indian
report saying that the United
States wants to check up Indian
allegations about the use of Ame-
rican equipment in the Rann of
Kutch.”

We are afraid that the Western
powerg do not like India's unique
position in the Afro-Asian world.

Therefore they want to humiliate us.
I am happy that President Ayub had
indulged in this insolent and bellige-
rent attitude as that has demonstra-
ted the unity of India. Ome of my
hon. friends was talking about the
Muslim  position. We are very
proug that all sections of Muslims in
this country have clearly declared
that they shall stand by the Govern-
ment in thig hour of crisis. Pakistan
wanted to disrupt our secularism.
Pakistan wanted to bring about com-
munal cleavage in India, They have



12987

[Shri N. C. Chatterjee]
completely failedq and we shall see
that they miserably fail in that,
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Ching wanted to destroy our de-
mocracy. They have completely fail-
ed, Pakistan wants to put to test our
secularism and our non-communal
approach. As a matter of fact, we
shall demonstrate to the world that
there is complete Unity as we demon-
strated when China made the aggres-
sion. But we are apealing to the
Finance Minister that he should take
certain steps. Pakistan propaganda
has been very effective throughout the
world. Our propaganda machine has
been very weak. Our diplomatic
representatives, our ambassadors and
our consuls, have not been effec-
tive. I am sorry to say that, Those
who have gone abroad know that
they go in an ordinary bureaucra-
tic fashion. That should be changed.
Our Prime Minister does not make
any weekly broadcast. We should
see that he does it. 1T am told that
in 1958, Pakistan troops had occu-
pied Chhad Bet in Kutch. They
gave it up after a short time. At that
time, the present Defence Minister,
Mr. Chavan, was the Chief Minister of
the bigger Bombay State, He had
gone down to that area. He found out
the difficulties there and some strong
recommendations were made that im-
mediately preparations should be
made for having communications so
that our military movement could be
effective. But nothing has been done
for the last nine years and, therefore,
we are suffering. This sort of drift,
this sort of vacillation, should be
given up. Nine valuable years have
been wasted and even now we are
very badly handicapped in that area.
This extent of drift, this neglect, this
vacillation, has completely led us 1o
this dificult position and thig should
be completely given up. Therefore,
I am appealing that this {s not the
time to indulge only in criticisms and
in telling the Finance Minister that he
has not been able to rationalise the
tax structure of the country. This is
the time when we should strongly
support hTm provided he makes it
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clear that it shall be a defence-orient-
ed Budget and a production-oriented
Budget and a greater emphasis should
be on defence. Then, I take it that all
the sections of the country will stand
by him,

After all, the poor Finance Minister
is the most harassed Minister, We
support the Prime Minister, we sup-
port the Defence Minister and we
support our jawang and we support
Maj Gen. Chaudhuri, our Chief of the
Staff, But what could they do unless
the sinews are there, unless the
Finance Minister provides the neces-
sary resourceg and places the neces-
sary funds at the disposal of the
Army, at the disposal of all the
sections who want to fight? I ought to
point out that in Durgapur, Rour-
kela and other steel plantg where they
have been put up, there are no anti-
aircraft guns so far as I know. If
I am wrongly informed, I will be very
happy—and immediate attention
should be given to this and proper
steps should be taken so that we may
not be taken unawares. Otherwise all
that has been built up all these years
will be put in jeopardy because our
enemies are unscrupulous, our &nem-
jes are strong-we should not belittle
their strength—and we should see
that we are not taken unawares and
all that we have built up should not
be demolished by our negligence or
vacillation or by want of circumspec-
tion.

Shri T. T. Krishnamacharl: Mr.
Deputy-Speaker. Sir, altogether it isa
rare occasion when the Finance
Minister need not feel perturbed by
the discussion that has taken place
in the House. Many of the hon.
Members who spoke had particular
points of wiew, the needs of their
States. Generally, with a few excep-
tions, honourable, I  suppose, the
Budget has been supported by the
House.

Sir, before dealing with some of the
points raised, T would like to respond
to the call made by my very respected
friend, Prof. Sharma and also my hon.
friend Shri Chatterjee. Prof, Sharma
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suggested that I should bring in a new
Finance Bill three months hence. One
hopes that it will not be necessary.
But it is also not necessary to bring in
a new Finance Bill. I have had, as
one hon. Member mentioned, the
privilege of being associated with de-
fence, ag Minister of Economic and
Defence Co-ordination, and since then
aend since I became Finance Minister
1 have kept up that liaison. Yet the
complaint of some of the outsiders is
that money will not be spent very
much on defence to the detriment of
economic  development, if the De-
fence Minister and the Minister in
charge of economic affairs differ. But
here, the complaint is that these two
people seem to ggree.
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The budget even as it is a defence-
oriented budget, Apart from the
specific amounts allotted for defence.
there are various other amounts
which we spent in fortifying our
frontiers on border roads and the like.
We spend a considerable amount in
regard to the border police force. I
think whatever defects we may suffer
from are not defects of lack of spend-
ing of money for purposes of defence.
The money has been spent on defence
almost from the end of 1862 or the
beginning of 1963 onwards, and I
feel that it has becn well spent. One
hopes that the war clouds that en-
velop us today will vanish and will
disappear, because basically it is
true that while we spend a lot of
money on defence, when we are en-
gaged in war our economic activity
will suffer considerably. But I would
only say from the point of view of
economic preparedness, that we have
been doing our very best; it may be
that we have not got something which
is beyond our capacity to manufacture.
But within our capacity to manufac-
ture defence equipment, no money has
been spared in this direction. But
let us hope that in spite of our pre-
paredness, in spite of the sacrifice
that the economy has to make for
purposes of maintaining & very big
defence apparatus, we would not have
to use thls apparatus,
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Before going further, I would like
to mention two matters of personal re-
ferences that have been made by two
hon. Members here. I think that both
of them are not here. I have no desire
to speak of myself. It is not with
any sense of superiority that I speak
but more from a sense of regret. 1
think that parliamentary democracy
can be worked without personal mud-
slinging. If I and my hon. friend
Shri M. R. Masani disagree, and we do
disagree, I do not think that there is
any need for me to question his bona
fides or for him to question mine.
Ido not want to claim that
I am paragon of virtue. But I  Dbe-
lieve. ...

Shri D. C. Sharma: He is a good
man.

Shri T. T. Krishnamachari: But I
believe that I have lived a life of
which I need not be ashamed. There
is nothing that I have done—the
House will forgive me for saying it—
in my past, ever gince I became an
adolescent and an adult, of which I
should be ashamed; I have not taken
any man's money, I have not taken
anybody's wife. 1 have done nobody
any harm, to my knowledge. Uncon-
sciously it is possible that I might
have said a sharp word, bul even that
I do not do these days. And may I
take the privilege of speaking today
to say that I am aware that a num-
ber of anonymous and pseudonymons
pamphlets are circulating on something
that my sons ave doing. Well, I do not
know very much about them, but I
certainly do know that they are not
rich people. That ig a fact that I
know.

Shri Kishen Pattnayak
pur): Crores
him.

Shri T. T. Krishnamachari: One
does not know who are rich and who
are not. But I do not think they have
accumulated very much of money.
They are neither here nor there.

(Sambal-
are not enough for
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Shri T, T. EKrishnamachari:
point about it is this. These pamph-
lets are going round. I do not know
what object there is and who is be-
hind it, and what the purpose is. It
may be that it is political, or it may
be that I am pot popular in certain
circles.

The

But, unfortunately, two hon, Mem-
bers made mention of me today. 1
would not like to say anything harsh
about anybody. But thcre is no point
in imagining ‘We are 5 or 8 or 80, while
it may be bigger’. After all, one
never knows about the ballot box. No-
body can be sure. If you become Dig,
you have the power and you wield i';
it is a different matter altogether;
when the time comes, you do it. And
if people who oppose you thereby suf-
fer, well. they have to suffer. I sup-
pose in 3 democracy they would not
suffer, because the safeguards provided
for the Opposition would be provided
for any Opposition in the future
which, T am afraid, would not come
into being, at any rate, for the next
seven Years,

Sir, it is human nature sometimes to
imagine the ‘I' to be big. 'l put up
this kind of thing’, T did it' ‘They did
not do that'—it is human nature. That
was how Hitler was made, and that is
how pocket-Hitlers are made. But by
merely saying it and repeating it again
and 8gain, it does not become irue.
Only Hitler believed in it. He said,
‘Say something, say it again and ;&Y
it again; then people will pelieve it
is true’,

Nor is it right, as some hon. Mem-
ber said it and has gone, that some-
body helped me to win an election.
Perhaps somebody did; many people
did. If you get 150,000 votes at an
election, 150,000 people helped you.
Nobody ean win an election without
somebody helping him. He made a
charge that somebody helped me, and

MAY 4, 1965

Finance Bill, 1965 12992
having made the charge, vanished—I
think the hon. Member has vanished.
1 do not know why he did it. He
seems to be an innocuous person, I
think a very tame, innocuous person.
Somebody must have pui him to do it.

An hon, Member: He must
got a wrong impression.

have

Shri T. T. Krishnamachari: I am
grateful 1o my hon. friends here. It
heartens me that in this kind of mud-
slinging, we have 3 very large num-
ber of Members—here [ am gratefui
to Shri Radhelal Vyas—who says :hat
they will not put up with this kind of
thing. Anyway, it does not maiter,
once you undertzke this responsibility;
and the responsibility that this Gov-
ernment has undertaken now, it the
present moment, is somching very big.
It is very ecasy {o ask us to
do a particular thing. It is only the
Government that can foresee the con-
sequences of our action. No step can
be taken hastily, because the conse-
quences involve the lives of 450 mil-
lion people, apart from many other
hundreds of millions outside.

So it is very gratifying when Mem-
bers of Parliament, be they ol one's
own party, get up and say, we will
not put up with this kind of attack. I
have nothing more to say about it.

My hon, friend, Shri Masani, spoko
at length and in a very general way.
He spoke strongly, as he always does,
But one thing he wants. He wants me
to defend myself, He savs the capital
market has collapsed! Of course,
everything has gone to dogs!

1 remember the time when T had
my house; there was an aunt of my
mother's. 1 was young then. She
was always angry. She used to say
‘In my time, everything was good, now
everything is going tn pieces; we are
irreligious; we are doomed to perdi-
tion. Nothing good will happen’. I do
hope that my hon. friend, Shri Masani
will not fall into that particular
groove.
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I can tell my hon. friend that there
is much that we are doing here on
which there can be another view, I
am always a believer in there being
always another view, may be right,
may be wrong. I personally do not
believe in an attitude of self-righte-
ousness. I do not say my doxy is or-
thodoxy and yours is heterodoxy, But
it is not as bad as my hon. friend
thinks it is, We have not gone bank-
rupt; we never will. If we do not get
any foreign aid, we will not go bank-
rupt. If we cannot buy capital goods
from abroad, we will not go bank-
rupt; nor shall we abandon our Plan.

My hon. friend, Shri Malaviya—
who is not here—went the gther way
about. He said all foreign technical
knowhow, foreign capital, is all wreng.
1 do believe that once we are put to
the test, there is much that we can do
and we will have to do it. 1 said that
I am not going to speak about the
Fourth Plan. I have beep working on
the Fourth Plan with my friend Mr.
Asoka Mehta for a number of weeks
now and I have been going into
great detail. I can tell you also as a
person who is not going to gee the
fruits of the Fourth Plan that
the Plan can be done, Maybe,
it will change its shape. I think we
can produce power units in this coun-
try; maybe, marginally we have to
get something from abroad; we
will not import anything otherwise
but import only that which is ne-
cessary. It would mean tightening up
of our belt; it would mean suffoczting;
but we will still live. The economy
could be given oxygen and it will live
and it will afterwards get accustomed
to it and we can grow. I do not think
that the exchange difficulty today is
something which we could not have
foreseen. Maybe, there might have
been g little mismanagement here and
there; maybe, conditions happening
elsewhere, bank rate rise somewhere
else, all these affect our position or it
may be because we have been planing
and we have been spending a lot of
money, probably not very wisely al-
ways. I can tell you one thing. We
have made mistakes. But if some-
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body says you have made mistakes and
therefore you should be condemned, I
can only retort by saying: it is easy
lo be wise after the event. In fact I
do feel that we probably could have
foreseen some of the thingg that hup-
pehed in the Third Plan. I do feel
that in the Third Plan we could have
done something more than wha: we
have done. I also feel, provided
people were as reckless as I way in
1955, we could have produced insiead
of six million, twelve million tons of
steel in this country. That reckless-
ness was absolutely reckless at that
time. 1 am sure Mr. Maani also felt
that 1 was reckless at that
time and many nther friends did so.
But I think it is worthwhile taking
risks ot that nature. But then for me to
say that somebody did nol do this or
could have done thal—it is being wise
after the event and nothing more. I
am saying this not as a person who
has just wanted to show off; I
do not want to show off and I
have no desire to show off nor do 1
claim that I am a person who is very
well versed in economy and that I
do not make mistakes. Even so, as a
person who has considerable exper-
ience of this economy I feel that there
is inbuilt in this economy enough
strength to withstand any crisis. Sup-
posing, instead of 1260 million dollars
we could get only 1027 million dollers,
so what? Do those fanciful heavens—
have they fallen? No. Of course you
cut your coat according to the cloth.
We asked for it because we thought
tha was needed. Supposing it is not
availab'e we have to make good with
what we have. T do not think that by
the mere fact that 1 have been de-
nied external assistance of the order of
200 and ndd million dollars, T have
become bankrupt nor is it right to say
that thjz diminution in the amount of
money available is due tg the fact that
they suspect that the Indian economy
is all going wrong and they could not
give the money. I do not think it is
right. Maybe Germany has to cut
down its allotment by ten per cent;
they have done it because of ‘thelr
budgetary position, not because of
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[Shri T. T. Krishnamachari]

their displeasure jn regard to any poli-
cies pursued by this country. Nor do
we admit that they can do so. If they
-do not want to give me, good luck to
them. It is not a fact that they have
cut down by ten per cent. because they
‘have some different slant on the work-
ing of the Indian economy but be-
cause their own budgetary position and
needs had made it difficult for them
to give the full amount of money. It
may happen in the same way that the
Congress in the United Stateg might
become g little more insular next year
and there may be g little cut—I hope
not-but there might be. So what? I
would like to tell my friend Mr.
Masani that politically it might be
plausible to say: O! this Govern-
ment is going bankrupt; this Govern-
ment is going to pieces. Shri Kamal-
nayan Bajaj says, all the money is not
going to the banks. Of course, he is
a banker and he knows the bankers.
I am not & banker. I have never been
one and I never will be one, But that
is not so. Where is the money going?
How can it go? What amount of
money can go? Supposing rupees are
taken from here—and rupees are taken
from here—probably they go to Chins
in so way, possibly. Some Chinese
might buy because they think that
they can circulate the money here and
run an election or two somewhere;
possibly. But in the aggregate it is
some thing which is not very big.
These difficulties are there and I do
not say that everything is chic and
pretty; it is not. The difficulties are
there,

There is another point that my hon.
friend Shri Masani made. Of course,
it is a criticism of an old friend.
Maybe, he will say, “well, who are you
to come between me and my friend
Shri Asoka Mehta"? Perhaps it is
wrong for me to come between them.
{Interruption). The point about it is
this. What we try to do is this, with
the countries which give us ald. When
the countrles give us aid, they do not
give us cash aid. Very few of them
do. The World Bank does; the Inter-
national Development Assoclation dnes
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to sume exient. The American money
is for general farm products purchas-
ed in America. German monies are
for purchase in Germany, and the
allotment of credit in Russia is for
purchase of Russian equipment and
nothing else. Therefore, we have to
buy from them. If you tell them,
“Look, tell me what you can gpare,
what is your plan, what are you golng
to make now in the next seven years
of your plan, are you going in more
for power machinery, steel machinery,
for general machine-tools, engineering
equipment, are you going to make
machinery for chemical factories,—
which perhaps the Russians do not
do,—it is quite right,

I can tell my hon. friend Shri Masani
that when the present President of
the Soviet Union visited India—he
visited India twice—iwo years back,
I happened to know him and s0 I
was meeting him. He did mention to
me that they are going in a big way
for development of their chemica! in-
dustry, and not merely the industry
but also the equipment necessary for
the industry, and they are going to
various countries for the purposes cof
loans, for buying equipment. That is
no doubt true. The loans for which
they are going are only for a parti-
cular type of industry.

I have mentioned to Shri Asoka
Mehta and his advisers that it is not
worth-while asking the USSR for help
in regard to chemical industry except
in certain directions; perhaps in one
or two directions, they are good, other-
wise they are not. The whole idea is,
what are they going to do. What is
their plan? Out of that plan, what
could they give to us, so that in our
plan we can say, “this is coming;
this machinery, this equipment,
is coming from this country; it
is giving us ald.” It is the integration
of the plans of the two countries.
Maybe politically we have some dif-
ferences. Shri Masani might say that
I am also a communist; perhaps if T
am a communist I am not ashamed
for that reason. Economically there
is much that is happening in Russia
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which we might usefully copy, adapt,
adopt and change according to our own
requirements. After all, I think onc
of these days, I hope to be here and
hear Shri Masani say, “Oh, what an
outward looking nation the USSR is!"
Because, I have heard him zl!so
speaking about the forward looking
policy of Mr. Gomulka of Poland.

Shri M. R, Masani: I have been
quoting Kosygin only vesterday.

Shri T. T. Krishnamachari: 1 am
glad. It only makeg me feel how rea-
sonable Shri Masani is when he is
objective. Therefore, there is nothing
wrong in it. These are friendly coun-
tries; we go tg them for aid. We want
to retain their friendship and taeir
friendship is useful to me for more
reasons thap one. Our friendship
with the USSR, 1 hope, is a mutual
one; it is something which is not only
doing good to us, which is doing good
to the USSR, but which is doing goed
to the world. Two big countries un-
derstanding, in spite of the external
differences that we have in our politi-
cal set-up, having an understanding,
having a traffic both ways, is some-
thing that is helping the world; it is
not merely helping us individually.
So, I do not think there is anything
to be ashamed of, because our foreign
economic policy is something which is
based on mutual self-interest; not only
our own interest; it is not based on a
pure enlightened self-interest; it is a
question of mutuality. When we go
for the help of some people, we also
help them.

1 do not mind telling the House that
this third expansion in the Durgapur
steel plant was conceived of at a time
when I was in London in July last
year. In fact, the machinery manu-
facturers, the steel plant people, came
to me and said, there are particular
pockets of British industry, which
would not have work; so. would we
come with this proposal? I had =&
talk with the people in power at that
time and they said, yes. And, the
present Government has accepted it.
565 (Ai) LS—8

in spite of their difficulties, because
apart from the fact that it is going to
help us, it will also help them to keep
their industry going. The whole iden
of getting foreign aid is to see tnx.
while we use foreign aid to our ad-
vantage, the aid-giver is also benefited
in some way. I have dealt with this
particular aspect at some length, just
to indicate that it is not a mere casual
observation at a meeting or a reitera-
tion at a press conference, but it is
something which is basic to our foreign
economic policy and our obtaining aid
from the aid-giving countries,

1 do not propose to answer Mr.
Masani's point about the thoughtless-
ness of my Finance Bill: I have my-
gelf explained and he himself was
kind enough to say that I have taken
@ lot of pains not merely sending a
couple of circulars, but also putting it
down—of course, the idea is that such
members ag are interested—only mem-
bers who are going to speak are in-
terested, unless they are people who
are jnteresteq in another way—they
should be made 1o understand what
our policy is,

1 was not here when my hon. {riend,
Mr. Morarka spoke, but 1 got the
script. He suggested that while we
have rationalised personal taxation, it
is about time that we rationalise com-
pany taxation also. I quite agree. In
fact, some hon, friend opposite men-
tioned, we dp not know how to calcu-
late the tax. I would refer him to the
first schedule in regard to personal
taxation: Where the total income
does not exceed Rs. 5000, the income-
tax is 5 per cent of the total income,
i.e., Rs. 250, Out of that, a deduc-
tion of Rs. 100 is made in the case
of an unmarried individual and he
pays Rs. 150. In the case of a mar-
ried individual, the deduction is Rs.
175, in which case he pays Rs. 75. In
the case of a person with 2 children
the deduction is Rs. 215, in which case
he pays Rs. 35 and so on, The cal-
culation there is not so difficult; it is
very clear. The deductiong are also
mentioned. In spite of that if the
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[Shri T. T. Krishnamachari]
hon. member still thinks it is compli-
cated, perhaps the gphraseology is
complicated, The difficully wrll be
felt even more when we have to
translate the Income-tax Act and the
direct taxes Act into Hindi. For that
purpose, the English language will
have to be simpler, s0 that the trans-
lation is simple. A rather involved
language will not permit of any tram:-
lation. [ think some effor{ should be
made to simplify the language, but
the tables are clear,

I was dealing with the suggestion
made by Mr. Morarks about simpli-
flcation of corporation ax. I promise
him—I' have been giving some thought
to it—I will take up this matter. 1
hope next year ] shall be able to
give a more simplitied structure of
corporate taxation. I do agreg Lhere
is quite a lot of it which is confu-ing
and sometimes it huppens that the
effect on various types of industries
and companies is not the same thing
that we envisaged, though it is not
as bad as what my [riend, Mr. Dande-
ker said, I am perfectly certain that
if he sits down and iooks at it, while
he may resent the language, which 1
also do, for a person so familiar with
this like him_it is not so difficult. But
there is room for simplification and I
promise the House that I shall under-
take it

Shri Radhelal Vyas: I learnt that
even ~ome of the income-tax officers
found it very difficult and complicated
and some conference was held per-
haps at Nagpur or some other place.
They have forwardeg their sugges-
tions to the income-tax commissioner.

Shri T. T. Krishnamachari: Of
course, prigr to this present Bill
which we are considering, which 1
hope the House will approve of, we
haq five different sy-tems of tax as-
sessmeny for the individual, Now we
have magde it simple to the extent that
is possible and T think it is compa-
ratively simple now. The same kind
of simplitity should be achieved even
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in the case of corpurale taxation so
thay while the bigger firms who have
auditors and all that can manage, the
smaller ones who work perhaps with

part-lime people or by themselves
would find it easier,

One point that Shri Dandekar
made, 1 would like to mention—of

course, he has written a letier to the
Speaker and the Speaker will deal
with that problem. I would like to
mention this that the power that we
have taken last year and which has
been repeated in this year’s Bill is
not something which is unknown to
parliamentary practice, becau'e the
same powers are taken by the Gov-
ernment of the day in UK. Begin-
ning with the Finance Act of 1961, it
has ‘been repeated every year and
when the new Labour Government
came and put up thei; duties by 15
per cent, they used similar powers.
Maybe, this is all wrong and that
might pe his view, putl these powers
are necessary to correit economic
evils as and when they wvccur and
hes to be done quickly. Naturally,
Parliament has got a say about it be-
cause everything is placed before
Parliament after it is done. But I
do not think [ shoulg be hauled up
before the Privileges Commitlees and
told that I have committed a breach
of privilege. It 5 not right. Any
way he has written a letter to the
Speaker and the Speaker will answer
it. But the point really is that this
is something which is not foreign to
parliamentary legislation,

Another point made by Shri Masani
was whether the tax incentive schemes
will remain. Well, Sir, the tax in-
centive schemes have 10 he considered
by themselves separately. He might
think it may be good. It may be
good in some respects, il may not be
quite so good in somg other respects.
It may be that for import you have
tax incentive scheme but for export
tax incentive scheme may not be ne-
cessary, The matter wil] have to be
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examined by the proper committee
which 1 mentioned.

Then, Sir, many hon, Members
dealt with the probiers ol their own

States. 1 pupe they woula iovgive
me if 1 do not answer each one of
them. Many hon. Members spoxe
aboul Maaanya Pradesh. 1 recognise

that Madhya Pradesh 15 the biggest
State in India. Naturally, when my
hon, friend Shri Vyas, mentioned
about road mileage [ fell it was very
poor. It ii, of course, very poor and
1 think the matter must be remedied.
But we must also accepi the fact that
in such a big area ull this cannot be
done in one Plan. It may be carried
over to the Fourlh IPian, to the Fifth
and perhaps even qo the Sixth. That
is where the question of planning
comes in. I am hoping that with our
expenditure in the Fourth Plan and
also in the Fifth, once we make that
expenditure on transport, we need nol
have to make any morc than to use
the money on deprecialion fund and
other resources available in transport
for the augumentation of it. 1 believe
by the time we reach the Fifth Plan
we should have ma'tered this pro-
hlem of power to some cxtent and also
irrigation. In this way by the time
you reach the Sixth Plan you shall
have a lot of money for the purpose of
doing other things which are very ne-
cessary.

Shri R. S. Pandey: Allow Rs. 200
crores more for Madhya Pradesh in

the Fourth Plan.

Shri T, T. Krishnamachari: One
point I would like hon. Members 10
note is that thi: is a problem which
has existed. 1 have now got a little
familiarity witph this problem

more
than I had last year. 1 had been 1o
several States, and I may say that I

had an enormous amount of co-opera-
tion wherever I went. When the pro-
blems arise, to the exient finances are
available, T make it available to them
quickly. So, this is where planning
comes in. I am glad that hon Mem-
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bers have rai‘ed this point. 1 shall
certainly take it up with the Plann-
ing Commission. Of course, each
State will press its claim and, as you
know, the Planning Commission and
the Government happen to be some-
thing like a women with 16 children.

An hon. Member: No family plan-
ning?

Shri Shinkre:
two wives,

A husband with

Shrl T. T. Krishnamachari: No, no.
It is monogamy; no polygamy; there
is no diver-ion that way.

Shri R. §. Pandey:

Shri T. T. Krishnamachari: No step-
children. All of these children have
to be fed and all of them should grow,
That is exactly where planning comes
in

Step-children.

My hon. friend, Shri Maniyangadan,
spoke about Kerala. Kerela becomes
an additional responsibility because,
for one thing, the Governor is a very
insistent pemson and, secondly, this
Government has a direct responsibi-
lity for Kerala. So, something has
got (o he done until such time as the
responibility is taken over by other
people.

So 1 would like to say that if 1
do not #ea] with all the problems that
have been raised and do not answer
them, hon. Members should bear
with me. I have made a note of those
problems and we shall give due atten-
tion to them, particularly in the for-
mulation of the Fourth Plen. But if
there i anything which they think
should be attended to immediately—
whether T coulg give it to them or
not, T will not promise—I am quite
prepared to listen to them and hear
them. If they write a letter to me.
1 shal) have the matter looked into.

Then. 1 owe a lot of gratitude to
my hon. friend, Shri Dandekqr.

Shri D. C. Sharma: You always do.
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Shri T. T. Krishnamachari: It is
not mutual admiration, because 1
do not think he admires me; nor do I
admire him,

Shri N, Dandeker: immen-

sely.

1 do,

Shri T. T. Krishnamacharl: On the
question of unaccounted money he
mentioned that the procedure out-
lineq is rather difficult. I do not
think so. 1 am afraid some of these
procedures outlined have been un-
duly simplified and if I had been

asked to do them over again, I would
not.
This is a shot in the dark, This

is not something which is done with
precise knowledge of what the reac-
tion to it is going to be. It is a shot
in the dark and, so far, small people
have come; not the big ones. Maybe,
the big ones expect that I shall an-
nounce further concessions in the Fin-
ance Bill. Perhaps tliey expe:t me
to say. it would nol be 80 and 40
but it would be 40 and 60. 1 am
sorry, 1 am noy prepared to do it
Nor am I prepared to agree to an
escalation of the time factor, be-
cause this experiment must come to an
end. If it is not successful it is not
successful; we shall stick to our old
practice and there is no harm. It has
to stop somewhere. My hon. friend
may say that somebody has given me
money for it

ot fesrreew &5 @9 A% FOT
afrar frwar @ 7

Shri T. T. Krishnamachari:
quite all right.

It is
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Shri T. T. Krishnamachari: 1 think
this should come to an end. The unly
concession that I have given is, I
have suggested to the House to accept
an amendment that during thig period
of six months we should accept other
securities, if they do nol have the
securities that have been mentioned
here, like bank guarantee or like
securities. I would like it to come 10
an end. If people do not accept it,
I cannot help it; the experiment has
failed, If you say this is something
abortive, well, I concede it and T take
that charge.

Shri Kamalnayan Bajaj: For the
disclosure you may stick to your
present period. But will you extend
the period for payment?

Shri T. T. Krishnamachari: 1 tell
you that this must come to an end.
If this is not good, we can try another
scheme later on. Maybe, somebody
else might try another scheme, be-
cause all Finance Ministers go, and
the Finance Minister never stays very
long in this country; maybe another
Finance Minister will be more re-
sourceful. But I will stick to it. May
be, 1 am always afraid of the LIC,
because T have been burnt by that.

Similarly, if this experiment fails,
1 will be afraid of a gimilar predica-
ment, T am very gensitive and allergic
to things in which 1 fail. Anyway, let
us have an end of it on the 31st of
May. It it poes on for another six
months, let it go on; beyond that we
will see. I have always said that it
is not a threat. I want to destroy
nobody. I am not against any class
of people in thig country. I can say,
when I say it, I am volcing the views
of my leader, the Prime Minister.

Shri K. D. Malaviya: A classless
™MAan,

Shei T. T. Krishnamachari: T am
against no class whatever, against no
person whatever. But still the inte-
rest of the country must be served.
People must pay their laxes.
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My hon. friend, Shri Kamalnayan
Bajaj spoke about the Kennedy ex-
periment. But he did not know that
there is one sting in the Kennedy ex-
periment. The sting is a very heavy
attack on perquisites. I wish, I had
the courage of Mr, Kennedy who just
said, “No; T won’t accept any enter-
tainment expenses in regard to any-
thing made for the local people”. 1
might perhaps develop that courage;
I may not. One never knows, There
is a sting there.

Shri Kamalnayan Bajaij:
argued. ...

1 only

Shri T. T. Krishnamachari: I was in
the United States in 1963. 1 went and
saw the people who are doing this
job because many of them are old
fricnds of mine. They said, “Yes; it
is a shot in the dark bul we accept
that people do not like it because we
are striking down the perquisites.
People do not like the Jowering of
taxation by nearly 40 per cent up fo
200,000 dollars because that meant
that the perquisites will go”, Maybe,
the experiment has succeeded and “ve
probably do something of the same
nature. T am not for very heavy laxa-
tion at all so far as one type of tax
is concerned, in regard to income-tax
on earned income. Somebody men-
tioned about earned income and un-
earned income. Who mentioned it, 1

Shri Kamalnayan Bajaj: Dr. Singhvi.

Shri T. T. Krishnamachari: He is
not here; he is noj interested. I would
like to tell my hon. friends that there
is nothing wrong in a man putting
his effort; do not put o ceiling on his
earning, because you are putting u
ceiling on his effort, Let him earn.
Let him also have a feeling that he
hag a little money in his hand for a
few days. Afterwards, when he in-
vests il, tax him, a8 unearned in-
come. If he adds up wealth which is
unproductive, you have the wealth
tax. Unproductive income means that
the base of wealth will erode. If he
invests in urban properly, by ail

means take it away by an additional
wealth tax. If he gives away g gift,
tax him. If he dies, tax him. A5 some-
body mentioned, we have got 85 per
cent tax which is the highest in the
world. I am not ashamed of il. 1 do
not think that is the one that is stop-
Ping capital formation,

Shri Kamalpayan Bajaj: It is not.

Shri T, T. Krishnamachari: | do not
think, anybody says, “1 am not going
lo invest because I am going to die".
Everybody invests because he 15 Euing
to live. That stage of mirvana comes
lo somebody like me. You rjust be a
politician or a minister to expect that
you might get a relief by the normal
course, not a man whop earns money.
Therefore 1 quite agree that if it is
possible for me to get thuse people to
be more honest, 1 think, the earned
income tax might be lowered. Bul
everything else will have to be high
and it cannot be lowered. Of course,
we have got to go a long way lo get
our other taxes paid—tihe expenditure
tax, the tax on wealth and so on.
Even today, I am perfectly certain
that we are not getting the dues of
wealth tax that we have to becauze
we have not assessed the wealth pro-
perly. Maybe, if we mage mowe
money this way on direct carned n-
come, we can give the hencft,

. 1 think, 1 have said all that [ can
say.

Shri Sham Lal Saral: Any meniinn
about the amendments that -were
moved?

Shri T. T. Krishnamachari: So far
as the amendments ther I have moved
are concerned, I hope the Hous: will
accept them. 1 still maintain that
there are only 16 or 17 amendments
which are wvital and though all the
amendments are amendments which
give rome benefit, none of them are
making it tighter. The others are in-
vidental. T can tell you that probably
the mistake was this that T did not
sit with the draftsman. 1 alwalys think
of Shri Masani. 1 could have told the
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[Shri T. T. Krishnamachari]

draftsman to put all these things and
renumber them in a schedule because
there would have been one amend-
ment only, since you can say that you
start with 3A, 4A, 5A and so on and
then at the end put a schedule and say
that these are renumbered as fol-
lows. [hat can be done and Shri
Masani would not have caught me
then, 'But sometimes 1 make a slip.
I would have sat with the draftsman
and he would have done it, Having
done that, 1 thought, I will explain
but Shri Masani would not acvept my
explanation., So far as the other
amendments are concerned, at the
present moment, I do not think read-
ing the amendments, I see any con-
vincing reason that I should say what
should be accepted. But 1 shall say
one or two things.

There was a point raised by ane or
two hon. Members aboul this disclo-
sure scheme, For instance, I am told—
I think it is very unfair and I (hink
it i3 not right—State Governments
say, “You have disclused your monev
and you are obliged to pay sales-tax."
It is not right because a man pays
sales-tax, whether he makes a profit
or not. I mav have i turn-cver of
Rs. 5 lakhs and stil] make np proiit
and make a loss of Rs 50,000 on it
But on that sum of Rs. 5 lakhs, T pay

5 per ceny sales-tax because I do not,

pay out of my pocket but I collect it
from somebody else. Therefore, sales-
tax hag nothing whatever o do with
the income-tax they pay. You might
colleet it from somebody else #nd not
pay it. That is a different way of
dealing with it.

Then. alsg a point was mentioned
about the wealth tax. At the present
moment, 4 cannot bring an amendment
to the Acl......

Shri kamalnayan Bajuj: Sales-Tax
Officers are penalising the people who
make disclosures.

Shri "i' T. Krishnamachari: I am
coming by it. As a matter of fact,
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if supposing somebody makes a dis-
closure and he says that I have done
it over a period of len years, maybe
some kind of concession is necded
and, in any event, since we have pro-
tected him against penalty in regard
to the disclosure of his income, some
kind of similar action is necessary,

There are one or two other matlers
which are to the benefit of the as-
sessee and which I cannot bring as
an amendment to the Finance Bill
because the relevant provisions are
not here and I cannot amend it. I dn
propose lo seek the permission of the
House, if it is possible before the end
of the session, to put ; Bill before
the House, maybe of about 17 tc 18
clauses, in which many of these things
will be covered. If it is not possible
in this session, 1 will do it in the rext
session. I am working on it

Then, my friend Mr. Malaviya said
that probably I did not know of the
position outlined by him.

Shri D, C. Sharma: You are very
fond of people whose names hegiu
with ‘M.

Shri T. T Krishnamachori: Well, it
is only my friend, Prof. Sharma, wh?
can give a rationale to my somewhat
un-thought-out scheme of replying.
Any way, maybe—I do not know--
formerly in my former birth my
name was beginning with M.

1 think, I should compliment him
on the speech he made—at any rate I
am older than he; this is not, there-
fore, paLrunising—-which was 1 Very
rcasoned speech. You cannot agree
with all of it. But yuu cannot say.
you will disagree with it either. 1
can tel] him one thing which, T thinik,
occurred when he was in-charge of
Qil. We were discussing the guestion
of increasing the refinery potential. 1
said, “Well, if you cannot consume
the product of the refinery, there 1s
one possibility of using naphtha for
purposes of fertilisers mainly and
then for other purposes incidentally.
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I think, it was then menticned that
the naphtha that will be available on
the basis of present production will
take us to 1980, Now, I understand,
that it will not take us to beyond
1968. T am not saying that that coleu-
lation was wrong then nor is
the caleulation wrong today. 1 do
leel that there is one thing that we
could do to which he has given, more
or less an indication. I think we
should lump together our imports of
oil which run very nearly to Rs. 100
crores and imports of fertilisers
which exceed about Rs. 40 crores.
Suppose we freeze them at Rs. 140
crores. If the produetiol of oil from
which you ean produce naphtha re-
duces our import of fertilisers, weil,
it may be that you can have a little
escalation in the production of oil. But
I recognise the validity of what he
said. As I said in the beginning, we
can do with our own talent to 5 large
extent, we can do with the equipment
that we have in this country and
make it go a little farther than it is
today. Efforts in that direction should
not be glackened. Ia regard to the
overall commitment, T would only
like him to permit me to think of
grouping the imports of oil and im-
ports of fertilisers together, if he
does not object to my treating them
together and only allows an escaius-
tion to a marginal ~xtent because
that would be necessary, I think that
it may be that we set nearer, but T
recognise that what he has zaid is
valuable and the matter will certainly
be examined.

Some hon. Members rose—

Shri R. §. Pandey: May I ask one
guestion?

Shri J. B. Singh (Ghosi): 1 would
like to ask one question....

Mr. Deputy-Speaker: Order, order.
Questions can be asked when we take
up the clause-by-clause consideration.

Shri T, T, Krishnamachari: 1t may
be that I may have forgotten some
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points. If you would permit them, I
would answer one o twop gquestions.

Shri R. §. Pandey: Is il not true
that we have {fo lose quile a good
amount of foreign exchange by way
of commitment charges because we
do nol use the foreign aid in time?

Shri T. T. Krishnamachari: 1 recog-
nise it. While in every case where it
is avoidable it is avoided, in some
cases, it is nol, and it becomes un-
avoidable, For instance, my hon.
friend the Minister of Steel was
speaking the other day about the ex-
pansion of the Indian Iron and Steel
Co. and was pointing out some diffi-
culty that we had in regard to our
internal arrangements. We have got
the World Bank to earmark a cer-
tain amount of money for thal expan-
sion, and we pay commitment charges
on it. That is why we want to quick-
en the pace of our agreement with
them in regard to the money: that
they are payving so that the money
could be utilised gquickly when it
comes. If it comes, then surely we
shall utilise it quickly. This is a maf-
ter which 1 am watching. In some
cases, it is unavoidable; wherever it
can be avoided, we try to avoid it

Shri J. B. Singh: The hon, Minis-
ter has said that there arc sixteen
sons. .

Mr, Deputy-Speaker: What is the

hon. Member's question?

Shri J. B. Singh: T am putting the
question.

The hon. Minister hag said that
there are sixteen sons or sixteen
States. He also knows 1that these
sixteen sons have got their own sons
also, Some son hag got 7 crores of
sons, while some others have got
three crores of sons and sp on..

Mr. Deputy-Speaker: The hon.
Member should put his nquestion
straight.

Shri J. B. Singh: I am comjng to
the question.
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[Shri J. B. Singh]

Is the hon. Minister going to do
something for those States where the
population is high? 1 might mention
UP, for instance? 1Is he considering
the representation made by the UP
Ministers and others?

Shri T. T. Krishnamachari: May I
tell my hon, friend that I shall con-
sider UP to be twins?

Shri Sham Lal Saraf: There iz so
much of attempted Jervour ¢n the
part of everybody for being co-opera-
tive minded. I have moved an amend-
ment that co-operative societies may
be given some concessions, ...

Mr., Deputy-Speaker: Amendments
can be taken up later.

Shri Shivaji Rap S. Deshmukh
(Parbhani): The amendments which
have been mentioned by my hon.
friend Shri Sham Lal Saraf are rele-
vant only in this context that income-
tax is applicable to co-operatives but
they are to be differently treated. 1
am mentioning this because of the
present approach of the Income-iax
Department in regard to income-tax
assessment of co-operatives. For in
stance, there is a deliberale attempt
to show that co-operatives are pur-
chasing sugarcane ex-mill and incur-
expenditure on transport and har-

Division No. 18]
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vesting of sugarcane surreptitiously
and try to distribute the profits, If
that is the approach of the Income-tax
Department, then I do not know what
will happen. ...

Shri T. T. Krishnamachari: 1 have
seut a4 note to hon, Memberg aboul
taxation of co-operative societies, Hon,
Members will recognise that the
structure cannot be galtered by an
amendment now, I am guite prepared
to discuss the matter with my hon,
friends, because as 1 said, I shall be
bringing forward another amendment,
and we can do somethiri there.

Shri Sheo Narailn (Bansi): I hope
the Finance Minister would give us
some assurance about the develop-
ment of UP.

Shri T T. Krishnamachari: Yes, I
shall,

Mr. Deputy-Speaker: The guestion
is:

‘That the Bill to give effect to
the financial proposals of Lhe Cen-
tral Government for the financial
year 1085-86 be taken into  con-
sideration.”.

Let the Lobby be cleared.
The Lok Sabha divided:

[18:07 hrs.
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Achal Singh, Shri Chandak, Shri Hag, Shri M. M.
Alugesan, Shri Chandrabhan Singh, Shri Tlarvanl, Shri Ansar
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Daljit Singh, Shri
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13013 Finance Bill, 18865 VAISAKHA 14, 1887 (SAKA) finance Bill, 1965 13014

Khadilkar, Shri
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Kindar Lal, Shri
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Katoki, Shri Liladhar
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My switch is
missing. I am for ‘Ayes’.
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Clause-by-

clause consideration will be taken up

tomorrow.

It will be

18.08 hrs.

148; Noes 18, The ‘Ayes’ have it; the

‘Ayes’ have it. The motion is

car-

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
May 5, 1965/Vaisakha 15, 1887 (Saka).

ried.
The motion wag adopted.
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